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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 17, 2008/Agrahayana 26,
1930 (Sakas)

The Lok Sabha met at Eleven of the Clock
[MR. Speaxker in the Chair
[English]

SHRI BASU DEB ACHARIA (Bankura) : Sii, | have given
a notice to suspend the Question Hour....(Interruptions)

MR. SPEAKER : | will call you first after the Question
Hour.

...(Interruptions)

[Translation]

SHRI SANTOSH GANGWAR (Bareilly) : Sir, due to
infittration from Bangladesh in different parts of the country.
...(Interruptions)

[English]

MR. SPEAKER : | will call you also. Give me an
opportunity to call you, please.

...(Interruptions)

SHRI MADHUSUDAN MISTRY (Sabarkantha) : Sir, this
matter was already raised....(Interruptions)

MR. SPEAKER : | do not know. You are his friend, you
know this matter.

[Translation]
What will | understand in this matter?
...(Interruptions)
[English]

MR. SPEAKER : All matters will be considered and
possibly allowed to be raised after the Question Hour.

...(Interruptions)

[Translation]

SHRI RAMJILAL SUMAN (Firozabad): Sir, in
elections of Madhya Pradesh with Chandrapaili....
(Interruptions)

[English]

MR. SPEAKER : | have just been told about the notice .
and | will look intoeit. | can assure you that so long I‘
occupy this seat, not for much longer period, no MP is
allowed to be harassed by anybody in this country. | will
take action. Please allow me to even go through the
notice. Mr. Suman, now you are the leader, you must

cooperate.

Now, Q. 261 — Shri Sugrib Singh
11.01 hrs.
ORAL ANSWERS TO QUESTIONS
Healthcare Delivery System

*261. SHRI SUGRIB SINGH : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) whether the healthcare delivery system under-
taken in the rural areas has achieved the desired targets
since the implementation of the National Rural Health
Mission;

(b) if so, the details thereof;

(c) the expenditure incurred on rural heaithcare
delivery system during the last three years and the current
year, State-wise;

(d) whether the Government proposes to provide
health insurance cover to the people Iivir'\g in the rural
areas; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (e) A Statement is
laid on the Table of the House.
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Statement

(a) and (b) The achievements under the National Rural Health Mission (NRHM) up to 30th September, 2008 are
as per details given below:—

Addition of Human Resources

Conversion of Health Facilities into 24 x 7.

Janani Suraksha Yojana Beneficiaries

ASHAs/Link Workers

Rogi Kalyan Samitis

Village Health and Sanitation Committees

Village Health and Nutrition Days

Mobile Medical Units [MMUs]

AYUSH

10. Programme Management Units

2231 Specialists, 10,489 MBBS Doctors, 17,879 Staft
Nurses, 32,321 Auxillary Nurse Midwives [ANMs), 7,590
Para Medics employed on contract under National Rural
Health Mission [NRHM].

A total of 11,135 Additional Primary Health Centres
[APHCs), Primary Health Centres [PHCs], Community
Health Centres [CHCs] and other Sub District facilities are
functional 24 x 7.

Over 1 crore women covered under Janani Suraksha
Yojana [JSY] so far.

6.25 Lakhs Accredited Social Health Activists [ASHAsY
Link Workers selected, 5.40 lakh trained at least in 1st
module and 2.43 lakh with Drug kits in their respective
villages.

547 District Hospitals (DHs), 4038 Community Health
Centres (CHCs), 662 other than CHC Hospitals, 16735
Primary Health Centres (PHCs) have their own Rogi Kalyan
Samitis (RKSs) with untied funds for improving quality of
health services.

2.98 lakh villages (nearly 50%) have their own Village
Health and Sanitation Committees out of which 2.10 lakh
have received Rs. 10,000/- untied grant for local action.

30.48 lakh in 2006-07, 44.76 lakh in 2007-08 and 13.35
lakh so far in 2008-09, Village Health and Nutrition Days
organized at ICDS Centres to reach basic health services.

212 MMUs functional at so far.

4853 health facilities have co-located AYUSH services.
3933 AYUSH Doctors and 831 AYUSH paramedics added
to the system.

398 District Programme Managers, 434 District Accounts
Managers, 433 District Data Managers, 523 District
Programme Management Units (DPMU), 34 State
Programme Management Units (SPMUs), 1261 Block
Managers, 1413 Accountants, 2550 Blocks PMUs added
under NRHM.
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2. The Framework for Implementation of the National
Rural Health Mission, as approved in July, 2006, provided
for the following time line for NRHM activities in every
calendar year. So far, only the 2007 timelines have
become due. The 2008 time line will only become due
after December, 2008. An assessment by the time lines
also clearly indicates that most of the targets for
December, 2007 have already been met and many of
the targets for December, 2008 are in the process ot
being achieved. The lags have been mainly on account

AGRAHAYANA 26, 1830 (Saka)

to Questions 6

of non — availability of adequate number of trained
medical and nursing personnel. The training of function-
aries is also a time taking activity. In spite of the
shortages of medical and nursing personnel the public
system has geared itself in every State to provide health
care for all in rural areas. Since the health sector was
suffering from so many constraints, human, physical and
financial, it will take time to fully provide quality health
sorvices for all in rural areas. The performance against
the time line is given below:—

Time Line for NRHM Activities

Achievement up to September, 2008

Activity Phasing and
time line
1 2 3
1. Fully trained Accredited Social 50% by 2007 6.25 lakh ASHAs selected covering nearly all villages

Health Activist (ASHA) for every
1000 population/large isolated
habitations in 18 Special Focus
States

100% by 2008

30% by 2007
100% by 2010

2. Village Health and Sanitation
Committee constituted in over
6 lakh villages and untied
grants provided to them.

30% by 2007
60% by 2009
100% by 2010

3. 2 ANM Sub Health Centres
strengthened/established to
provide service guarantees as
per IPHS, in 1,75,000 places.

in the 18 special focus States except Himachal Pradesh
(which Is not taking up the ASHA programme but working
through the Aanganwadi Workers). Of them 87% ASHAs
trained in first module, 33% in 2nd Module, 27% in 3rd
module, 20% in fourth module and 39% ASHAs provided
drug kits. Reports of Common/Joint Review Missions
confirm the active role played by ASHAs in connecting poor
rural households to health facilities, even when all four
modules of training have not been completed.

Training completion up to fourth module to go up
substantially by end December, 2008.

Nearly 50% villages have their own Village Health and
Sanitation Committees in place with their own Bank
accounts and untied fund of Rs. 10,000 for local health
action.

The process of formation of Village Health and Sanitation
Committees is at an advanced stage in most States. The
progress in Blhar needs to be speeded up. All other States/
UTs likely to have their committee in place by December,
2008.

Over 90% of existing Sub Centres fully functional and
have received untied grants for local health action. 2nd
ANM placed only in over 15% Sub Centres so far due
to non-availability of trained ANMs and also their
deployment at PHCs due to Staff Nurse shortages.
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1

2

3

10.

11.

30,000 PHCs strengthened/
established with 3 Staff Nurses
to provide service guarantees
as per IPHS.

6500 CHCs strengthened/
established with 7 Specialists and
9 Staff Nurses to provide service
guarantees as per IPHS.

1800 Taluka/Sub Divisional
Hospitals strengthened to provide
quality health services.

800 District Hospltals strengthened
to provide quality health services.

Rogi Kalyan Samitis/Hospital
Development Committee established
in "all CHCs/Suh Divisional
Hospitals/District Hospitais.

District Health Action Plan 2005-
2012 prepared by each district
of the country.

United grants provided to each
Village Health and Sanitation
Committee, Sub Centre, PHC, CHC
to promote local health action.

Annual maintenance grant provided
to every Sub Centre, PHC, CHC
and one time support to RKSs at
Sub DivisionalDistrict Hospitals

30% by 2007
60% by 2009
100% by 2010

30% by 2007
50% by 2009
100% by 2012

30% by 2007
50% by 2010
100% by 2012

30% by 2007
60% by 2009
100% by 2012

50% by 2007
100% by 2009

50% by 2007
100% by 2008

50% by 2007
100% by 2008

50% by 2007
100% by 2008

3 Staff Nurses have been posted at 3742 PHCs (nearly
15% of the currently established (PHCs). Additional 3743
Staff Nurses have been appointed at CHCs under NRHM.
8669 PHCs are providing 24 x 7 services. There were only
1137 PHCs functioning 24 x 7 before the start of NRHM.

2236 CHCs have been functioning 24 x 7 which at the
start of NRHM was only 742.2231 Specialists have been
appointed on contract under NRHM. However the
availability of specialist manpower is an issue for which
steps for multi skiling are being undertaken. A first grant
of Rupees 20 lakhs was given to every CHC for
improvement of services under NRHM. Subsequent
releases are as per Facllity survey and identification of
gaps.

524 Sub-divisional hospitals have started functioning as
First Referral Units [FRUs]. Only 299 were functional as
FRU on 31.3.2005.

491 District Hospitals functioning as First Referral Unit FRU
at present. Only 135 were functional as FRU on 31.3.2005.

A first grant of Rupees 20 lakhs has been given to every
District Hospital for up gradation under NRHM. Subsequent
releases are as per facility survey.

Over 90% District Hospltals and CHCs have their own
Rogl Kalyan Samftis. 72% PHCs have their own Rogi
Kalyan Samitis.

Over 80% districts have prepared District Health Action
Plans. The process has been a little delayed in Bihar due
to litigation. All other States/UTs have mostly prepared
District Health Action Plans.

Nearly 50% Village Health and Sanitation Committees have
received untied grants. 100% Sub Centres, PHCs, CHCs
have been provided united grants for local health action.

Over 90% existing institutions have received have received
united grants. Maintenance grants for Sub Centres
are provided only where there is a Government
bullding and where States have asked for resources in their

PIP.
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to Questions 10

1

2

A

3

12.

13.

14.

15.

16.

17.

18.

State and District Health Society
established and fully functional

. with requisite management skills.

Systems of community monitoring
put in place.

Procurement and logistics
streamiined to ensure avaiability
of drugs and medicines at Sub
Centres/PHCs/CHCs.

SHCs/PHCs/CHCs/Sub Divisional
Hospitals/District Hospitals fully
equipped to develop intra health
sector convergence, coordination
and service guarantees for family
welfare, vector borne disease
programme, TB, HIV/AIDS, etc.

District Health Plan refiects the
convergence with wider
determinants of health like drinking
water, sanitation, women's
empowerment, chid development,
adolescents, school education,
female literacy, etc.

Facility and household surveys
carfled out in each and every
disgrict of the country.

Annual State and District specific
Public Report on Health published

50% by 2007
100% by 2008

50% by 2007
100% by 2008

50% by 2007
100% by 2008

30% by 2007
50% by 2008
70% by 2009
100% by 2012

30% by 2007
60% by 2008
100% by 2009

50% by 2007
100% by 2008

30% by 2008
80% by 2009
100% by 2010

100% States/Districts have established common societies.
The process of merger of existing societies Is also nearly
complete in many States.

Advisory Group of NGOs on Community Action has taken
up community monitoring in 9 States. The lessons learnt

in this process will

become the basis for turther

strengthening community monitoring. Many States have
involved Panchayati Raj Institutions in monitoring and

implementation.

Procurement audit is under way in six States to understand
the system of procurement and logistics in States. TNMSC
like system has been operationalized in Kerala. West
Bengal has aiso notified its Medical Services Corporation.
Constant efforts to strengthen procurement and logistics
in States are being made and the exemplar model of
TNMSC is being advocated to States.

Rogi Kalyan Samitis have been formed in most institutions
and they are helping in bringing about intra health sector
convergence for better services.

All District Health Action Plans necessarily have sections
on inter sectoral convergence covering wider determinants
of health like drinking water, sanitation, women's empower-
ment, child development, adolescents, school education,

female literacy, etc.

State Societies are conducting facility surveys and some
are conducting household surveys also. These form the
basis for preparation of District and State Health Action

Plans.

Not due as yet. However, many independent agencies

like Voluntary Health Association of India, Jana Swasthya * ,

Abhiyan, etc. have been brining out independent citizen's
reports on NRHM. Some State Societies have also
published Reports of progress under NRHM.
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1 2 3
19. Institution-wise assessment of 30% by 2008 A new Heaith MIS has been launched in October, 2008.
performance against assured 60% by 2009 it is likely to be fully operational by March, 2009. This
service guarantees carried out. 100% by 2010 will enable direct web based data capture from districts.

20. Mobile Medical Units provided to 30% by 2007 Over 30% districts have established Moblle Medical Units
each district of the country. 60% by 2008 for outreach services in remote locations.
100% by 2009

(¢) The expenditure incurred on rural healthcare for providing Health Insurance cover to Below Poverty Line
delivery system during the last three years and the current workers in the unorganized sector and their families.
year, is at Annexure | and Annexure |l In addition, a few States viz. Andhra Pradesh and

Rajasthan have taken Initiatives under NRHM to start pilot
projects on Health Insurance for BPL population of their
States.

(d) and (e) Ministry of Labour and Employment is
implementing the Rashtriya Swasthya Bima Yojana [RSBY]
Annexure-

Budget for States
(Rs. in crores)

Budget Head 2005-06 2008-07 2007-08 2008-09
B.E. Release B.E. Release B.E. Release B.E. Release
RCH Flexible Pool 1699.16 2011.65 1998.22 1427.03 1725.00 1842.72 2535.00 1387.24
Mission Flexible Pool 962.13 1943.18 2069.36 3155.00 3149.897 2285.00 984 .43
NDCPs 691.03 561.56 723.45 648.91 837.63 469.83 979.34 303.12
Total NRHM 4658 .40 5020.29 7100.62 68386.01 8980.68 9198.29 9191.82 4920.68

Note: Resources are also provided In kind. Including the kind transfers, the release was Rs. 5703 crores in 2005-06,
Rs. 7486.59 crores in 2006-07 and Rs. 10189 crores in 2007-08.

Annexure-il
The releases under NRHM by the Central Government to the States and

UTs during the 2005-06 to 2008-09 (Up to 30.9.2008)*
(Rs. in crores)

Sl. States Releases to States under NRHM
No.

2005-06 . 2008-07 2007-08 2008-09
1 2 3 4 5 6

1. Andaman and Nicobar Islands 8.44 10.14 7.97 1.02
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1 2 3 4 5 6

2. Andhra Pradesh 365.39 423.28 631.24 434 .38
3.  Arunachal Pradesh 29.00 50.69 4225 10.07
4. Assam 154.13 375.42 583.75 375.17
5. Bilhar 315.88 490.12 482.10 207.08
6. Chandigarh 3.37 6.98 477 1.85
7. Chhattisgarh 118.61 164.43 178.80 201.59
8. Dadra and Nagar Haveli 1.77 2.89 1.34 0.65
9. Daman 1.79 3.59 0.51 0.95
10. Delhi 32.83 54.40 81.36 41.38
11. Goa 6.17 4.37 5.16 4.09
12. Gujarat 346.28 311.75 417.69 213.17
13. Haryana 85.14 134.69 131.79 80.14
14. Himachal Pradesh 58.64 78.97 54.07 41.42
15. Jammu and Kashmir 67.68 57.10 165.57 27.04
16. Jharkhand 143.51 191.59 158.28 73.36
17. Karnataka 198.27 284.02 314,62 268.09
18. Kerala 113.66 190.62 297.61 146.44
19. Lakshadweep 1.62 1.75 0.50 0.00
20. Maharashtra 338.58 366.11 706.34 313.01
21. Manipur 26.97 38.68 47.64 13.19
22. Meghalaya 21.56 37.34 40.03 12.62
23. Mizoram 27.61 60.66 29.44 18.23
24. Madhya Pradesh 208.14 472.14 636.91 418.95
25. Nagaland 29.60 43.88 44,53 32.42
26. Orissa 231.07 238.83 360.45 165.34
27. Puducherry 4.30 6.17 4.78 1.82
28. Punjab 94.13 173.50 118.89 71.39
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1 2 3 4 5 8

29. Rajasthan 325.22 459.91 682.35 327.50

30. Sikkim 9.47 24 .45 42.08 11.87

31. Tamil Nadu 245.16 365.47 590.67 262.34

32. Tripura 28.77 40.66 72.20 42.65

33. Uttar Pradesh 930.00 1180.24 1631.50 736.98

34, Uttarakhand 56.66 50.67 1682.14 54.65

35. West Bengal 299.87 440.50 548.68 309.85
Grand Total 5020.29 6836.01 9198.29 4920.68

*Expenditure incurred at the Central Government levelsupport to States in kind is not reflected in the table above.

SHRI SUGRIB SINGH : Sir, the expenditure of our GDP
on health care is not sufficient to meet the demands of
people of our country. | appreciate the move of the Central
Government to increase the Budgetary Outlay for health
sector. But at the same time, | am unhappy for shifting
the Central-State financing ratio from the current 80:20 to
60:40.

The Government has put several national programmes
under the umbrella of NRHM. The financial soundness
of all the backward States, particularly of Orissa, is not
very good. Therefore, | would like to know from the hon.
Minister whether he will exempt some of the poor States,
like Orissa, from this new pattern of financial ratio and let
them remain in the old system so that the objectives of
NRHM in such States can be obtained.

MR. SPEAKER: | am sure, you have understood ft.
| do not know.

DR. ANBUMANI RAMADOSS : Sir, for the first time
In the country that huge resources have been invested into
the health sector. | would just like to compare that when
| took over as a Minister about four and a half years ago,
the total Budget for the Health Ministry was approximately
about Rs. 6,000 crore. Today, it is about Rs. 16,500 crore;
just in four years. The Tenth Plan spending for the health
was approximately about Rs. 40,000 to Rs. 42,000 crore.
For the Eleventh Plan, the Prime Minister has planned to

allocate Rs. 1,40,000 crore; just from Rs. 40,000 crore to
Rs. 1,40,000 crore. This shows the seriousness of the
Government on spending on health.

Today, under the National Rural Health Mission, States
like Orissa, Madhya Pradesh, Bihar, Uttar Pradesh,
Rajasthan, plus these three newly formed States, North-
East, Jammu and Kashmir and Himachal Pradesh, that is,
about 18 States have been on focus. This includes Orissa
also. In Orissa, we have focused a lot on that and huge
investments have been done.

Sir, this year, when | said, the health budget for the
Health Ministry is approximately about Rs. 16,500 crore,
about Rs. 12,000 crore to Rs. 12,500 crore has been
earmarked only for the National Rural Health Mission. This
shows that for the first time, in the country, huge
investments are being there parked in very health facility
in this country.

| would categorically state that every Public Health
Centre in the country, whether from the sub-centres,
primary health centres, community health centres, District
Headquarters Hospitais, the primary public health centres,
all the centres are having large resources, both financial
resources and material resources as well as infrastructure.
It is a continuous process. We have initiated a huge
programme called the National Rural Health Mission. This
is the biggest programme ever in the history of health



17 Oral Answers

sector in the country. Again, | would like to reiterate to
the hoq. Member that Orissa is one of the very focussed
States under the National Rural Health Mission.

SHRI SUGRIB SINGH : Sir, | would like to know about
the Central and State ratios for this programme.

DR. ANBUMAN! RAMADOSS : On the ratio, this
programme was launched on April 12, 2005. At that point
of time we were in the Tenth Plan. During the Tenth Pian
period, the ratio for this programme was that there was
hundred per cent funding by the Centrai Government.
During the Eleventh Plan, 2007-2012, the ratio was 85:15,
that is, 15 per cent from the_States :and 85 per cent from
the Centre. After 2012, in the Twelfth Plan, we plan to
have it at about 75:25. The problem is that this amount
of money has to be absorbed property, in a transparent
manner in all the States. So, It took us more than one
whole year to put in place the mechanism of the National
Rural Health Mission like having the District Health
Societies, District Health Missions, State Health Missions;
the Chief Ministers to be the Chairmen of the State Health

Missions. So it has to be in a transparent manner.’
Absorption capacity and all that we are putting in and we

are monitoring it. If there are any specific problems in
the States, we are there to address them. We are very
very liberal in these focussed States to have more
investments of not only resources but manpower,
equipment, mobile medical units and all infrastructure on
the health sector.

SHRI SUGRIB SINGH : Sir, a very few States have
so far implemented the Health Insurance Scheme to the
people living in the rural areas. | would like to know from
the hon. Minister as to what are the details of the steps
taken by him to convince the States that have so far not
implemented the Health Insurance Scheme and aiso the
details of the assistance being provided by the Central
Government to the States under this scheme.

MR. SPEAKER : Detail of efforts made to convince
the Chief Ministers.

DR. ANBUMAN! RAMADOSS : Sir, it is a good
question. The hon. Member has asked about hgatth
Insurance. Under the National Rural Health Mission, we
have earmarked resources for health insurance, according
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1o a State-specific health insurance. So the success of
the National Rural Health Mission is the flexibility of the
States. We have been liberal in giving flexibility to States
to undertake programmes, to innovate programmes. Till
date, during the last three-and-a-half years of this
programme, 208 innovative schemes have been done by
the States all over the country. That is such a huge
flexibility we are giving to them. Under this, there are a
lot of States which have gone through innovative health
insurance schemes; like Andhra Pradesh has done:
Madhya Pradesh has done; Rajasthan has done; Gujarat
has done; Maharashtra has done; Tamil Nadu has done.
These are some of the States, and periadically we have
reviews and we call meetings of the Central Council of
Health and Family Weltare, the apex body, and Ministers,
Health Secretaries share the success of the State schemes
with each other. Definitely, if Orissa has not taken up the
health insurance, we urge the Government of Orissa to take
up the health insurance which is a very very core sector
for especially the below poverty line and the poor people.
Also, Sir.lunder the national scheme, the Labour Ministry
is taking up the Rashtriya Swasthya Bima Yojana scheme
for'the below poverty line in organized sector. Till date,
neary about 50 lakh people have been covered under the
scheme. For the premium, the Government of India is the
maximum contributor; the State a little bit and the individual
about Rs. 30. For that, the coverage Is nearly about
Rs. 30,000 per family, 'per year. And we are trying to
expand it to really about four crore below poverty line
families under the scheme. It is a very very viable scheme
which is being worked out.

SHRI ADHIR CHOWDHURY : Sir, in pursuance of the
National Rural Health Mission, second phase of RCH
programme has been introduced with an aim of reducing
the TFR, IMR and MMR. | would like to ask the hon.
Minister whether any kind of evaluation has been made
to that effect. And if so, what is the present rate of TFR,
IMR and MMR?

MR. SPEAKER
descriptions would have been helpful.

To the ignorant people, fuller

DR. ANBUMANI RAMADOSS : The National Rural
Health Mission was conceptualized precisely for reducing
the infant mortality, the maternal mortality and increase in
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nutrition, drinking water, hygiene and sanitation in most of
the villages. As | already said, this programme was
launched in 2005; it is about 3 1/2 years ago. It took us
one year to just put in place the mechanism from the village
level to Village Health and Sanitation Committee, to Sub-
Centres, to the Primary Health Centres, Rogy Kalyan
Samiti, to the District Health Mission, District Health
Society, State Health Mission, National Mission; the whole
of our mechanism we have been working out. There have
been different surveys that have been done. The recent
survey, that was the District-Level Household Survey,
which has been the DLHS-lli survey. The preliminary
reports have come that there has been two-point reduction
in infant mortality. Earlier, all these years, there has just
been a one-point reduction. Finally, now we have seen
a two-point reduction. But this was in the year 2006-07
when the programme was initial one. Now we have gone
deep into the programme. | am sure the results which come
next year will show that we have a larger reduction in infant
mortality. And in the SRS survey which is going to come
soon in January-February, the preliminary reports say that
there has been a large amount of reduction in the maternal
mortality also, in some States on the foetal fertility. So we
definitely expect it. Once this programme that is now there
is completely embedded in all these States, by the end
of next year we are going to see very visible, very vibrant
results which are going to drastically reduce infant mortality,
maternal mortality, fertility rate, disease burden because
this is included in all these programmes.

MR. SPEAKER : Dr. Babu Rao Mediyam. Let there
be specific questions and brief replies also. Brevity is
always a virtue.

DR. BABU RAO MEDIYAM : Sir, | appreciate the
Minister for the achievements under National Rural Health
Mission. In the State of Andhra Pradesh, under this
Mission, there are 70,700 health volunteers. Previously
they were called as community health workers at village
level but now they are converted into ASHAs. But, for the
last two years, they have riot been given any proper training
and drug kits were not supplied to them, even though they
are very helpful at the village level.

My question to the hon. Minister is this. The
remuneration, the honorarium being paid to them is very
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meagre. | would like to know whether there is any proposal
to increase the honorarium. There are discrepancies in
the honorarium between rural areas and hilly, tribal areas.
Why such discrepancies are there?

DR. ANBUMANI RAMADOSS : For the first time, in
our country, we have seen a new breed of health cadres
called ASHAs.

MR. SPEAKER : He has appreciated that.

DR. ANBUMAN! RAMADOSS : ASHAs are called
Accredited Social Health Activists. Til date, we have
managed to enlist about 6,25,000 ASHAs. Our target is
one ASHA for each vilage. We have approximately about
6,38,000 villages. The National Rural Health Mission is
for the country but initially was focused on the 18 States
which have nearly about 2/3rd of India's population and
which have low indices of health parameters. There we
had ASHAs. In the middle of this year, we have decided
that in the entire country, we will have ASHAs. Andhra
Pradesh have enlisted these workers much before. Three
years before, this ASHA scheme had come to Andhra
Pradesh. This year only, we had given permission to
Andhra Pradesh to have ASHAs. The entire country has
now have ASHAs. They will be trained. The remuneration
to ASHAs s like this. The more work they do, the more
money they get. It is not a fixed salary that they are
getting. ASHA is not going to do immunization; ASHA's
work is to take the child to the Sub Centre to be
immunized. For every immunization, ASHA is getting
money. ASHA gets the money to take the lady for a health
checkup, anti-natal checkup to a PHU or a sub-centre.
ASHA gets money for delivery; ASHA has to bring the
pregnant lady for delivery. She stays with her for two days
from the date of delivery; ASHA will get money. Post-
natal check up, ASHA will get money if she induces a
household to build a household latrine under the Rural
Development Ministry who are giving monaey fot the latrine
purposes. So, each of the work ASHA does, ASHA Is going
to be paid. We have five -modules for training for ASHAs.
It Is a continuous process every year. Most of the ASHAs
have gone through the first module. They have been
embedded into the system. There have been some issues
which have been brought in, like the issue brought by
the hon. Member. As and when issues have been raised,
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please bring them to my notice, and we will be sorting
out these issues.

SHRIMATI JAYAPRADA : Sir, | really appreciate the
hon. Minister that he has given the information about the
Rural Health Missions. But when we talk abaut allotment
of money to the States, as to how much money is being
allocated to different States, | think, it is very meagre in
my State Uttar Pradesh. In Uttar Pradesh, there is lack
of health facilities. ‘

The hon. Member Dr. Babu Rao Mediyam just now
mentioned about ASHAs. But it is disappointing that in
spite of the hon. Minister himself having said in this
House that six lakh doctors, 10 lakh nurses, 2 lakh dental
surgeons, and even the paramedical staff would be
provided in the rural areas, the same have not been
provided jn Uttar Pradesh though all the conditions had
been determined.

MR. SPEAKER : Please put your question.

SHRIMATI JAYAPRADA :.Sir, this is a very important
question. Even the technicians are not available for the
X-Ray machines. Though they have brought the X-Ray
machines yet they are not yet opened for function.

MR. SPEAKER : Put your question.

SHRIMATI JAYAPRADA : Sir, the condition is so bad.
Even in the rural areas, the pregnant women are not able
to reach the hospitals due to the pathetic conditions.

So, | would like to know from the hon. Minister as to
how much money has been allocated to complete the
Rural Health Mission in Uttar Pradesh, particularly so, in
Rampur District. In Tanda, Sawan, Milak, Kemri and all,
there is no technician available even to run the X-Ray
machines.

MR. SPEAKER : All right. You have asked as to what
are the allocations.

SHRIMATI JAYAPRADA : Sir, there are no technicians
and even no gynecologists available there.

MR. SPEAKER : You have to put a specific question,
Madam.
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SHRIMATI JAYAPRADA :
situation.

Sir, there is a pitiable

MR. SPEAKER : This is not a debate on this; this is
a Question Hour.

.

SHRIMATI JAYAPRADA : Sir, whether the hon.
Minister is going to provide any'temporary arrangements
of the gynecologists to meet and improve this kind of a
condition? '

MR. SPEAKER : Very good.

DR. ANBUMANI RAMADOSS : Sir, the allocation of
resources for the States are based on the population of
the States, and weightages are given to the low-performing
States like Uttar Pradesh and Bihar.

Uttar Pradesh gets the maximum allocation under the
National Rural Health Mission every year.

MR. SPEAKER : WIll you please stop talking there,
last row? This is not a place for gossiping.

DR. ANBUMANI RAMADOSS : Sir, we have a
Common Rural Mission, which goes to all the States,
reviews it. They go to the Community Health Centres, Sub
Centres, Primary Health Centres and all. As regards Uttar
Pradesh, in about 683 Community Health Centres and
about 819 Primary Health Centres, they found out that
about 45.5 per cent the PHCs are functioning 24 x 7, and
approximately about 43 per cent of the PHCs conducted,
at least, 10 deliveries in the last one month. This was never
even imagined betore.

| would definitely say that the National Rural Health
Mission has been embodied. | am not saying that it has
succeeded as much as what we are trying to, because
we are very, very impatient, because we want the results
quickly.

But since it is a social sector, to reduce the infant
mortality by one per cent, millions of people have to work
together cohesively including doctors, nurses, paramedics,
civil societiess, NGOs, the State Governments and the
Central Government. it is just not in some economic sectors
where we take the policy decision overnight and just get
the results.
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Nevertheless, Sir, in Uttar Pradesh we have been doing
a lot. We have empowered the State Government ihat they
could hire people on contract basis, if there is no availability.
But unfortunately in Uttar Pradesh and Blhat, there has
been a tonstraint of health and human resources, of pre
nurses. Specially in Bihar, all the nurses hava been
employed; there are no more nurses to be employed there.
So, we have to start colleges; we have to start nursing
institutions. There, we have given larger resources to start
these institutions. In Uttar Pradésh also, the State
Government has been empowered. When | say ‘empow-
ered’, | mean to say that at the local level each village
has a Village Health and Sanitation Committee; in all the
hospitals, Primary Health Centres, Community Health
Centres, there are Rog/ Kalyan Samitis. These Rogi Kalyan
Samitis are empowered to hire doctors on contract basis,
to hire specialists on contract basis.

We will be giving all these from the Central
Government. We have been giving to them so much of
empowernfent. | would like to definitely assure that a lot
of focuses are being done on Uttar Pradesh. If there is
any specific problem, | would again like her to go to each
of these centres in her constituency. | would request not
only her, but all the Members in this House to go to each
of the sub-centres and to go to each of the Primary Health
Centre because all of these centres have been having
resources. Money has been parked there. The Members
have to go there also for seeing whether they are spending
it properly or not.

Plus, another thing that | want to inform, through you,
to the Member is that under the Rural Development
Ministry's District Vigilance and Monitoring Committee,
this National Rural Health Mission is aiso going to be
monitored in a few months. So, the Rural Development
Ministry has already. accepted that. All the Members will
also be monitoring about the progress and programmes
of the NRHM under the District Vigilance Monitoring
Committee.

[Translation]
MR. SPEAKER : Shri Ram Kripal Yadav.

You ask the question but in brief. Don't make it a
lengthy speech.
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SHRI RAM KRIPAL YADAV - Mr. Speaker, Sir, first of
all, 1 would like to thank the hon. Prime Minister and Health
Minister who granted special status of Bihar. They have
shown ,special interest and allocated more funds keeping
in the. backwardness and poverty there but | understand
that these funds are not being utilized. Still hundreds of
hospltais are there which are in very béd condition.
Implementing programmes in rural areas. they have said
that health facilities will be provided 24 hours throughout
the week. | do not want to speak about any far flung area.
The health center situated in a village near my
Parlilamentary Constituency Patna....(Interruptions)

MR. SPEAKER You should visit these areas
periodically and see as to what work is being undertaken
there.

SHRI .RAM KRIPAL YADAV : | am saying the same
thing that no work is being done there. The hospital is
completely non functional. Where the funds are being used,
nobody knows. The Hon. Minister has also given some
data.

MR. SPEAKER : Please ask the question.

SHRI RAM KRIPAL YADAV : The funds allocated
during the last three years are not being utilized property.
Beihg kind towards Bihar, the funds he has allocated if
that are not utilized, the local people will not be benefited.
| would like to know from the hon. Minister whether he
merely allocates the funds or monitors it as well? Is any
monitoring Committee there to see whether facilities?

[English]

MR. SPEAKER : Very good question. You become
very specific when you are angry.

DR. ANBUMAN!I RAMADOSS : There Is a monitoring
mechanism embedded into the programme. Plus, we have
external monitoring mechanisms done by various groups.
We have the civil society, the NGOs and the Auditors
Guilds. We have external supporting agencies to monitor
that, and at each point, iike the Rogi Kalyan Samitis, they
monitor all these programmes.

Coming to Bihar, under the district level household
survey which was done, the pre-survey, in Bihar out of
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these 66. CHCs and 524 PHCs. it was found that 64.5 per
cent of the' PHCs aie 24 x 7 and about nearlv 31 per
cent PHCs conducted at least 10 deliveries in the last one
month. “This shows a huge increase ¥ trghds.

Another very glaring’ example which happened. in Bihar
under the National Rural Health Mission was that before
the Nétonal” Rural Health Mission, the average patient
attendahce in the Primary Health Centres in Bihar was
about 39 per month. Today, it is approximately 4,000.:86,
you can imagine. what this programme is. The National
Rural Health Mission has transformed _in Bihar from
approximetely: ®n an-.average of. 40 patiefits to 4,000
patients. They have done 'a fot- of' innovations ..on

diagnostics and on public-private participation in all these

issues, We are focusing definitely a lot on Uttar Pradesh
and Bihar, and that is our priority on our hand in. giving
equipment and all these things.

Here, we are empowering each of these basic units
of these villages. There is a Village Health and Sanitation
Committee where the Village Headman is the Chairman
of that Committee. Every year we give Rs. 10,000 to bring
about infrastructure, to bring about manpower and to bring
about awareness creation against water bodies, mosqui-
toes. All these things have been brought. UNCTAD funds
are parked. Approximately, Rs. 25,000 Is given for each
sub-centre to ‘get their medicines, to remove quality
problem issues and all that. | am sure they are doing
that.

MR. SPEAKER : Yes, we have taken half-an-hour on
this one Question.

DR. ANBUMANI RAMADOSS : Sir, | would like to say
one example. Before the National Rural Health Mission was
implemented, there were about 3,550 specialists all over
the country in. the primary public health areas. Today It
is 5,781, nearly about 84 per cent increase within the last
three years. About the medical officers, before the National
Rural Health Mission, they were 20,308 and today
they are 30,797. About the Auxiliary Nurse Midwives,
before this NRHM they were 1,20,194 and today they are

1,65,515.

MR. SPEAKER : You have given those figures.
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DR. ANBUMANI RAMADOSS : About the Nurses and
Lady. Health Workefs.they were 17,317 before the National
Ryral Health Mission and today they are 35,350. Then, we
have AYUSH doctors also as part of that and today we
have 3,933 new AYUSH doctors gut up in all these primary
pixbll(: health areas. Definiteb we are trying our best. All
the States are supporting this prqgrammb. | can give the
commitment of our Governrﬁent that we are investing more

'vln the health sector.

MR- SPEAKER : Q.-262. Shri Ranen Barman -
not preseht. He gives bltiinot here. Shri Basu Dsb

‘Acharla -

Coal-to-Liquid Projects

*262. SHRI BASU DEB ACHARIA :
SHRI RANEN BARMAN :

‘Will the PRIME MINISTER be pleased to state :

(a) whether the Government proposes to synthesize
oll from coal by adopting Coal-to-Liquid (CTL) technology
as reported in the Times of India dated 24 November,
2008,

(b) it so, the details theraof;

(c) whether the Government has identified coal
blocks for the purpose and aiso invited bids for its
allotment;

(d) if so, the details thereof and the names of the
companies which have been allptted coal blocks for the
said purpose;

(e) whether the Government has received any
complaint in this regard,

() if so, the details thereof alongwith action taken
thereon; and

(g) the estimated quantity of oil likely to be
produced out of these projects?

.

THE ‘MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) to (g) A
Statement is laid on the table of the House.
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Statement

(a) and (b) In view of the rising demand for energy
in a rapidly growing economy, efforts are being made to
locate alternative/additional sources of energy to supple-
ment the available energy resources for the sake of energy
security of the country by converting coal into liquid fuel
through a process called coal liquefaction.

(c) The Government have oftered three coal blocks,
namely, Palasbani (Part of Radhikapur West),. North of
Arkhapal (Srirampur) and Ramchandani Promotional
through an advertisement published in various national and
regional newspapers on 15.06.2008. A notice was also
placed on the website of the Ministry of Coal.

(d) Inresponse to the advertisement, 22 companies
have submitted their applications. The scrutiny and
evaluation of these applications is under progress. No coal
block has so far been allocated for this purpose.

(c) and (f) No complaint has been received so far.

(g9) The applications are being scrutinized and it is not
feasible at this stage to estimate the quantity of oil to be
produced from this project.

SHRI BASU DEB ACHARIA : Sir, in the past no
attempt was made to extract oil from the coal although we
have the technology and we have abundant potential. |
would like to know from the hon. Minister as to whether
the Government has received a proposal from Oil India
Limited to set up a plant of 1.5 million tonnes which project
this public sector company wants to have with Coal India
Limited, Indian Oil Corporation, and Engineers India Limited
to extract oil from coal in Assam. Assam coal is not fully
utilised because of its low quality. | would like to know
from the hon. Minister as to what action he has taken on
this proposal.

SHRI SANTOSH BAGRODIA : Sir, for the information
of the hon. Member, through you, | would like to say that
the quality of coal in Assam is not of low quality. It is rather
a good quality coal, to begin with. As far as the proposal
from Oil India Limited is concerned, Oil India Limited has
a pilot plant in North-East Assam with CIL. The Assam
coal is more suitable for that.
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SHRI BASU DEB ACHARIA : Sir, in reply to Pan-
G of the main Question, in the statement the hon. Minister
has stated that the applications are being scrutinized. They
have selected blocks - Palasbani, Arkhapal and
Ramchandani.. Three blocks have been identified. | want
to know how much of oil would be available from these
three blocks. The hon. Minister has stated that it is not
feasible at this stage to estimate the ‘quality’ of oll.

MR. SPEAKER : It is quantity of oil.

SHR| BASU DEB ACHARIA : Yes, Sir. How much
quantity of oil can be extracted? If that study has not been
made, how these three blocks have been identified and
advertisement has been issued and applications were
invited? On what basis these three blocks have been
identified without a detalled study and the applications
were invited to allot these blocks for extraction of oil from
coal?

MR. SPEAKER : 1t Is a very pertinent question.

SHRI SANTOSH BAGRODIA: Sir, this process of CTL,
what is known as Coal-to-Liquid, is not well established
in the world. We are trying to find out difterent technologies.

These coal blocks have been allocated based on the
quantity avallable because we need approximately 80,000
barrels per day and for this, we need 30 million tonnes to
be produced. So, based on that, the blocks have been
identified. But all the three blocks are not to be given; only
one block will be given. The study is going on by an Inter-
Ministerial Group — IMG as we call it — and as soon as the
study is over, it will be allocated only then. So, It is not done
haphazardly and it is done with well-informed information.

We are trying for the sake of energy security in the
country. So, we need to have more experiments done. This
is being done.

[Translation]

SHRI DHARMENDRA PRADHAN : Sir, on behalf of
the Government of India, the hon. Minister has proposed
the allotment for three blocks and it is a matter of chance
that all these are in my Lok Sabha Parliamentary
constituency and my district. For that, | would like to
compliment the hon. Minister. Supporting the question
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asked by the hon. Member, Shri Basudebji, | would like
to say that he himself had accepted that this is not a very
established technology. But even then he has taken an
initiative, this is a good thing. Is it a remunerative process
or not with regard to cost of production? Keeplng in
view the market trend when it was proposed, the price of
oll in international market was very high. | would like to
ask, whether it is cost effective or not in the present
scenario?

You will allot blocks. Recently | have come to know
about some blocks that the blocks allotted for ultra
megawatt by his Ministry, have been glven to another plant
and company granting approval for their re-use. These are
very expensive blocks and the cost is just right. Will you
allow some saving plant in it? Will it be used for that only
or it can be re-used as well?

SHRI SANTOSH BAGRODIA : Sir, the question of its
re-use will arise only when it is put to use and some saving
is done. We have not reached that process or stage.

So far as the question of cost effectiveness s
concerned, today the rate is 40 dollar, and according to
that it is not cost-effective. But the cost effectiveness does
not apply to every work in the country. When we need
energy security we have to do some experiments.
Therefore, this experiment will be done and

[English]

we are.trylng to find out how best it can be done in case
ot emergency.

[Translation]

When it was 150 dollar per barrel, it was cost effective.
But today, it is 40 dollar and it is not cost effective, it is
true. But this market is so volatile that nobody knows as
to what is going to happen in the market in the near future.

[English]
We have to make the country prepared for any situation.

PROF. BASUDEB BARMAN : Mr. Speaker, Sir,
coal-to-liquid fuel technology, commonly known as CTL
technology, Is an established technology which is being
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utilized by South Africa at its Sasol plant, the only such
plant in the world, since 1949. It Is manufacturing per year
40 million tonnes of different synthetic oil products like
petrol, diesel oil, furnace oil, naphtha etc. as well as LPG.
| would like to know from the hon. Minister whether the
Government of India has initiated any step to have this
proven technology from the Sasol plant authorities for
utilizing some of our coals to be processed to liquid fuels,
LPG and other products.

SHRI SANTOSH BAGRODIA : Sir, let me make it clear
that the kind of coal available in different countries and
even different parts within our own country is different. In
South Africa, the ash content is only 30 per cent io 35
per cent. Here, in our coal, ash content is as high as 40
per cent to 45 per cent. So, the process, which they are
using, is not necessarily suitable for us. They go for warm
process, hot process, but we need cold process. Now, that
cold process Iis not identified anywhere in the world and
not proved.

Therefore, we are still looking into the process. This
Expert Committee is going into all these factors before
taking a decision. It is not a proved technology.
...(Interruptions)

PROF. BASUDEB BARMAN : Sir, my query has not
been answered....(Interruptions)

MR. SPEAKER : Sorry, it should not be recorded.
...(Interruptions)*

PROF. BASUDEB BARMAN : Sir, it is misleading the
House. ...(Interruptions)

MR. SPEAKER : It is not permitted, and you know this
as you have been here for a long time. If any hon. Member
or hon. Members are not satisfied with the reply, then there
Is a procedure in the rules regarding it. You have to adopt
that procedure. Otherwise, if you are not satisfied, then
you will go on asking 20 clarifications.

MR. SPEAKER: Q. 263, Shri Subhash Sureshchandra
Deshmukh.

*Not recorded.
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[Transiation]

Regional Iimbalances within States

‘263. SHRI  SUBHASH SURESHCHANDRA
DESHMUKH : Will the PRIME MINISTER be pleased to
state :

(@) whether the Government has conducted any
study/survey to detact regional imbalances that pxtat within
each State of the country;

(b) it so, the details thereof, State-wise;

(c)' the reasons for the regional imbalances the
exist in various States~despite implementation of various
Centrally Sponsored Schemes;

(d) whether the Government proposes to increase
the allocation of funds under the Centrally Sponsored
Schemes of the backward districts of the country;

(e) it so, the details thereof;, and

(f) the efforts made by the Government to attain
batanced development in the country?

[English]
\
THE MINISTER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS AND-MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHR! V.
NARAYANASAMY) : (a to (f) A Statement is laid on the
table of the House. '

Statement

(a) and (b) Planning Commission -has not conducted
any study/survey to detect regional imbalances that exist
within each State of the country. However, an Inter-Ministry
Task Group on Redressing Growing Regional Imbalances
was set up which submitted its report in 2005. The
recommendations of thisTGroup were used to formulate the
Backward Regions Grant Fund which covers 250 backward
districts in all the States, except Goa.

(c)- Daspite the efforls made through various
measures including the Centrally Sponsored Schemes,
regional imbalanceé continue to exist owing to the sub-
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continental dimensions of the country with Inherent
differences in geographical parameters and historical
developments which have led to disparities in the levels
of development of different areas owing to differences in
resource endowment, levels of infrastructure and socio-
economic parameters.

(d) to (f) At present these is no such proposal. The
specific scheme which aims at removal of regional
imbalances that exist within States, is the Backward
Regions Grant Fund which aims of catalyzing development
in backward district by: (a) providing infrastructure;
(b) promoting good governance and agrarlan reforms;
(c) converging, through supplementary infrastructure and
capacity building, the substantial existing development
inflows into these districts.

[Translation]

*SHRI SUBHASH SURESHCHANDRA DESHMUKH :
Mr. Speaker Sir, the question is related to development
of undeveloped States. The Government has given the
reply that survey has not been conducted. Sir, there is lot
of disparity between urban and rural areas. Developed
States are developing further and undeveloped States are
lagging behind. If survey of regional imbalance is not
conducted, it will not be possible for the undeveloped
States to develop.

Recently, a person from Sultanpur viltage of Solapur
District Shri Rahul Shinde became a martyr in the terrorist
attack in Mumbali on 26th November. | had an opportunity
to visit that village. Today aiso that village has no road,
no school and no hospital. If there are such villages, how
can we achieve development of such villages. There are
large numbers of such villages in the country. You have
said that you have not conducted the survey. May | request
the Government to conduct the survey of the undeveloped
areas and rural areas in the matter of development
urgently.

[English]

SHRI V. NARAYANASAMY : Hon. Speaker, S, the
Government has constituted an Inter-Ministerial Task

‘English translation of the Speech originally delivered in
Marathi.
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Force. It went Into the question of the backwardness of
the region. They have identified about 250 districts in this
country, and they gave the recommendations in 2005. On
the basis of the recommendation, the Backward Region
Grant Fund (BRGF) has been formed by the Government,
and an amount of Rs. 25,771 crore has been allocated
in the Plans for the purpose of giving it to the backward
region; Rs. 1 crore for the capacity building; and Rs. 10
crore, which can be spent by the urban local bodies and
also by the Panchayat organizations, and the poweré'have
been given to them.

The State Government, for the purpose of planning,
allocates funds for the purpose of development In the
region. The funds have also been provided by the
Government of India directly to the States for the
development under various Centrally-sponsored Schemes.
This fund is a separate fund, which has been given for
the purpose of development of the backward region and
it has been given by the Government of India so that it
can be supplemented. A separate fund of Rs. 250 crore
has been given for KVK regions merging the Rashtriya Sam
Vikas Yojana (RSVY) into the BRGF, and separate
allocation has been given for the backward region of Bihar
also by the Government of India.

Now, the hon. Member Is referring to the survey that
has to be done. My request is that we will have to consider
that aspect, and what are the schemes that are being
implemented by the Government of India through the State
Government under various schemes. Further, it has to be
seen whether the benefit reaches the people. | agree with
the hon. Member, and it will take some time for the
Government to consider this aspect.

[Translation]

*SHRI SUBHASH SURESHCHANDRA DESHMUKH
There are 250 backward districts in the country. Which are
the backward districts in Maharashtra? What steps are
being contemplated by the Central Government to start
industries, hospitals and educational institutions in the rural
districts of Maharashtra?

*English translation of the Speech originally delivered in
Marathi.
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[English]

SHRI V. NARAYANASAMY : Sir, as far as the
Government of India is concerned, under the Bharat
Nirman, the Government of India is giving funds to the State
Governmant for the purpose of creating rural infrastructure;
rural roads, rural electricity; rural water supply; employment
guarantee scheme; and also other facitities.

Secondly, under Bharat Nirman, the schemes are
being implemented. The hon. Member is referring to the
setting up of hospitals. The hon. Health Minister has clearly
mentioned about the National Rural Health Mission. The
funds have been provided by the Central Government to
the States. Apart from that, under the Mid-Day Meals
Scheme, under the Eleventh Plan, about Rs. 48,000 crore
has been aliocated by the Govemment of India which would
take care of students up to upper primary class. In the
Tenth Plan, it was not aven Rs. 5,800 crore. There is
quantum jump in allocation of funds for hospitals, for
providing facilities in schools, drinking water supply and
creating the infrastructure in the rural areas.

With the permission of the hon. Prime Minister, | visited
some of the States to see whether the Centrally-Sponsored
Schemes are being properly impiemented in the States or
not. | would request the hon. Members of this House that
for the purpose of implementation of the Scheme
successfully, they should persuade their respective State
Governments to see that the benefits of the schemes
reaches the targeted group. With your kind permission,
Sir, | would request the hon. Members to do that.

MR. SPEAKER : My experience is not very happy.
[Translation]

SHRI BALASAHEB VIKHE PATIL : Mr. Speaker, Sir,
this question has two aspects. One is the backward States
and the other is the backward districts in the states and
even within the districts as just now Dashmukh Sahib has

~gtated, many villages are still backward. Hon. Prime

Minister had also made an announcement from the Red
Fort that there would be uniform development, so gran}
was given under the Intensive Comprehensive Scheme and
the Government is providing grants to 250 backward
districts to see that no district remains backward and no
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area in the States remains backward. | would like to ask
the hon. Minister whether the Government is formulating
an Intensive Comprehensive Scheme so that no State
remains backward and no village within the district remains
backward?

[English]

- SHRI V. NARAYANASAMY : Sir, there are inter-State
imbalances and also intra-State imbalances. To bridge the
gap between developed and also the developing districts,
the Government of India, for the year 2008-09, allocated
Rs. 1,09,000 crore under the Centrally-Sponsored Scheme.
The fund has been provided by the Central Government.
The hon. Member is very right in saying that the gap
remains. it has to be bridged very closely for which not
only the Government of India, but also the implementing
agencies, that is, the State Governments have to pay
proper attention to . The cooperation of the State
Governments is required for the purpose of achieving the
targets. To bring the people from Below the Poverty Line
to Above the Poverty Line, to create rural infrastructure
for the purpose of providing amenities to the people living
in ‘the rural areas, for all round development and
bringing the developing areas and underdeveloped
areas to the developed level, the cooperation of the State
Governments is required. We all have to work in
coordination for the purpose of bringing all round
development in the State.

SHRIMATI C.S. SUJATH' 1 : Mr. Speaker, Sir, | would
like to know from the hon. Minister, through you, as to what
are the new initiatives being taken for the growth of
industries in the underdeveloped districts in the Eleventh
Plan this year. In this connection, | would like to know
whether the Government is contemplating any proposal to
restructure the Industrial Policy.

SHRI V. NARAYANASAMY : As far as Industrial
growth is concerned, the hon. Member is pointing out the
industrial growth at the rural level, various agencies like
the Small-Scale Industries Department and also the
industry Department have been coordinating with each
other for developing industries in the rural areas. For the
purpose of facliitating the setting up of industries in the
rural areas, the infrastructure has to be developed.
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Electricity, roads including approach roads, etc., all these
have to be created. Until and unless that type of
atmosphere is created, industries will not come up in those
areas. Therefore, the Government of Indla with the help
of the State Governments has provided for such things in
various schemes under Bharat Nirman. Then, industries will
be attracted to those areas.

MR. SPEAKER : Shri Shailendra Kumar, please put
a brief question. This is the third question that | have
allowed and it is already 11.45 a.m.

[Translation]

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir,
through you, | would like to know from the hon. Minister
that in view of the regional imbalances within the States,
as the Prime Minister has also made a statement, has he
conducted any survey to identify the backward states or
the backward districts. Secondly, there Is regional
imbalance in Uttar Pradesh. Has he conducted any survey
in this regard? It so, the report thereof? Particularly, the
funds provided to UP as financial assistance by the
Government of India during the last Five Year Plan, have
not been utilized properly. | would like to ask the hon.
Minister whether the Government of India have any
provision to get a survey conducted in this regard?

[English]

SHR! V. NARAYANASAMY: In the first part of the
question, | have already answered this supplementary
because an Inter-Ministerial Task force has been
constituted and went into the question. As far as the survey

“which the hon. Member wanted, | would say that we would

like to see — from our point of view — whether people are
getting the fruits of the number of schemes which are being
implemented. Sir, 133 Central Government schemes are
being implemented by the States. Based on that, we would
decide as to whether we have to go for a survey or not.

Dumping of Non-Biodegradable Waste

*264. SHRIMAT! MANEKA GANDH! : Will the PRIME
MINISTER be pleased to state :

(a) whether some foreign countries are dumping
their non-biodegradable waste in the country;
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(b) it so, the details thereof alongwith the reasons
therefor;

(c) the names of the countrias and the non-
biodegradable waste dumped by them in the country during
the last three years and the current year, and

(d) the steps taken by the Government .in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (d) A Statement is laid on the Table of
the' House.

Statement

(a) to (d) Import of wastes is not allowed for dumping/
disposal purposes in india as per the provisions of the
Hazardous Wastes (Management, Handling and Trans-
boundary Movements) Rules, 2008. However, recyclable
wastes like plastics, paper wastes and metal scrap
conforming to the specifications mentioned in the Rules are
allowed for recycling by the actual users who have the
necessary approval from the concerned authorities.

According to the Department of Customs, no instance
of foreign countries dumping their non-biodegradable
wastes in the country has been reported. However, two
cases of Import of waste paper mixed with non-
biodegradable municipal solid wastes beyond the permis-
sible limits were noticed by the Customs Authorities during
the last three years. Out of the two cases of mixed waste
paper from USA, the consignment received at Kochi has
been re-exported to the supplier on the directions of the
authorities. The other consignment received at Tuticorin
Port was also ordered for re-export by the Custom
Authorities. However, in view of the pending case before
the Madural Bench of the Hon'ble High Court of Madras,
the Impugned cargo Is still lying under the custody of
Customs Authorities. A third case of e-waste from Kuwalt
also came to the notice of the Customs Authorities of

Mumbai Zone and was re-exported.

- The steps taken by the Government to control illegal
dumping include legal provisions as provided in the
Hazardous Waste (Management, Handling and Trans-
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boundary Movements) Rules, 2008 notified under the
Environment (Protection) Act, 1986, the Customs, Act, 1962
and the Foreign Trade (Development and Regulation) Act,
1992. In addition, a consent mechanism I8 in place under
which the waste reprocessing units are required to take
prior permission from the concerned State Poilution Control
Boards.

8HRIMATI MANEKA GANDHI : According to the
Government, they are not aware of any waste that has
come from any country into India. They have put only three
cases In which waste has been found and re-exported.
However, are they not aware that NEER! says that 105
countries are exporting hazardous wastes to India and their
hazardous wastes have grown exponentially between 1997
and 2005 at the rate of 62 per cent from non-biodegradable
plastics and 15,000 tonnes of organic mercury compounds?
The domestic wastes from European countries alone under
the guise of paper wastes, which the Government allows,
have been discovered repeatedly to be non-biodegradable
fith like used plastics, cans, bottles, milk cartons, etc. But
my specific question Is, under the Basal Convention of
which we are the signatory and which the US is not, the
rule is that every signatory to the Basal Convention cannot
import waste from a non-signatory. However, on the 17th
of September in 2008, the US Government Accountability
Office gave a 67-page report in which they said that
electronic waste of the worst kind was being sent by
companies to India for dumping. And the method in which
it was done was to get anybody who is what you call a
direct user for every 100 items that you import, 40 per cent
were utter rubbish being dumped here, which the user is
also aware of. Is the Government aware of the GAO
Report and what do the Government intend to do about
hazardous waste coming- in from America which is coming
in illegally?

SHRI NAMO NARAIN MEENA : As far as our rules
regarding hazardous waste are concerned, no waste is
permitted in the country. Only waste which can be recycled,
reused and for recovery purposes is permitted. We have
brought this notification in 2008 and have made the import
of hazardous waste more stringent. '

Regarding e-waste, e-waste is not permitted in the
country and we have not given any permission of e-waste
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in the country so far. In our country, the recycling industry
1s very large; there are 771 registered units working in the
country and we are recycling around 31 lakh tonnes of
various wastes. There is a concept of 3 Rs — reduce, reuse
and recycle. This is economically beneficial and It is also
environmentally sound....(Interruptions)

MR. SPEAKER : She has referred to some specific
instance.

...(Interruptions)
MR. SPEAKER : Hon. Member, | am trying to help you.

SHRI NAMO NARAIN MEENA : We have not given
any permission to any firm from America regarding import
of e-waste.

" Regarding Basal Convention, we are a party to it, and
wherever prior consent is required, we are giving prior
consent; and it is all being done as per the Convention.

MR. SPEAKER : She has mentioned some specific
instances.

SHRI NAMO NARAIN MEENA : Yes, Sir. We have
noted. | have given my reply.

MR. SPEAKER : In the reply, you have said that they
are re-exported.

SHRI NAMO NARAIN MEENA : Yes, they are re-
exported.

SHRIMATI MANEKA GANDHI! : | have talked about
two reports and you have not replied to either one of those.
Are you not aware of the NEERI report?

THE PRIME MINISTER (DR. MANMOHAN SINGH) :
Mr. Speaker, Sir, the hon. Member has referred to a
specific report of NEERI and also she has referred to a
report of GAO,; | will ask the Ministry to have a look at
it.
SHRIMATI MANEKA GANDHI : Thank you.
" SHRIMATI ARCHANA NAYAK : May | know from the
hon. Prime Ministar, whether the Government is aware that

in the name of ship breaking, poisonous materials like
asbestes and non-biodegradable wastes are being dumped
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in our country?.if so, what are the steps taken and are
proposed to_he taken in this regard and the number of
cagses where punishment is meted out to the culprits?

SHRI NAMO NARAIN MEENA : As far as ship breaking
Is concerned, we have a waell-laid procedure and we are
well-equipped to handle ship breaking. Whatever is coming,
Is being handled as:per law and as per procedure. This
is a very big industry and this is also something which
is being re-used. So, thers is.no problem. Even this matter
went-up to the Supreme Court and everything is being done
under: eur Ministry based on guidelines.

SHRI N.N. KRISHNADAS : Almost a year back — |
do not exactly remember the date and the number of the
Question — in response to one of my questions, the then
Minister of Environment and Forests had given a written
reply to me saying that there was an incident. in Cochin
Port, the urban waste had been imported from the USA.
The Government had decided.to re-export it. During that
time, in response to a Supplementary, the Minister had
assured that it would be examined and definitely action
would be taken against the agency or the addressee which
had imported |it.

MR. SPEAKER : Put your question now.

SHRI N.N. KRISHNADAS : Urban waste was imported
from the USA; it was at the Cochin Port; they had re-
exported, all right. But what was the action taken by the
Government against the addressee which imported the
urban waste from the USA to Cochin? May | know this
from the Government?

MR. SPEAKER : You had already asked.
Mr. Minister, do you have any Information now?

SHRI NAMO NARAIN MEENA : Yes. In was the 2007
case. The importer was Kochi Kadalas, Ernakulam. The
Exporter was Belson Corporation. It was a brown paper
mix waste. it came to Iindia, but was re-exported. It was
not accepted and it was not allowed in the country; it was
re-exported.

MR. SPEAKER : What was the action taken against
the person? Was there any action taken against the person
who imported it?
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SHRI NAMO NARAIN MEENA : It was not allowed to
erter.

MR. SPEAKER : But somebody attempted to bring it

in.
Okay, you may look into it.
SHRI NAMO NARAIN MEENA : We will look into it.
MR. SPEAKER : He will look into it.

Shortage of Vaccines for immunisation
Programme

*265. SHRI ANANDRAO VITHOBA ADSUL : Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether shortage of Diptheria, Pertussis and
Tetanus (DPT) and Diptherla and Tetanus (DT) vaccines
in the. country has adversely affected the Universal
Immunisation Programme as reported in the Hindu dated
12 ‘November, 2008;

(b) if so, the details therabf alongwith the names of
the States where such shortages have been noticed; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (c) A Statement is
laid on the Table of the House.

Statement

The shortage of Diphtheria, Pertusis and Tetanus
(DPT) and Diphtheria and Tetanus (DT) has marginally
affected the Universal Immunization Programme to some
extent in some States for some time.

The status of availability of DPT and DT vaccines in
the States during April, 08 to November, 08 is enclosed
at Annexures-l and II.

The Government of India has placed supply orders for
supply for DPT and DT vaccines as per the annual
requirement of vaccine along with the buffer stock for the
year 2008-09. The supplies of DPT vaccines have been
started by the manufacturers from the month of September,
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2008, whereas the supplies of DT have been started from
the month of November, 2008.

Annexure-|

Status of Availabllity of DPT vaccine in the States
during April'08 December 09

Quantity in lakh doses

Sl. Name of the States/  Requirement To be Shortage
No. UTs from available
April'08- with the
December'08 States upto
December'08
1 2 3 4 5
1. Andaman and Nicobar 0.25 0.28 -0.04
Islands
2. Andhra Pradesh 61.21 58.76 245
3. Arunachal Pradesh 1.05 1.03 0.03
4, Assam 27.60 27.51 0.09
5. Bihar 125.14 89.30 3584
6. Chandigarh 0.82 0.64 0.19
7. Chhattisgarh 24.49 22.87 1.63

8. Dadra and Nagar Haveli 033 , 0.31 0.03

9. Daman and Diu 0.18 0.14 0.04
10. Delhi 12.40 12.57 -0.17
11. Goa 0.72 1.04 -0.32
12. Guijarat §7.52 51.95 5.57
13. Haryana 23.01 22.91 0.10
14. Himachal Pradesh 5.17 5.40 -0.23
-15. Jammu and Kashmir 11.23 11.94 -0.71
16. Jharkhand 31.90 31.64 0.26
17. Karnataka 45.20 40.64 4.56
18. Kerala 20.05 19.25 0.80
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1 2 k] 4 5 1 2 3 4 6
19. Lakshadweep 0.05 0.08 -0.04 2. Andhra Pradesh 18.19 12.48 5.7
20. Madhya Pradesh 7584 6760  8.15 3. Arunachal Pradesh 0.23 0.13 0.10
21. Maharashtra 72.72 76.18 -3.46 4. Assam 9.60 4.48 512
22. Manipur 182 184 001 5 ghar 2549 1158 13:91
23. Meghalaya 2.54 272 018 g (chandigarh 0.19 022  -0.03
24. Mizoram 080 120 030  , Ccpnanisgarh 8.67 484 173
25. Nagaland 1.45 2.51 -1.08
9 8. Dadra and Nagar Haveli 0.08 0.07 0.01
26. Orissa 34.07 31.58 2.49
9. Daman and Diu 0.07 0.06 0.01
27. Pondicherry 0.77 0.91 <0.13
10. Delhi 3.23 3.80 -0.57
28. Punjab 19.55 16.59 2.95
11. Goa 0.21 0.23 -0.02
29. Rajasthan 70.90 63.58 7.32
12. Gujarat 14.21 6.12 8.09
30. Sikkim 0.52 0.57 -0.05 B
13. Haryana 8.33 6.32 0.01
31. Tamil Nadu 42.58 38.29 4.29 .
. 14. Himachal Pradesh 1.33 1.84 -0.52
32. Tripura 2.23 2.08 0.14
. 15. Jammu and Kashmir 2.87 3.09 -0.22
33. Uttar Pradesh 219.72 15747 62.25
16. Jharkhand 24.00 11.11 12.89
34. Uttarakhand 8.59 5.70 2.90
17. Karnataka 9.77 6.23 3.54
35. West Bengal 89.15 55.41 33.74 ma ‘
18. Kerala 7.30 4.64 2.66
Annexure-ll
19. Lakshadweep 0.01 0.02 -0.01
Status of Availabilty of DT vaccine in the States
during April '08 December ‘09 20. Madhya Pradesh 18.01 8.22 11.79
Quantity in lakh doses 21. Maharashtra 20.18 2631 -8.15
SIl. Name of the States/ Requirement To be Shortage 22. Manipur 0.45 0.15 0.30
No. UTs from avallable 0 0.62
Apriroe- with the 23. Meghalaya 0.72 0.1 .
December08 States upto 24. Mizoram 0.30 013 0.7
December'08
. 37 0.49 -0.1
1 2 3 4 5 25. Nagaland 0.3 2
26. Orissa 9.27 3.64 5.63
1. Andaman and Nicobar 0.12 0.11 0.01
islands ) 27. Pondicherry 0.19 0.08 0.13
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1 2 3 4 5

28. Punjab 6.17 6.19  -0.02
29. Rajasthan 17.57 1723 034
30. Sikkim 0.14 0.05  0.09
31. Tamil Nadu 10.73 800 473
32. Tripura 0.86 055 0.1

s

33. Uttar Pradesh 51.79 40.66 11.14
34. Uttarakhand 2.58 0.26 232

35..West Bengal 18.95 5.08 13.89

SHRI ANANDRAO VITHOBA ADSUL Sir, the
immunization programme is one of the key interventions
for the protection of children from life threatening diseases
which are preventable. Shortage of the vaccine will hit
the Iimmunization programme adversely. States like
Maharashtra, Andhra Pradesh, Tamil Nadu and Waest
Bengal have been facing an acute shortage of the vaccine.
| would like to know from the hon. Minister the steps being
taken to provide proper quantity of vaccine to the States.

DR. ANBUMANI RAMADOSS : In the last couple of
months there has been shortage of some vaccines for
some period of time. | would come to the second part
and say that a lot of steps have been taken. | would like
to assure the House that from the month of December there
will be no shortages in all the States of the country.

SHRI ANANDRAO VITHOBA ADSUL : Sir, the Minister '

of Health has ordered the closure of vaccine production
at the Central Research Institute, Kasauli, the Pasteur
Institute In Coonoor and the BCG Vaccine Lab in Chennai.
| would like to know from the hon. Minister why this step
has been taken by the Government.

DR. ANBUMANI RAMADOSS : Sir, there is no closure
of manutacturing of vaccine at Pl, Coonoor or CRI, Kasauli
or BCG, Chennai. We have withdrawn the licence from
them for manufacturing. | would like to explain the
circumstances under which we had to do this.

The World Health Organisation goes from country to
country assessing and recognizing the National Regulatory
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Authorities. The National Regulatory Authority In India is
the Drug Controller General of India who issues licences
to these manufacturing units for both pharmaceuticals as
well as vaccines. Periodically, they go to different countries
all over the world and recognize them. Time and agalin,
they have come to India. In India there are three types
of qualitications based on which the NRA gives licences.
One Is the Schedule M, which is the Indian GMP (Goods
Manufacturing Practice). Second is, the WHO GMP. Third
is the WHO Pre-qualification. WHO pre-qualification is the
highest form of quality. Without the Indian GMP no
institution in India can manufacture any ‘pharmaceutical
drug or vaccine. Unfortunately, these three Indian
manufacturing units did not have even Indian GMP. Since
the indian NRA has given WHO pre-qualification or WHO
GMP, they say that if India does not ask these vaccine
manufacturing units without an Indian GMP to stop
manufacturing then they will derecognize India's NRA. So,
if all these organizations do derecognize India's NRA, then
the credibility of india will be lost and we cannot export
also.

We have spent nearly about Rs. 50-60 crore in these
three units to improve the facilities, to make it at least
Indian GMP Compliance. Two of these institutions are more
than 100 years old and one of them is 60 years old. There
iIs no space for expansion. The buildings are dilapidated
and there have been problems. Under the Drug Controller
General of India, | have sent a team of experts to go
through all these institutions and give me a report on their
viability. They have submitted the report. It is not that we
are going to close down these institutions. None of the
employees is going to be laid off. All of them are given
their salary and we are going to restructure the entire
process of manufacturing and viability.

Simultaneously, Sir, a new state-of-art vaccine
manufacturing unit is being planned, which will process
these vaccines with cutting-edge technology. Since these
vaccines deal directly with children's lives, we do not want
any sub-quality vaccine, without going through the due
process of recognition, to be supplied in India. That is
precisely why we have asked them to stop manufacturing;
we have not closed them down. We are going to use
them for other syrups and other things after they undergo
the Indian GMP.
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MR. SPEAKER : Only half a minute is left. You can
put a very brief question.

SHRI A.V. BELLARMIN (Nagercoll) : As it Is, there is
shortage of vaccine and the production centers at Coonoor,
Chennai and Himachal have been closed. My specific
question to the Minister is was this shortage of vaccine
due to closure of these units.

MR. SPEAKER : Was the shortage due to these
units?

DR. ANBUMANI RAMADOSS : Yes, Sir. There was
some shortage due to these units. | have already answered
why we had to stop these units.

MR. SPEAKER : You have fully answered that.

DR. ANBUMANI RAMADOSS : We have stopped
manutacturing in these units due to the quality process and
due to the processes which have to be followed. Again,
| would like to assure that from December onwards all
these shortages are being taken care of.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
New Toll Policy

‘266. DR. CHINTA MOHAN :
SHR!I RAMJI LAL SUMAN

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) the salient features of the existing toll policy and
its objectives towards development of National Highways;

(b) whether the Government proposes to bring
about charges in the existing policy;

(c) I so, the detalls thereof;

(d)  whether the cost of collection of toll is more than
the toll revenue collected;

(e) if so, the details thereof, and
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() the action taken by the Government in this
regard?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI ‘T.R. BAALU) : (a) to (c) In
exercise of the powers conterred by the National Highways
Act, 1956, the Government has notified the new "National!
Highways Fee (Determination of Rates and Collection)
Rules, 2008", in the Gazefta to India Extraordinary dated
05 December, 2008. The main features of the National
Highways Fee (Determination. of Rates and Collection)
Rules, 2008 are given below:—

(i) Unitorm rate ef fee for public- funded and private
investment. projects.

()  Categorisation of vehicles in five categories for
fixing the base rate of tee.

(i) Concession/discount: to “local users, and for
multiple joumneys.

(v)  Annual revision of rate of fee.

(v) Levy of user fee for two-lane highways @ 60%
of the user charges prescribed for four-lane
highways.

(vi) Rate of fee prescribed for use of permanent
bridge, bypass or tunnel. In case of the
permanent bridge, bypass or tunnel costing
more than Rs. 10 crore and less than Rs. 50
crore and forming part of the section of the
National Highway, the rate of fee will be same
as applicable to the section of the National
Highway. In case of a bridge, bypass or tunnel
costing more than Rs. 50 crore, the length of
the bridge, bypass or tunnel shall be excluded
from the length of such section of National
Highway and the fee shall be levied at the rate
specified for such permanent bridge, bypass or
tunnel.

{(vii) Rate of fee prescribed for overloading.

(vili) Provision for collection, remittance and appro-
priation of fee.
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(x) Location of Toll Plaza prescribed.
(d) No, Sir.
(e) and (f) Do not arise.

[English]

Expansion of SBI Operatians in
Rural and Semi-Urban Areas

‘267. SHRI SANAT KUMAR MANDAL : Will the

PRIME MINISTER be pleased to state :

(a) the total branches of the State Bank of India
(SBI) functioning In rural and semi-urban areas at
present;

(b) whether the SBI has proposed to add 1,000
branches in rural and semi-urban areas during the current
year;

(c) if so, the details thereof;

(d) whether the SBI proposes to expand its
marketing mechanism and tie-up with business facilitators
to double the growth of deposits and advances from rural
branches;

(e) it so, the details_thereof, and

(f) the extent to which it is likely to help the rural
and semi-urban population in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) According to information furnished by the
State Bank of India (SBI), presently there are a total of
7446 branches of SBI functioning in rural and semi-urban
areas, out of which, 4250 are rural and 3196 are semi-

urban branches.

(b) and (c) Yes, Sir. The SBI has received authorisation
to open a total of 1089 branches of which 519 will be rural
branches and 550 will be semi-urban branches. ‘

(d) to (f) The vision of the Bank is that business from
rural and semi-urban branches should be as much from
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urban and metro branches in 3 to 5 years. Towards this
end the Bank is engaging Business Correspondents (BCs)
and Business Facilitators (BFs) for penetration into. rural
and semi-urban areas, setting up a number of Customer
Service Points (CSPs) for Business Correspondents and
targetting to open 40 lakh smart carts no-frill accounts this
year.

Expansion of Forest Cover

'268. SHRI P.C. GADDIGOUDAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government proposes to expand
the existing forest cover in view of air pollution, Ozone
depletion and declining rainfall in the country;

(b) if so, the details thereof,

(¢) whether the Government aiso proposes to
formulate a new policy to increase forest cover in the
country in view of large-scale denudation of forests;

(d) it so, the details thereof outlining the targets set
and results achieved with regard to afforestation during the
last three years and the current year;

(e) whether any State has requested for additional
funds for increasing the forest cover; and

() i so, the details thereof?

” THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY)
(a) and (b) in the National Action Plan on Climate Change
announced by the Government, a INational Mission for a
‘Green India’' has been mooted as one of the eight missions
to inter alla help counter the effects of climate change
through aftorestation programmes. The proposed national
programme would focus on two objectives, namely
increasing the forest cover and density as a whole of the
country and conserving biodiversity.

(c) No, Sir, there is no change in the National
Forest Policy, 1988 which aims to achieve one third of the
land area of thé country under forest or tree Cover.

(d) Does not arise.
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(e) and (f) The major afforestation scheme of the
Ministry of Environment and Forests, namely the ‘National
Afforestation Programme' provides firanclal assistance for
regeneration and eco-development of degraded forests and
adjoining areas. Under this scheme no state-wise allocation
of tunds is provided. The new projects as well as ongoing
projects are considered as per the existing guidelines of
the scheme and subject to availability of funds. The details
of funds released under the scheme for the last three years
and the current year are as given below:—

(Rs. In crores)

Year 2005-06 2006-07 2007-28 2008-09
(upto
3.12.08)

Amount Released 248.12 29275 39285 224.66

Anti-Rabbies Vaccines

*269. SHRI ADHIR CHOWDHURY
SHRI UDAY SINGH :

Will the Minister of COMMUNICATIONS AND INFOR-
MATION TECHNOLOGY be pleased to state :

(a)  whether the anti-rabies vaccines are adequately
avaijlable in the Government hospitals in the country;

(b) if so, the details thereof;

(c) whether these vaccines conform to the quality
norms of international standards;

(d) it so, the details thereof;

(e) whether complaints have been received
regarding non-availability and the poor quality of these
vaccines;

) it so, the details thereof; and
(g) the steps being taken in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (g) There is currently
adequate instalied capacity in the country for both tissue
culture Anti-Rabias vaccines (284 lakhs doses per annum)
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and Anti-Rabies Serum (10.4 lakhs vials per annum). Against
this installed capacity, in the year 2007-2008, 123.59 lakhs
doses of Anti-Rabies Vaccines and 6.85 lakhs vials of Anti
Rabies Serum have been sold in the country. These
biologicals (vaccines/serum) whaether indigenously
produced or imported, cannot be marketed unless their
quality is certified by the Central Drug Laboratory at
Kasauli.

In so far as Central Government hospitals are
concemed, no shortage of Anti-Rables Vaccines and
Anti-Rabies Serum has been reported. In Delhi, these are
administered at Dr. RML Hospital and Safdarjung Hospital.
The following table illustrates their availability in the year
2007-08:—

Hospital Anti-Rabies Anti-Rabies
Vaccines Serum

Dr. AML Hospital 26,200 doses 28,500 vials

Safdarjung Hospital 52950 doses 25,800 vials

In addition to above, the All india Institute of Medical
Sciences also procured 6484 doses of anti-rabies
vaccine, between January to December, 2008. There has
been no complaint about the quality of these vaccines.
In so far as State Governments are concerned, the
vaccines are procured by them out of their own resources.
No report has been received from any State Government
about shortages of Anti Rabies Vaccine or Anti Rabies
Serum.

Policy for Tobacco Products

*270. SHRI RAYAPAT| SAMBASIVA RAO :
SHRI D. VITTAL RAO :

Wil the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Government proposes to enact a
comprehensive policy on tobacco to discourage Iits
consumption by imposing higher taxes, increasing excise
and import duty on tobacco products and ban on foreign
investment in the tobacco sector as reported in the Times
of India dated 5 November, 2008,
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(b) if so, the details thereof; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) to (c) The Government's
health policy on tobacco is to ensure effective protection
of non-smokers from Involuntary exposure to tobacco
smoke and to protect children and young people from being
addicted to use of tobacco. Government has taken a
number of effective measures to protect citizens from
involuntary exposure to tobacco smoke; discourage use of
tobacco and Impose progressive restrictions with a
view to eventually eliminate all forms of advertisement,
sponsorship and promotion of tobacco. In order to achieve
these -objectives, "The Cigarettes and Other tobacco
Products (Prohibition of Advertisement of Regulation of
Trade and Commerce, Production, Supply and Distribution)
Act, 2003" was enacted by Parliament.

The Ministry of Health and Family Welfare has
proposed review of existing trade tax policy with the
view to discourage the consumption of tobacco products,

viz..—

)} Review of the existing Free Trade Agreement
(FTA), import and FDI Policy, EOU/SEZ policy/
trade of tobacco and tobacco products.

(i) Review of industrial licencing policy to
effectively regulate cigarette units. Also, expend
is scope to cover other manufactured products
such as gutka, ciga}s. machine 'made Dbidi,
etc.

(i)  Review of taxatioh policy to correct the distortion
in tobacco taxes; use tax as an instrument to
curb tobacco consumption in society.

[Translation]
Insurance for the Poor

*271. SHRI RAMDAS ATHAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government has formulated any
insurance scheme for the benefit of the poor for
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reconstructing their houses damaged due to natural
calamities; and

(b) 1t so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) No, Sir. However, insurance
companies provide general insurance products, which,
among other things, cover damage to dwellings due fto
natural calamities such as floods, earthquake, hurricane,
inundation etc. Some Iinsurance companies have also
devised specific co{'ers for the weaker sections of the
society, mostly in the nature of package covers which
include cover of damage to dwellings.

[English]
Regulatory Mechanism and Cable Operators

‘272. SHRI FRANCIS FANTHOME : Wili the PRIME
MINISTER be pleased to state :

(a) the existing legal and regulatory mechanism to
regulate the cable operators in the country;

(b)  whether it is mandatory for the cable operators
to carry a prescribed minimum number of public
broadcasting channels on their network;

(c) if so, the details thereof;

(d)  whether violations in this regard have come to
the notice of the Government;

(e) 1f so, the details thereof alongwith the action
taken by the Government against the defaulters; and

)] the steps being taken by the Government to
ensure strict compliance of the sald regulations?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) The Cable Television
Network services in the country are regulated as per the‘ -
provisions of the Cable Television Networks (Regulation)
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Act, 1995 and the Rules thereunder. The Telecom
‘Regulatory Authority of India (TRAI) is also regulating
carriage of Cable TV services in the country.

(b) Yes, Sir.

(c) Section 8 of the Cable Television Networks
(Regulation) Act, 1995 has provided for mandatory carriage
of Doordarshan channels notitied by Prasar Bharati under
the provisions of the Act. As on date cable operators are
required to. carry following channels. compulsorily in their
Cable TV Network services:—

(1) Lok Sabha Television channel
(2) DD Rajya Sabha channel

(3) DD-1 (National channel)

(4) DD (News channel)

5) DD Sport channel

"(6) DD Urdu channel

(7) Gyan Darshan channel

(8) DD Bharati channel; and

(9) Regional channel of the State concerned
wherein the cable operator is providing its
services. -

(d) to (f) The-Goverfiment has received complaints of -

non-carriage of notified channels. On receipt of such
complaints, concemed authorized officer has been directed
to take necessary action for ensuring carriage of these
channels. Government has issued instructions from time
to time for ensuring enforcement of Section 8 of the Act
and carriage of notified channels by cable operators.

Financial Assistance for Eradication of Polio

*273. SHRI NAND KUMAR SAI : Will the Minister

of HEALTH AND FAMILY WELFARE be pleased to state .

(a) whether externdl assistance from various coun-
tries including that of Japan is being obtained/utilised to
eradicate polio from the country;

(b) if so, the details thereof;
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(c) the number of States which are likely to be
benefitted by the said 'asslstanco;

(d) whether the World Health Organization (WHO)
has provided any assistance in this regard;

(e) Iif so, the details thereof;

(f)  the details of funds allocated by the Government
for eradication of polio during the last three years and the
current year; and

(9) the number of polio eradication campaigns
launched by the Government during the said period?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS) : (a) Yes, Sir. Various
external agencies are assisting the programme for
eradication of Polio.

(b) The details are given in the enclosed
Statement-|.

(c) The Polio eradication activities are conducted
across the country All the States and UTs are benefited.

(d)  Yes, Sir. WHO is providing Technical Assistance
for. Pollo eradication activities.

(e) The MoHFW, GO! and WHO collaborated to
form National Polio Survelllance Project (NPSP), in 1997
which provides technical and logistic assistance to the
Government of India and also ‘works closely with State
Governments/UTs to achieve the goal of polio eradication
in India.

U] As per enclosed Statement-Ii.

(g0 The annual eradication strategy is planned on
the basis of the recommendations of the Government of
India's apex advisory body on polio eradication called the
India Export Advisory Group (IEAG). The group comprises
national and international epidemiologists, virologists,
public health experts, partner organizations and Govern-
ment representatives. The number of National Immunization
of Day (NID) and Sub National Immunization Day (SNID)
rounds conducted from 2005-06 to 2008-09 is given in the
enclosed ‘Statement-Ill.
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External Funding Provided for Polio Eradication
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Statement-|

Programme Year 2005 onwards

to, Questions

2

KW, Germany 2006-07 Euro 40.62 milion 240.14

Name of ﬂgencyl Year Amount Euro/ Amount KM, G‘fmany \2007'08 Euro 50.00 million 295.60
Count USD/SDR INR .
Y , KW, Qermany 2008-11 Euro 45.09 milion 266.57
(in crores)
1 3 World Bank 2005-10 SDR 90 million 613.21
KIW, Germany 2005-06 Euro 16.07 million  95.00 JICA, Japan 2005-08 USD 11.67 milion 54.09
Statement-il

Funds allocated during last three years and also current year

Rupees in lakhs

Sl. States/UTs Funds allocated Funds allocated Funds allocated Funds allocated

No. during 2005-06 during 2006-07 during 2007-08 during 2008-09

1 2 3 4 5 6

1. Arunachal Pradesh 42.85 . 97.65 $0.02 87.50

2. Assam 471.82 1252.84 735.46 1928.71

3. . Manipur 65.61 129.98 64.99 117.73

4. Meghalaya 70.86 110.12 79.04 282.71

5. Mizoram 24.19 48.88 25.09 43.21

6. Nagaland 49.52 103.51 53.98 141.6

7. Sikkim 14.08 28.24 14.65 24.88

8. Tripura 72.82 225.84 79.17 130.97
Totalv 811.75 1996 .86 1102.40 2766.31

9. Bihar 3601.96 4937 .51 6233.56 6226.48

10. Madhya Pradesh 891.97 2396.19 1097.1 18568.73

11.- Orissa 325.14 657.03 564.06 1180.93

12. Rajasthan 766.35 1439.16 1230.47 2449.85

13. Uttar Pradesh 15511.18 16044.12 17616.78 20697.66 '

14. Uttaranchal 466.07 548.66 685.52 913.33
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1 2 3 4 5 6
15. Chhattisgarh 219.23 460.84 372.56 671.8
16. Jharkhand 784.47 899.73 911.98 676.87
Total 22566.37 27383.24 28812.03 34683.65
17. Andaman and Nicobar 14.98 29.95 14.70 27.16
Islands
18. Andhra Pradesh 853.31 2186.12 2710.10 2896.13
19. Chandigarh 8.83 31.70 14.39 17.36
20. Dadra and Nagar Haveli 2.91 7.41 297 5.31
21. Daman and Diu 3.0 4.44 2.25 3.57
22. Delhi 813.56 708.02 1079.48 1779.76
23. Goa 9.75 18.98 9.78 17.98
24. Gujarat 559.71 1614.96 1300.49 1096.59
25. Haryana 561.86 1049.08 827.04 1510.96
26. Himachal Pradesh 102.83 239.70 102.93 192.51
27. Jaimmu and Kashmir 128.72 261.57 179.38 338.03
28." Karnataka 505.87 1302.44 735.07 989.13
29. Kerala 192.54 347.12 203.13 383.46
30. Lakshadweep 2.61 4.89 2.84 5.04
31. Maharashtra 1514.59 3348.19 2516.63 3575.67
32. Pondicherry 4.57 17.50 19.6 16.48
33. Punjab 304.15 828.52 857.29 543.84
34. Tamil 493.36 968.39 512.65 969.70
35. West Bengal 1839.38 2825.23 1484.96 2176.37
Total 7916.48 15794.21 12375.66 16655.05
Grand Total (A) 31294.60 45174.31 42290.09 54105.01
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Statement-lll

Sub Immunization Day (SNID) rounds conducted
from 2005-06 to 2008-09

Year NID Round SNID Round
2005-06 2 7
2008-07 2 6
2007-08 2 10
2008-09 2 6
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Investment in Infrastructure Sector

‘274. SHRI RAVI PRAKASH VERMA : Will the PRIME
MINISTER be pleased to state :

(a) whether the infrastructure sector in the country
has been adversely affected due to the current global
financial crisis;

(b) if so, the details thereof;

(c) whether the Government proposes to increase
investment in the infrastructure sector in the wake of the
global tinancial crisis;

(d) if so, the details thereof, and

() The measures taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHR!I PAWAN KUMAR
BANSAL) : (a) to (d) The X| Five Year Plan envisages
an ambitious programme for infrastructure creation. The
total investment requirement has been projected at
Rs. 20,56,150 crore (2006-2007) prices. In spite of
depressed global credit markets. Government is committed
to achievement to the targets projected in respect of
investment in infrastructure during the XI| Plan Period. The
detalls of the investment required — sector wise — for
infrastructure in the XI Plan Period are given in the
Statement enclosed.

(e) The steps taken by Government in the recent
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months to facilitate smooth flow of funds to the
infrastructure sectors are as under.—

i Policy for availing External Commercial
Borrowings (ECBs) has been progressively
liberalized to expand the definition of infrastruc-
ture; permit ECBs upto US $ 500 million per
borrower per financial year for Rupee expen-
diture and/or foreign currency expenditure for
all permissible end uses under the automatic
route; allow payment for obtaining license/
permit for 3G spectrum as a permissible ‘end
use'; and, rationalize and enhance the ‘all in
cost' interest rate ceilings at which ECBs can
be availed.

ii. The India infrastructure Finance Company
Limited (IIFCL) has been authorized to raise Rs.
10,000 crore through tax free bonds by March
31, 2009. These funds will be used by IIFCL
to re-finance bank lending of longer maturity to
eligible infrastructure projects, particularly in
highways and ports sectors. Depending on the
need, IIFCL will be permitted to raise further
resources by issue of such bonds.

Statement

Estimated Investment requirement in
Infrastructure in the X/ Five Year Plan

Sector Investment requirement during  Pubilic:
X! Plan (Rs. crore at Private
2006-07 prices)
Public Private Total
Investment Investment Investment
1 2 3 4 5

Electricity 481,013 185512 666,525 72:28
Roads 2,07,360 1,086,792 3,14,152 66:34
Telecom 80,753 1,77686 258439 31:69
Railways 211454 50354 261808 81:19 .
Ports 33,516 54,479 87,995 38:62
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1 2 3 4 5
Airports 9,338 21 630 30,968 30:70
Water supply 138,309 5421 143,730 96:04

and Sanitation

Irrigation 2,53,301 0 2,53,301 100:0
Storage 11,189 - 11,189 22,378 50:50
Gas 10,32y 6,528 16,855 61:39
Total 14,36,559 6,19,591 20,56,150 70:30

Source; Eleventh Five Year Plan (2007-2012) Volume 1,
Chapter 12

New Code for Advertisements

*275. SHRI VIJOY KRISHNA :
SHRI K.C. PALLANI SHAMY

Will the PRIME MINISTER be pleased to state :

(a) whether the Government proposes to introduce
a new code for regulating the contents of the advertise-
ments. to prevent its adverse impact on the minds of
children in the country,

(b) i so, the details thereof;

(c). whether Advertising Standards Council of India
has examined this issue;

(d) it so, the gétails thereof,

(e) whether the Government proposes to implement
the content code for telecasting advertisements through
electronic media; and

) it so, the time by whicﬁ it is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) to (f) With a view to
containing the adverse effect of programme and advertise-
ments on viewers, specially the children, the Government

DECEMBER 17, 2008

to Questions 64

had set up a Committee to review the existing Programme
and Advertisement Codes prescribed under the Cable
Television Networks (Regulation) Act, 1995 -and rules
framed thereunder. The Committee has submitted its report
on 5.3.2008 which is avallable on the Ministry's website
www.mib.nic.in for wider consultation.

A Representative from Advertisthg Standards Councll
of Iindia (ASCI) was a member of the above Comntittee
and the draft Code was formulated after studying similar
regulation in other democracies. No time-frame has been
fixed for its implementation.

Presently, Rule 7(9) in the Advertising Code of the
Cable Networks Rules, 1994 recognise the Code and Self
Regulation adopted by Advertising Standards Council of
India (ASCI). In addition, Government has constituted in
Inter Ministerial Committee (IMC) to look into the violation
of the existing Programme and Advertising Codes and
recommend action to the Government.

Acquisition of Land for National Highways

*276. SHRI CHANDRA BHUSHAN SINGH
SHRI MAHAVIR BHAGORA :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) the area of land acquired for construction and
widening of the National Highways during the last three
years and the current year, State-wise;

(b) the amount of compensation released for such
acquisition, State-wise;

(c) the area of land to be acquired for the NH
Projects, State-wise;

(d) the time by which the said land is likely to be
acquired; and

(e) the number of cases of land acquisition under
dispute and settled during the last three years and the
current year, State-wise?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (8) The
Government of India Is overall responsible for development
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and maintenance of National Highways. Various works
relating to the National Highways are impiemented through
different agencles, such as State Governments, Border
Roads -Organisation .and National Highways Authority of
India (NHAIl). These agencies are also responsible for
acdulsltion of land for development of National Highways
as per the requirements.

Information on the land acquired for construciion and
widening of the National Highways during the last three
years and the current year, the amount of compensation
released, area of land to be acquired for National Highway
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Projects, number of disputes and those settled till date,
in respect of the projects being implemented by the State
Governments is given in Statement-I.

As regards projects implemented by National Highways
Authority of India, the infarmation is given in the enclosed
Statement-Il. Land Acquisition is a continuous process and
efforts are made to expedite the same.

Information from some States/Union Territories, Border
Roads Organisation is being collected and will be laid on
the Table of the House.

Statement-

Information in respect of Projects implemented by the State Governments/Union Territories
(from January, 2005 to 15th December, 2008)

Sl.  Name of State Area of land The amount of Area of land The number of  The number of

No. acquired for compensation to be acquired cases of land cases of land
construction and released for for the NH acquisition acquisition
widening of the such acquisition Projects (In under dispute settled
NH (in Hectares) (Rs. in crore) Hectares)

1. Andhra Pradesh 120.807 12.772 19.008 1 1

2. Chandigarh Nil Nil Nil Nil Nil

3. Chhattisgarh Nil Nil Nil Nil Nil

4. Haryana Nil Nil Nil Nil Nil

5. Jharkhand 4.56 7.29 1.06 2 Nil

6. Karnataka 256.02 89.36 29.95 7 Nil

7. Kerala 3242 25.70 96.31 45 26

8. Madhya Pradesh Nil Nil Nil Nil Nil

9. Punjab Nil Nil Nil Nil Nil

10. Rajasthan Nil Nil 72 Nil Nil

Note: Information in respect of States/Union Territories of Arunachal Pradesh, Assam, Bihar, Delhi, Goa, Gujarat, Himachal
Pradesh, Jammu and Kashmir, Maharashtra, Manipur, Meghalaya, Mizoram, Nagaland, Orissa, Puducherry, Sikkim,
~Tamil Nadu, Tripura, Uttarakhand, Uttar Pradesh, West Bengal, Andaman and Nicobar Administration is being
collected and will be laid on the table of the House.

v
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Information in respect of National Highways Authority of India (Cumulative figures upto 15.12.2008)

Sl.  Name of State Area of land The amount of Area of land The number of  The number of

No. acquired for compensation to be acquired cases of land cases of land
construction and released for for the NH acquisition acquisition
yvldenlng of the such acquisition Projects (In under dispute settled
NH (in Hectares) (Rs. in crore) Hectares)

1 2 3 4 ) 6 7

1. Andhra Pradesh 4058 462.38 7668 N/A N/A

2. Assam 1540 351.12 2082 N/A N/A

3. Bihar 361 165.26 13984 88 02

4. Chhattisgarh 22 0.10 87 N/A N/A

5. Goa —_ 5.06 N/A N/A

6. Gujarat 517 79.83 524 N/A N/A

7. Haryana 93 N/A N/A

8. Himachal Pradesh 8 37 N/A N/A

9. Jammu and Kashmir 1333 282.79 1407 N/A N/A

10. Jharkhand 51 12.13 571 11 01

11. Karnataka 2078 395.78 3225 N/A N/A

12. Kerala 138 143.54 354 258 82

13. Madhya Pradesh 1824 105.04 2863 N/A N/A

14. Maharashtra 1115 111.14 3725 N/A N/A

15. Orissa 520 137.28 520 N/A NA

16. Punjab 26 182.24 859 N/A N/A

17. Rajasthan 3930 341.27 4177 22 03

18. Tamil Nadu. 3067 1135.80 5319 86 48

19. Uttar Pradesh 1455 443.11 3187 100 22

20. West Bengal 587 206.98 737 N/A N/A

Note: N/A—Not available. The information is being collected and will be laid on the Table of the House.
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Reforme in Coal Sector

*277. SHRI BRAJA KISHORE TRIPATHY : WiIll the
PRIME MINISTER be pleased to state :

(a) whether the Government has considered the
recommendations of the Expert Committee on Coal Sector
Reforms;

(b) if so, the details thereof alongwith the actions
taken or proposed to be taken by the Government thereon;
and
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(¢) the benefits that are likely to accrue as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) and (b) Yes, Sir.
The Expert Committee constituted by Ministry of Coal on
Road Map for Coal Sector Reforms under the Chairmanship
of Shri T.L. Sankar has submitted Par-| of the Report in
December, 2005 and Part-ll in September, 2007.

Actions taken or proposed to be taken on major
recommendations are furnished Qslow:—

Sl Major Recommendations Action Taken/proposed to be taken
No.
1 2 3

1. Augmenting domestic coal production to bridge the gap
between demand and supply with emphasis on captive
coal mining.

2. As coal shall remain India's primary source of
commercial energy supply, a time-bound plan to cover
the entire country by regional mapping in 15 years
should be prepared by Geological Survey of India,
Central Mine Planning and Design Institute (CMPDIL)
and Ministry of Coal (MOC).

3. Coal India Limited (CIL) may be granted the status
of Navratna company and the subsidiaries of CIL may
be granted the status of Mini Ratna companies in
which case only those proposals of such a subsidiary
would need Government approval wherein the capital
expenditure exceeds Rs. 500 crore.

4. The issue of major restructuring of CIL should be
considered during the 12th Plan Period.

5. The environment issue in respect of coal projects
should be taken up on priority consideration by the
Government.

Government has allotted a number of new captive coal
blocks, besides taking up a number of new coal projects
under coal PSUs to augment coal production to bridge the
gap between demand and supply.

An action Plan has been prepared to cover the balance
coal bearing area of 5438 sg. km under regional
exploration. It is envisaged to cover in area of 2791 sq.
km during XI Plan and the balance there after.

Exploratory drilling capacity of CMPDIL is being doubled.

CIL has been granted Navaratna status. Besides this, 5
of its subsidiary companies (South Eastern Coalfields Ltd.;
Western Coalfields Ltd.; Mahanadi Coalfields Ltd.; Northern
Coalfields Ltd.; and Central Coalfields Ltd.) and Neyveli
Lignite Corporation Ltd. have been accorded Miniratna
Category-| status.

Case of enhancing financial delegation to Singareni
Collleries Company Limited (SCCL) on par wih Miniratna-|
companies is under consideration.

This is agreed to.

The Government has issued new Environment notification*

on 14.9.2006 as per which the proposals of coal mining
projects are being processed for environmental clearance.
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6. - Planned imports of coal need to be encouraged.

7. Increasing proportion of all domestic coal that is not
earmarked for Power Sector be brought into the
E-auction market over the next 2 to 3 years.

8. The current system of linkages teeding the power
sector may be replaced with formal long term Fuel
Supply and Transport Agreements that include the
Railways.

9. All possible legal measures should be evolved to
cancel the licenses issued earlier if the allottee has
- not taken adequate steps to bring the aliotted mines
to production or in setting up the end use units.

10. Coal price would need to be regulated in light of the
market realities. The regulation of coal price has to
be differentiating the pricing of coal for power
generation since it consumes 80% of the domestic
production and the quality of coal it consumes is not
easily saleable to the steel and cement sectors.

11. Promotion of underground mining.

12. Improve production and productivity of men and
machinery with focus on technology up gradation.

Imports are planned by Power Sector every year in advance
keeping in view the requirement CIL is also contemplating
to import coal.

E-auction of coal has already been started.

The new coal distribution policy of Government provides
for long term fuel supply and transport agreement that
include railways.

On the basis of regular review of the progress of captive
blocks, de-allocation of some coal blocks has been done.
Regular monitoring is being done to review the progress
periodically.

The issue of coal pricing is being looking into by a
Committee of Planning Commission to evolve guiding
principles to fix coal prices. The Committee is yet to submit
the report.

Action has been initiated by CIL to enhance the level of
production from underground mines from around 44 million
tonnes achieved in 2006-07 to about 87 million tonnes by
2011-12 mainly by adopting mechanization of operations,
introduction of continuous miner technology longwall
technology.

The additional investment has been estimated at Rs.
5185.59 crores for attaining this production level. CIL has
also identified 7 blocks which can be developed into mega
mine (more than 2 million tonnes production per annum)
with state of art consultancy and technology with foreign
expertise.

Action has been initiated to improve productivity of heavy
earth moving machinery (HEMM) in opencast mines mainly
by increasing the number of hours of operation and
awarding maintenance and repair contracts, streamlining
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13. There is need to have permanent cell for technology
evaluation and monitoring and improving the system-
atic operating procedures for modern new equipment
procurement (in CIL).

14. Switch over to Gross Calorific Value (GCV) based
pricing and grading of coal

15. Promote coal washing

16. Promotion of cutting edge technologies like Under-
ground Coal Gastfication (UCG), Coal Bed Methane
(CBM), Coal Mine Methane (CMM), Coal to Liquid
(CTL) etc.

the replacement of old equipment, and deployment of large
size equipment. In underground mines, improvement in
productivity is being addressed through mechanized coal
loading adopting side discharge loaders, load haul
dumpers, conveyor belts etc. and introduction of continuous
miner technology and longwall technology wherever it is
feasible. Shortwall technology on éxperimental basis has
also been introduced. Adoption of Highwall technology is
also envisaged in some of the opencast mines.

A department has already been created at Coal India and
also at CMPDIL for adoption of new technology. CMPDIL
as the planning wing of Coal India provides the initial inputs
for adoption of new technology.

In view of the resistance of switching over to GCV based
grading of coal by major consumers, it is proposed to first
narrow down the existing bands of Useful Heat Value
(UHV) based grades of coal. To start with, the same Iis
to be applied at the selected pit head stations of NTPC
for a period of 60 days with effect from 1.12.2008.

Government has already taken policy decision to
encourage use of washed coal by permitting private
entreprensurs to set up washeries on coal company's land.
CIL has also taken a decision to supply washed coal to
power sdctor by setting up new washeries on Build Own
Maintain (BOM) basis and funding will be made by CIL.
Additional washing capacity of about 140 million tonnes per
year would be created during next five years.

Government has already permitted CBM operations on
commercial lines and 26 blocks have been aliotted to
various entrepreneurs. Directorate General of Hydrocar-
bons (DGH) under Ministry of Petroleum and Natural Gas
(MoP and NG) regulates the CBM operations. For CMM,
coal companies are taking action to extract methane gas
frg.;m the existing mines and a demonstration project in
association with United Nations Development Programme
(UNDPYGlobal Environmental Fund (GEF) is under
implementation in one of the mines ot Bharat Coking Coal
Ltd. (BCCL). Government has recently recognized UCG,
CTL as one of the end uses under captive mining policy.
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17. ARhough India is not under any obligation under Kyoto
Protocol to reduce emissions, it is recommended that
India should assume their role of a responsible user
of coal taking every effort to reduce the emission level
of coal as well as its consumption.

18. Outsourcing shoukd be differentiated from contract
labour employment. It is not a method to extract more
work and pay less to unskilled and semi skilled labour.
In fact, it becomes relevant and Inevitable in tasks,
which call for specialized skills.

19. Setting up of a Coal Governance and Regulation
authority (CGRA) to coordinate and attend to all issue
relevant for development of coal resources, regulation
of coal price (wherever necessary), and nurturing level
playing field between the entrenched large public
sector coal companies and the emerging small coal
companies in the State public sector and the captive
mining sector.

20. Ensure proper mine closure and restoration of mined
out areas. The Coal Regulatory Authority should be
" given the responsibllity to monitor the restoration work.
A fee of Rs. 10 per tonne of coal mined as Mine-
restoration levy should be collected annually and
release as grants on for such work.

21. Coal R and D fund should be created whereby half
of one percent of the tumover of all coal companies
in the public and private sectors is deposited. CGRA
could manage the funds.

Action already initiated for adopting clean coal technolo-
gies. CIL has committed to sell processed coal to all its
consumers.

Government has given lot of stress for the extraction of
coal bed methane which would eventually reduce emission
owing to coal.

CIL and its subsidiaries have Initiated actions and have
included clauses in the tenders/contracts to remove
exploitation of labour and also have generated training
programmes for uplifting skills of its own workmen.

Action initiated for creating CGRA. Draft Note for Cabinet
Committee on Economic Affairs (CCEA) is under Inter
Ministerial consultation.

MOC has prepared draft guidelines for mine closure which
can be implemented by Coal Controller till the organization
of Coal Regulator is put in place.

The creation of R and D fund is agree to. It is preferable
that the proposed fund should be kept available with the
industry instead of CGRA. In the present system the R and
D activities are Iidentifled, monitored and funded through
Standing Sclentific Researh Committee (SSRC) which is
chaired by Secretary (Coal).

There are some other recommendations that require
wider consultations for which action/deliberation has been
initiated.

(c) Following major benefits are likely to accrue:—

(t) Bridging the demand-supply gap in coal in the
" short, medium and long-term;

(i) Improvement of productivity of men and
machinery;

(i)  Research and development and introduction of
cutting edge technology;

(iv) Improve Regulation and Governance in the coal
pricing and trade.
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Excise Duty for Tobacco Companies

*278. SHRI KISHANBHAI V. PATEL : Will the PRIME
MINISTER be pleased to state :

(a) whether cases of excise duty evasion by
tobacco companies have come to the notice of the Union
Government during the last year and current year;

(b) if so, the details in this regard, company-wise;

(c) the action taken by the Government against
such companies; so far, and

(d) the steps taken to check the excise duty evasion
by tobacco companies in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir.
Cases of excise duty evasion by units manufacturing
tobacco products, like cigarettes, gutkha, biris and other
tobacco products have come to the notice of the
Government.

(b) The total number of cases of excise duty
evasion by tobacco companies and the estimated amount
of duty evasion in the last financial year and the current

year are as follows:—
(Rs. in crores)

Year Number of Duty‘
cases booked involved
2007-08 154 412

2008-09 (upto November, 08) 73 43

The company wise details of cases involving duty
amount of more than Rs. 5§ crores are as follows:—

Sl Name of the company Duty involved
No.

1 2 3

1.  Kurele Pan Products Pwvt. Ltd., 118.00

Ghaziabad
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2. Sam Aromatics 52.76
3. VST Industries Ltd. 41.12
4. Kurele Pan Products Pwt. Ltd., Kanpur 38.00

5. Hyderabad Deccan Cigarette Factory Ltd. 21.72

6. M.R. Tobacco 21.31
7. Raghunath International Ltd. 15.90
8. Shri Raj Pan Masala Ltd. 15.00
9. Sunrise Food Products 15.00
10. Som Sugandh Industries Ltd. 13.50
11. Kothari Products Ltd. 11.68
12. Lok Nath Prasad Gupta 10.43
13. Urmin Products 10.37
14. Chandan Tobacco Co. ) 7.90

(c) Action as per Central Excise Act and rules made
thereunder is taken against these companies.

(d) The following steps have been taken to check
evasion by tobacco companies;

(i) In the case of Pan Masala and Gutkha,
production capacity based duty has been intro-
duced with effect from 1.7.2008. it has resulted
in increase in the revenue by about 300%.

(i) Cigarette manufacturing companies are sub-
jected to physical control.

(i)  Instructions have been issued to for increased
surveillance and inquiries by investigating
agencies like Directorate General of Central
Excise Intelligence and field formations.

Projects of States for External Assistance

*279. SHRI GIRIDHARI YADAV : Will the PRIME
MINISTER be pleased to state :
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(a) The details of the projects of various States for
extemal assistance recommended by the Union Govemn-
ment to international financial institutions during the last
year and the current year, State-wise;

(b) the criteria adopted for recommending such
proposals; and

(c) the present status of proposals pending with the
Union Government -and the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) A Statement indicating the details of the
projects of various States for extemal assistance
recommended by the Union Government to Intemational
Financial Institutions during the last year, and the current
year, State-wise is enclosed.

(b) (i) Government of India gives priority to projects
which help in achievement to targets identified
under the Eleventh Five Year Plan including
Millennium Development Goals. Accordingly,
State Governments and line Ministries are
required to identify and prepare Preliminary
Project Report (PPR) on these lines. The State
Govemments, after identifying the projects, send
and same to Department of Economic Affairs
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(DEA) through line ministries. Thereafter, DEA,
in consultation with the line ministries recom-
mends some proposals to World Bank (WB) and
Iinternational Fund for Agricultural Development
(IFAD) for funding.

(i) The Asian Development Bank (ADB) prepares a
Country Strategy Programme (CSP) for a three
year period on a rolling basis every year. The
ADB CSP Mission comes to the country every
year. Before finalizing, DEA holds meetings with
the line Ministries to list out the possible areas
of projects to build up a healthy pipeline.

It is up to the State Governments to take up
with the Department of Economic Affairs the
project proposals sponsored by States for
funding. On receipt of the same, DEA collates
these proposals and in consultation with the line
Ministries and ADB, the final CSP is formulated.

(c) One project namely Sujala Watershed Project-lil
received from the State Government of Karnataka in
August, 2008 is pending for seeking assistance of
Rs. 495.30 crore from the World Bank. Approval of the
Ministry of Agriculture as well as Planning Commission has
been received. Department of Expenditure has been
requested on 21.11.2008 to offer their comments from debt
substitutability angle.

Statement
Sl. Name of the Project Posed to World Amount of World . Status of the
No. Bank on Bank assistance project
(Date) sought
1 2 3 4 5
Andhra Pradesh
1. Upgradation and maintenance of rural roads in 15.7.2008 Rs. 726.75 crores Preparation stage.
5 districts of Andhra Pradesh
2. Andhra Pradesh Rural Water Supply and Sanitation 05.04.2007 Rs. 950 crores Preparation stage.

project

-Assam

Nil
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1 2 3 4 5
Bihar

3. ‘Bihar Panchayats Strengthening Project 1.8.2007 USS 120 million Preparation stage.
Gujarat

4. Guijarat State Highway Project-|| 03.10.2008 USS 354 million Not available
Haryana

5. Haryana Power Projects 14.11.2007 IBRD - USS 1082 Appraisal stage.

million ‘

6. Upgradation of State Highways in Haryana 06.06.2007 US$ 200 million Not available

7. Improvement of Civic Amenities .in Haryana-Urban 07.11.2007 Rs. 2900 crores Not available
Areas !

8. Haryana Resource Management ;nd Livelihoods 23.10.2007 Us $ 40 million Not available
Himachal Pradesh . Nl
Jammu and Kashmir NH .
Karnataka

9. Karnataka State Highway Improvement Project-ll 03.10.2007 US $ 300 million Not availabie
Kerala Nil
Madhya Pradesh

10..Madhya. Pradesh District Poverty Initiatives Project-il 5.9.2007 US $ 100 million Preparation stage
Maharashtra '

11. Mumbai Urban Transport Project-lIA 19.11.2008 Rs. 1050 crores Not available
Orissa

12. Orissa Water Sector Improvement Pm]eq 16.05.2007 Rs. 3483.1 crores Preparation stage.

13. Orissa State Road Project NA US § 250 milion  The Bank has

approved the
project on 30.9.08

14. Orissa Rural Livelihoods Project — TRIPTI. ' 8.6.2007 US § 824 Negotiations held. -
Rajasthan

15. Rajasthan District Poverty Initiatives Project.l| 26.7.2008 _, Rs. 60O crores Preparation stage.
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s Tamil Naduy . Nl
Uttaranchal Nil
Uttar -Pradesh foew '
16. Uttar Pradesh SAL-ll 20.7.2007 Amount of assistance Pre-appraisal stage.
L e < - (IBRD + IDA) is to
be decided by the
World Bank in
S -~ consultation with- -
, Ve I Pppartmont of
‘Expenditure and
Government of Uttar
SR . -+ Pradesh,
17. Uttar Pradesh Sodic Lands Reclamation Project-lll 12.2.2008 Rs. 1369.6 crores Preparation stage
West Bengal
18. West Bengal Accelerated Development of Minor 17.01.2007 Rs. 1143 crores Preparation stage.
Irrigation Project .
19. West Bengal Urban Development Project 29.09 US § 100 million Preparation stage.
T
20. Improved Service Delivery by Panchayats in West 17.8.2007 US $ 120 million Preparation stage.
Bengal SRS Lo
21, Biodlversﬂy"éonservé't‘bn".and Sbcio-econorhic B552008 Rs. 922.92 crores Preparation stage.
development of the Sundarban Area of West Bengal "
Multi-States and. Central Sector Projects . . .
22. India Statistical Strengthening Project 14.6.2007 US § 120 million Pre-approval stage.
23. Natianal Innovation Project - 18.7.2007 , I‘BR'D'— UsS § 165 . Pre-approval stage.
" million ’
A ’ ¢ ' ‘
24, SME-Il 1.8.2008 IBRD US $ 200 Preparation stage.
4 ", million

“25. Ruml Finance Access throdgh Microfinance #

* : 3 R
26. Capacity -Building under JNNURM ,)co_ocafgung MoUD
and HUPA

1.8.2008 -~ 1BRD US § 100,.

million + IDA US §
50 million

14085077 US ¥ 60 il

Appraisal stage.

Preparation stage.
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27. Dedicated Freight Corridbr Project (Railways-Eastern 27.022008 US $ 400 million  'Not available
Corridor)

28. Sustainable Urban Transport Project 29.09.2008° . US $ 220 million Not available

29. Technical Education Quality Improvement Progrémme-ll 30.09.2008 US $ 300 million Not avallat;le

International Fund for Agricultural Development (IFAD)'

Si. Name of the Project Posed on _Amount of Status of the
No. ‘assistance project
sought
Maharaghtra a
1. Convergence of Agricultural Interventions in 10.12.2007 US$ 40 million preparation
Maharashtra's Distressed Districts. project

Aslan Development Bank (ADB)
Projects approval in 2007

Sl Name of the Project ’ ' h ‘Amount in (US$)
No. . l million
1. Jammu and Kashmir Urban Sector Project. ' 300.00
2. Madhya Pradesh Power Secter Investment Programme. 620.00
3. Madhya Pradesh Road Sector I?oyébpment Project-Ii. 320.00
4. Rajasthan Urban Infrastructure Development Project. 273.00

5. India Infrastructure Project Finance Facility. : ; 500.00

Project approved in 2008

1.  Assam Governance and Public Resource Management Il. » z 100.00
2. Bihar State Roa;s I ‘. 420.00
3. Madhya Pradesh Urban Sector Development Project (Supp) 71.00
4. Himachal Pradesh Clean Power Development Investment Programme. 800.00
5.  Orissa Integrated Irrigated Agriculture and Water Management Investment Programme. 189.00
6. Uttarakhand Urban Sector Development Investment Programme (UUSDIP) 350.00
7. Khadi and Village Industries Development Programme. ‘ 600.00 .

8. MFF - National Power Grid Development investment . Programme 600.00




87 Written Answers

implementation of Patient Safety Programme

*280. SHRI ADHALRAO PATIL SHIVAJIRAO : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether the All India Institute of Medical
Sciences (AlIMS) proposes to implement a patient safety
programme in order to reduce the ocopo of error in medical
treatment as reported in the Times of India Dated 6
November, 2008,

(b) it so, the details thereof;

(c)  whether there is any proposal to introduce
similar such programmes in other Government Hospitals
across the country;

(d) if so, the details thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMAN!I RAMADOSS) : (a) to (e) The All India
Institute of Medical Sciences (AIIMS), New Delhi, follows
an Optimum safety programme as per existing guidelines
while providing treatment. In order to create awareness and
sensitization about patient's safety in hospitals, AlIMS had
organized a four day South Asian Conference and CME
from 3rd to 6th November, 2008, in which one day theme
for the scientific deliberation was patients safety.

In a meeting held under the Chalirmanship of Director
General of Health Services (DGHS) on 14.1.2008 regarding
Patient Safety Challenges through Safe clinical Practice,
Safe Injection -and Immunization, Blood safety and Safe
Health Care Waste Management, instructions have been
issued for formation of Patient Safety Committee in
hospitals to monitor the safety of patients.
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Project Tiger

2683. SHRI VIJAYENDRA PAL SINGH
PRIME MINISTER be pleased to state :

© Wil the

(a) the detalls of Project Tiger aiready under
implementation in various States alongwith the results
achieved.

(b) whether the Government proposes to start the
Project in other States also; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY) :
(a) Project Tiger is an ongohig, focussed Centrally
Sponsored Scheme of the Ministry of Environment and
Forests, providing funding support to 17 tiger range States
in the country, for in-situ conservation of tiger in the 37
designated tiger reserves. It has put the endangered tiger
on an assured path of recovery by saving it from extinction,
as reveled by the recent findings of the All India tiger
estimation using the refined methodology. This independent

" report highlights the achievements of Project Tiger by

showing that viable tiger population exists only in tiger
reserve areas, which are under the jurisdiction of Project
Tiger, while the status of outside populations are highly
depleted. Details of funding support provided to States
under Project Tiger, during the last 3 years are given in
the enclosed Statement.

(b) and (c) Approval for establishing new Tiger
Reserves is based on proposals received from States,
as per the enabling provisions contained in the
Wildife (Protection) Act, 1972, as amended in 2006,
vis-a-vis the status of tiger and its habitat ir)’ the proposed
area.

-

Statement
’ (Rs. in lakhs)
Si. Name of Tiger Reserve 2005-06 2006-07 2007-08 2008-09
No. Range State
1 2 3 4 5 6
46.675 73.9175 26.083

1. Andhra Pradesh 68.7926

—
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2. Arunachal Pradesh 172.418 237.3725 110.2542 54.7805
3. Assam 86.4896 87.431 95.814 221.269
4. Binar 8.4918 69.9554 98.3205 49.673
5. Chhattisgarh 24.3343 10.60 35.225 92.1296
6. Karnataka 453.2246 286.277 1159.71491 235.7748
7. Kerala 116.1708 109.00 153.2449 86.60
8. Jharkhand 164.1784 155.967 45.16 48.2165
9. Madhya Pradesh 777.2676 897.942 2975.84113 2083.6589
10. Maharashtra 334.19 238.56 295.71907 2331276
11. Mizoram 65.156 115.16 82.90 80.00
12. Orissa 107.0024 183.8717 43.28 473.76
13. Rajasthan 281.2458 176.541 410.68 2477.3026
14. Tamil Nadu 138.9528 108.535 45.40 208.836
15. Tripura (only for all 0.50 —_ —_ —
India tiger estimation)
16. Uttaranchal 159.9212 192.78 202.005 270.84
17. Uttar Pradesh 162.8782 183.265 134.89 157.51
18. West Bengal 228.20358 190.5283 308.67414 .111.5693
Total 3345.5076 3289.8609 6270.94035 6911.1308

Death of Animais in Ranthambore

2684. SHRI NARAHARI MAHATO : Will the PRIME
MINISTER be pleased to state :

(a) whether death of animais has been reported

from the Ranthambore Wild Life Sanctuary,

(b) # so, the detalls thereof and the reasons

therefor; and

(c) the action taken by the Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) and (b) Details of recent mortality of wild animals
in the Ranthambore Tiger Reserve, including the cause,

as reported by the State are given in the enclosed

Statement-|.

©

As informed by the State, two offenders have.
¢

been arrested for poaching a panther. The steps taken by

the Government of India of wildlife protection/conservation

are given in the Statement-ll.
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Statement-|
The details of death of wild animals alongwith
reasons are as helow
Sl. Name.ot animal  Date of Dsa‘th Reasons as
No. v reported by
the State
1. Panther 20.12.2097 Poaching
2. Panther 6.6.20_0}8,_ Natural death
3. Bear 3.8.2008 . Natural death
4. Tigress 1.9‘.2009_, Natural degth
5. Jungle Cat 10.11.2008. Natural death
6. Jungle Cat 11.11.2008. Natural death
7. Panther 15.11.2008 Natural death
Statement-l
Steps taken by the Government of India for:
wildiife protection/conservation
Legal steps

1.

Amendment of the Wild Life (Protéction) Act, 1972 for
providing enabling provisions. for constitution of the
National Tiger Conservation Authority and the Tiger
and Other Endangered Species Crime Control Bureau.
The punishment in cases of offence within a tiger
reserve has been enhanced. The Act also provides
for forfeiture of any equipment, vehicle or weapon that
has been used for committing any wild lfe offence.

Administrative steps

2.

Strengthening of antipoaching activities, * including
special strategy for monsoon patrolling, by providing
funding support to Tiger Reserve States, as proposed
by them, for deployment of antipoaching squads
involving ex-army personnel/home guards, épan from
workforce comprising of local people, in addition to
strengthening of communication/wireless facilities.
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100% Central Assistance provided to 17 Tiger
Reserves as an additionality for deployment of Tiger
Protection Force, comprising of ex-army personnel and
local workforce.

Constitution of the National Tiger Conservation
Authority with effect from 4.09.2006, for strengthening
tiger conservation by, interalia, ensuring normative
standards in tiger reserve management, preparation of
reserve specific tiger conservation plan, laying down
annualaudit report before Parliament, constituting
State level Steering Committees under the Chairman-
ship of Chief Ministers and establishment of Tiger
Conservation Foundation.

Constitution - of a multidisciplinary Tiger and Other
Endangered Species Crime Control Bureau (Wildlife
Crime Control Bureau) with effect from 6.6.2007
comprising of officers from Police, Forest, Customs
and other enforcement agencies to effectively control
ilegal trade in  wildiite.

Approval accorded for declaring eight new Tiger
Reserves.

The revised Project Tiger guidelines have been issued
to States for strengthening tiger conservation, which
apart from ongoing activities, interalia, include funding
support to States for enhanced village relocation/
rehabilitation package for people living in core or
critical tiger habitats (from Rs. 1 lakh/family to Rs. 10
lakhs/family), rehabilitation./resettlement of communi-
ties involved Iin traditional hunting, mainstreaming
livelihood and wildlife concerns in forests outside tiger
reserves and fostering corridor conservation through
restorative. stratagy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including
copredators, prey animals and assessment of habitat
status) has been evolved and mainstreamed. The
findings of this estimation/assessment are bench
marks for future tiger conservation strategy.

An area of 26749.097 sq. km. has been notified by
14 Tiger States (out of 17) as core or critical tiger
habitat under section 38V of the Wildlife (Protection)
Act, 1972, as amended in 2006 (Andhra Pradash,
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‘4.

Arunachal, Assam Karnataka, Kerala, Jharkhand,

Madhya Pradesh, Maharashtra, Mizoram, Rajasthan,

Tamil Nadu, Uttarakhand, Orissa and West Bengal).
Three tiger States (Bihar, Chhattisgarh and Uttar.
Pradesh) have taken a decision for notlying the core
or critical tiger habitats (4264.282 sq.km.)." The ‘State
of Madhya Pradesh has not identified/notified the core/
critical tiger habitat in its newly constituted tiger reserve
(Sanjay National Park and Sanjay Dubri Wiklite
Sanctuary).

10. Memorandum of Understanding developed for better/

concerted Implemantatlon of conservation
through tiger reserve States.

inputs

Financial steps

11. Financial and technical help is provlded to the Siates
under varlous Centrally Sponsored Schemes, viz.
Project Tiger and Development of National Parks and:
Sanctuaries for enhancing the capacity and infrastruc-
ture of the States for providing effective protectloﬁ of
wild animals.

i

international Cooperation ‘

12. India has a Memorandum of Understanding with Nepal
on controlling trans-boundary: -iflegal trade in wildlife
and conservation, apart. from a protocol on tiger
conservation with China. T

13. A Global Tiger Forum of Tlger Range Countries has
been created for addressing intenational
related to tiger conservation.

14. During the 14th meeting of the Conferance of Parties
of CITES, which was held from 3rd to 15th Jume, 2007
at the Hague, India introduced a resolution along with
China, Nepal and the Russian Fedofhtion, with
directions to Parties with operations breeding tigers on
a commercial scale, for restricting such captive
populations to a level supportive only to conserving
wild tigers. The resolution was adopted as a decision
with minor amendments. Further, India made an
intervention appealing to China to phase out tiger
farming, and eliminate stockpiles of Asian big cats
body pants and derivatives. The importance of
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continuing the ban on trade of body parts of tigers
- .was -emphasized. .

Rointroducﬂon of Tigers in Sariska T‘lgj':'i';?ﬁuery'l_'f

15. A male tiger and a tigress havp been reintroduced in
the Sariska Tiger Reserve fﬁafasthan). based on a
recovery -strategy suggested- by.the Wildiife Institute
of India. The tigers are being closely monitored by
radio telemetry.*

Creation of -Spscial’ Tiger Protection Force (STPF)

16. The policy initiatives announced by the Finance
‘Minister in_his Budget Speech of 29.2.2008, interalia,
- contains action points relatlng to tiger protecﬂon Aone
tlme grant of Rs. 50.00 crore has been provided to
the ' Nationat Tiger Conservation Authority (NTCA) for
raising, arming and deploying a Special T:ger
' Piotection Force. Action Ras been taken for thie fisedful

in this regar.

.z Share of States in the GDP

2685. SHRI SWADESH CHAKRABORTY : Will the
PRIME MINISTER be pleased to state :

(a) Gross Domestic Product (GDP) during the last
thrée years and the current year, State-wise; A

)" central atiocatioh to States, during the Wit three
years, State-wise and year-wise; and

in the Gross

RS

4e)  share. of respective States
Domostlc Product of the country?

THE MlNISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIR®: AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY) : {a) The State-wise GDP as theasured
by the Gross State Domestic Product (GSDP) for the years
2004-05, 2005-06 and 2006-07 at current prices is given
in the enclosed Statement-l. The latest information in this
regard is available for 2006-07. As such, the estimates for
the current year are not avallable.

)" The State-wise Annual Plan Outlays for the
years: 2005-06,-2006-07 and 2007-08 is given in the
enctosod Statement-Il.

ar

s
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(c) The share of each State in total State Gross 1 2 3 4 5
Domestic Product for the years 2004-0S, 2005-08 and
2006-07 is given in the enclosed Statement-lil. 21. Punjab 97452 109735 123397
Statement-l 22. Rajasthan 115288 124224 142036
Gross State Domestic Product at Current Prices 23. Sikkim 1602 1803 2040
(hupuc in crores) 24, Tamil Nadu 200781 223528 246266
S.  StateuT 2004-2005 2005-2006 2006-2007 25 Tripura 8207 9388 10262
No. 26. Uttar Pradesh 246618 279762 312832
! 2 3 4 5 27. Uttarakhand 23720 . 26172 29709
1. Andhra Pradesh 210449 236034 269173 28. West Bengal 208813 234737 272507
2. Arunachal Pradesh 2853 2018 3424 29. Andaman and 1522 1691 NA
. Nicobar Islands
3. Assam 52920 57643 65033
30. Chandigarh 8305 2872 NA
4. Bihar 73221 80157 98657
. 31. Delhi 89920 101800 118240
5. Jharkhand 57638 62239 73579
. 32. Pondicherry 5192 5700 6299
6. Goa 11482 12400 NA
Source: Central Statistical Organisation, Ministry of
7. Guijarat 189118 219760 254533 Statistics and Programme Implementation.
8. Haryana 93627 108385 126475 Statement-ll
9. Himachil Pradesh 23066 26471 28358 State-wise Annual Plan Outlays for
. 2005-06 lo 2007-08
10. Jammu and Kashmir 24285 26537 NA
11. Karnataka 149854 187975 188274 SI. State/UT 2005-06 2006-07 2007-08
No.
12. Kerala 107054 118898 132739
1 2 3 4 5
13. Madhya Pradesh 107282 118322 128202
1. Andhra Pradesh 15650.77 20000.00 30500.00
14. Chhattisgarh 459899 51021 NA
2. Arunachal Pradesh 950.00 1056.00 1320.00
15." Maharasht 7 '
aharashira 387300 430058 508356 3. Assam 300000 3798.00 3800.00
16. Manipur Sos0 5714 6438 4. Bihar 532065 8250.00 10200.00
17. Meghalaya 5821 8317 6949 5. Chhattisgarh 427500 5378.08 7413.72
18. Mizoram 2455 2697 2085 6. Goa 1025.00 1200.00  1430.00
19. Nagaland 5346 5687 NA 7. -Gujarat 11000.00 12503.50 16000.00
20. Orissa 71428 78536 91161 8. Haryana 3000.00 3300.00 5300.00
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1 2 3 4 5 1 2 3 4 5
9. Himachal Pradesh 1800.00 1800.00 2100.00 2. Arunachal Pradesh 0.1 0.1 0.1
10. Jammu and Kashmir 4200.00 4347.67 4000.00 3. Assam 2.0 20 2.0
11. Jharkhand 4510.12 6500.00 6676.00 4. Blhar 28 2.7 3.0
12. Karnataka’ 13555.00 16166.00 17752.58 5. Jharkhand 22 2.1 23
13. Kerala 5§369.00 6210.00 6950.00 6. Goa 0.4 04 NA
14. Madhya Pradesh 7471.00 9020.00 12044.00° 7. Gujarat 72 74 78
15. Maharashtra 11000.00 14829.00 20200.00 8. Haryana 36 3.6 30
16. Manipur 985.37 1160.00 137431 9 Himachal Pradesh 09 0.9 09
17. Meghalaya 800.00 900.00 1120.00 10. Jammu and Kashmir 0.9 09 NA
18. Mizoram 685.00 758.00 850.00 11. Karnataka 57 57 58
19. Nagaland 620.00 760.00 900.00 12. Kerala a1 40 .1
20. Orissa 3000.00 3500.00 5105.00 13. Madhya Pradesh 4 a9 a9
21. Punjab. 3550.00 4000.00 5111.00 14. Chhatisgarh 17 18 NA
22. Rajasthan 8350.00 850142 11638.86 15. Mah ht 147 148 157
. Maharashtra . . .
23. Sikkim 500.00 550.00 691.14
16. Manipur 0.2 0.2 0.2
24. Tamil Nadu 8100.00 12500.00 14000.00
17. Meghalaya 0.2 0.2 0.2
25. Tripura 804.00 950.00 1220.00
18. Mizoram 0.1 0.1 0.1
26. Uttar Pradesh 13500.00 19000.00 25000.00
19. Nagaland 0.2 0.2 NA
27. Uttarakhand 2700.00 4000.00 4378.63
20. Orissa 27 27 28
28. West Bengal 8476.00 8024.36 9150.00
21. Punjab 37 37 38
Statement-ll
22. Rajasthan 44 4.2 44
Share of State GDP in total Gross State
Domestic Product at current prices 23. Sikkim 0.1 0.1 01
(Rupees In crores) 24. Tamil Nadu 7.8 7.6 7.6
25. Tripura 0.3 0.3 0.3
Sl.. State/UT 2004-2005 2005-2006 2006-2007
No. 26. Uttar Pradesh 94 9.5 9.6 .
1 2 3 4 5 27. Uttarakhand 0.9 0.9 0.9
1. Andhra Pradesh 8.0 8.0 B3 28. West Bengal 7.9 8.0 8.4
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1 2 3 4 5

29. Andaman and Nicobar 0.1 0.1 NA
Islands

30. Chandigarh 0.3 0.3 NA

31. Delhi 34 3.5 3.6

32. Pondicherry 0.2 0.2 0.2

Source: Calculated from the data in Annexure-l.

Estimates by Planning Commission
for Plantation

2686. SHRIMATI PRIYA DUTT : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government has worked out cost
of plantation per hectare in the country;

(b) if so, the details thereof outlining the target
achieved during the Tenth Plan period;

(c) the details of funds allocated in the Eleventh
Plan so far, and

(d) the steps taken to achieve the targets set out
in the said plan?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) As per existing guidelines of the major afforestation
programme of the Ministry of Environment and Forests,
namely, National Afforestation Programme (NAP), the
cost norms of various plantation models vary from
Rs. 17160/- per Ha to Rs. 31540/- per Ha including ancillary
activities.

(b)  The target under the NAP during the Tenth Five
Year Plan was to treat five lakh Ha of degraded torests and
adjoining lands. The Ministry during the period has approved
projects for treating an area of about 8.65 lakh Ha.

(c) Out of the total allocation of Rs. 2000 crore for
the NAP in the Eleventh Five Year Plan, an amount of
Rs. 392.75 crore has been allocated during the year 2007-
08 and Rs. 34562 crore during the year 2008-09.
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(d) The major steps taken by Ministry of Environ-
ment and Forests are:—

0] A target of 8 lakh ha. area for treatment has
been set for the NAP during the 11th Five Year
Plan;

() A new scheme, Gram/Panchayat Van Yojana
(GVY) for tree plantation/afforestation on non-
forest lands through Panchayati Raj Institutions
(PRIs) has been mooted; and

(ilf) Under the National Action Plan on Climate
Change announced by the Government, a
National Mission for a ‘Green India’ has been
mooted as one of the eight mission of inter alia
help counter the effects of climate change
through afforestation programmes.

National Games and Athletic Meet

2687. SHRI N.N. KRISHNADAS : Wil the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

(a) whether the Government has received any
request from the State Government of Kerala to hoid the
next National Games and Athletic Meet in the State;

(b) i so, the details thereof; and
(¢) the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL) : (a) to
(c) - The Indian Olympic Association (IOA) does the
allotment of National Games to States. 35th National
Games have been allotted to Kerala. There is no separate
Athletic meet however 'Athletics' will be a discipline in the
National Games. The games are scheduled to be held in
2010. The preparation for organization and conduct of the
Games will be done by the State Government concerned.

[Translation)
Poliution in Jharkhand

2688. DR. DHIRENDRA AGARWAL : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government has released funds to



101 Written Answers

Jharkhand for the purpose of controlling poliution in the
State; and

(b). i so, the details thereof during the last three
years and the current year?

-THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Government has provided funds
to Jharkhand for the purpose of carrying out the activities
relating to control of pollution, which inter alia include water
quality monitoring, ambient air quality monitoring, strength-
ening of the State Pollution Control Board etc. The detail
of funds released during last three years as well as current
yéar is given in the Table below:—

Financial Year Funds Released (in rupees)

2008-09 2,11,46,800.00
2007-08 2,00,22,000.00
2006-07 2,18,82,000.00
2005-06 88,00,000.00

Report of WHO on Water-Borne Diseases

2689. SHRIMATI KARUNA SHUKLA :
SHRI CHANDRA MANI TRIPATHI :
SHRI ANURAG SINGH THAKUR :
DR. LAXMINARAYAN PANDEY
SHR! SYED SHAHNAWAZ HUSSAIN

Will"the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether a large number of people die every year
in the country due to waterborne diseases as revealed by
the Report of World Health Organisation (WHO) recently;

and

(b) * if so, the details thereof -alongwith the reaction
of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHM]) : (a) and (b) World Health Organisation (WHO)
Report' 2008 titied ‘Safer Water, Better Health' indicates
that in the year 2002, around 7.82 lakh deaths in India

AGRAHAYANA 26, 1930 (Saka)

to Questions 102

were caused due to water, sanitation and hygiene (WSH)
practices. Out of these, 4.02 lakh deaths are attributable
to diarrhoeal diseases which also Include other disease like
cholera, typhoid and dysentery. These diseases are caused
mainly by consumption of contaminated drinking water and
lack of adequate sanitation facilities. Besides, the problem
of malnutrition among children associated with repeated
diarrhoea or intestinal infection has been mentioned in the
Report as another major cause, which accounts for around
2.17 lakh deaths in India due to WSH practices.

Supply of safe drinking water is State subject.
However, the Government of lndi-a supplements the efforts
of the State Governments/Union Territories by providing
funds under Accelerated Rural Water Supply Programme
(ARWSP), Accelerated Urban Water Supply Programme,
Total Sanitation Campaign, School Sanitation and Hygiene
education and Low cost sanitation scheme for tackling
quality related problems in respect of drinking water supply
and sanitation facilities. The National Rural Health Mission
(NRHM) is also focused on basic health care delivery
systems through a synergistic approach focusing on
sanitation, water, nutrition and health care.

[English]

Tiger Population in Nagarjunasagar
Srisaillam Sanctuary

2690. SHRI BADIGA RAMAKRISHNA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Tiger population has increased in
the Nagarjunasagar-Srisailam Sanctuary in Andhra Pradesh;
and

(b) It so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) and (b) As per the findings of the recent All India
ostimation of tiger using refined methodology, the
population of tigers in Andhra Pradesh, interalia, including
the Nagarjunasagar Srisailam Tiger Reserve is 95 (mid
value); the lower and upper limits being 84 and 107
respectively. The recent assassment of tiger population is
based on determining spatial occupancy of tigers
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throughout potential tiger forests and sampling such forests
using camera traps in a statistical framework. This
assessment is not comparable to the earlier total count
using pugmarks owing to several shortcomings in the latter,
and hence no comparison regarding the trend can be
made.

State-owned Cable TV Corporation

2651. SHRI S.K. KHARVENTHAN : Wil the PRIME
MINISTER be pleased to state :

(a) whether the Government of Tamil Nadu has
sought permission from the Unilon Government to start
State-owned Cable TV Corporation;

(b) if so, the details alongwith its features thereof;

{c) whether other State Governments have also
expressed their desire to start such State-owned channels;
and

(d) if so, the details thereof alongwith the action
taken by the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) Yes, Sir.

(b) Government has provisionally authorized the
M/s Arasu Cable Corporation Pvt. Ltd. under Rule 11 of
the Cable Television Networks Rules. 1994 to operate in
Conditional Access System (CAS) notified areas of
Chennai for the purposes of distributing/providing cable TV
network services. The provisional authorization is subject
to final decision of Government on the recommendations
of Telecom Regulatory Authority of India (TRAI) in the
matter.

(¢) Yes, Sir. The Government has received
requesfs from State Governments from time to time for
allowing them to enter into broadcasting activities.

(d)  As per extent policy of the Government no State
Government has been allowed to enter into broadcasting
ser.vices. However, the Government had sought recommen-
dations of TRAI, which have since been received. TRAI
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has not favoured the entry of State Qovernment or its
bodies into broadcasting and distribution services and has
recommended that Prasar Bharati may fulfili their ambitions
through its regional network. Government has not taken
any decision on the said recommendations of TRAI. The
detalled recommendations are available on TRA! website
www.trai.gov.in

Status of New Maritime Policy

2692. SHRIMATI JAYABEN B. THAKKAR : Will the
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state :

(a)  whether the draft Maritime Policy has now been
finalized;

(b) if so, the salient features of the Policy; and

(¢) the time by which the Policy is likely to be
implemented?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (c) The
National Maritime Policy under finalisation aims to make
Indian shipping and ports competitive and cost effective,
increase the capacity of the Indian Ports, bring the Indian
Ports at par with the leading ports of the world, augment
Indian tonnage, increase the flow of private investment,
ensure a competitive environment to prevent emergence
of monopolies, to promote and strengthen shipbuilding,
promote indigenous ship design and research and to
develop and integrate the Inland Waterways to the national
transport network.

[Transiation]
Energy from Fusion Technology

2693. SHRI RAGHUVEER SINGH KOSHAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government has developed
technology for generating energy from fusion;

(b) If so, the detalls thereof; and

() the detalls of funds sanctioned for the
purpose?
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THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI PRITHVIRAJ CHAVAN) : (a) and (b) R&D to
demonstrate the technology for generation of energy from
fusion is underway worldwide and the techmology is yet
to be established. India has joined International Thermo-
nuclear Experimental Reactor (ITER) as a partner and an
agreement to this effect was signed on 21.11.2006 aiong
with The European Atomic Energy Community (EURATOM),
the Government of People's Republic of China, the
Government of Japan, the Government of the Republic of
Korea,the Government of the Russian Federation and the
Government of the United States of America, which is being
established at Cadarache, France.

(c) Government has sanctioned Rs. 2500.00 crore
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towards Indian participation in the International Thermo-
nuclear Experimental Reactor.

Nuclear Power Plants

2694. SHRI AV. BELLARMIN : Will the PRIME
MINISTER be pleased to state the number of Nuclear
Power Plants under the administrative control of Nuclear
Power Corporation of India Limited located in various
States with optimum production capacity and the quantum
of power generated from each unit?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHR! PRITHVIRAJ CHAVAN) : (a) The details of Nuclear
Power Plants under the administrative control of NPCIL are
as follows:—

" State ' Units Capacity Current
Mwe Power levels %
1 2 3 4
Maharashtra Tarapur Atomic Power Station-1 (TAPS-1) 160 100
Tarapur Atomic Power Station-2 (TAPS-2) 160 100
Tarapur Atomic Power Station-3 (TAPS-3) 540 50
Tarapur Atomic Power Statbﬁ4 (TAPS-4) 540 50
Rajasthan Rajasthan Atomic Power Station-2 (RAPS-2) 200 Shut down for
EMFR
Rajasthan Atomic Power Station-4 (RAPS-3) 220 70
Rajasthan Atomic Power Station-4 (RAPS-4) 220 70
Tamil Nadu Madras Atomic Power Station-1 (MAPS-1) 220 - 55
Madras Atomic Power Station-2 (MAPS-2) 220 55
Uttar Pradesh Narora Atomic Power Station-1 (NAPS-1) 220 70
Narora Atomic Power Station-2 (NAPS-2) 220 Shut down for
EMCCR
220 *  Shut down for

Gujarat

Kakrapar Atomic Power Station-1 (KAPS-1)

EMCCR
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1 2 3 4
Kakrapar Atomic Power Station-2 (KAPS-2) 220 60
Karnataka Kaiga Atomic Power Station-1 (KAIGA-1) 220 65
Kaiga Atomic Power Station-2 (KAIGA-2) 220 60
Kaiga Atomic Power Station-3 (KAIGA-3) 220 70

EMCCR (en-masse coolant channel replacement) is long

EMFR (en-masse feeder replacement) Is long shut down.

The power level of the reactors is reduced to match the
imported uranium and are operated at full power. .

[Translation]

UNDP Report on Corruption

2695. SHRI ANURAG SINGH THAKUR : Will the

PRIME MINISTER be pleased to state :

(a)  whether the recent report of the United Nations
Development Programme (UNDP) has revealed that
corruption smothers opportunities for the most vuinerable
people, limiting their areas to education and compromised
basic health services;

(b) it so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHR! PRITHVIRAJ CHAVAN) : (a) and (b) The United
Nations Development Programme's Asia Pacific Human
Development Report, “Tackling Corruption, Transforming
Lives, 2008", relates to tackling corruption in areas that
can improve daily lives, particularly of the poor. The Report
has highlighted that for accelerating Human Development
in ‘Asia and the Pacific there is need for improving justice
sysfems. preventing misuse of region's abundant natural
resources and ensuring the effective delivery of Public
Services, such as clean water, energy, health and
education that touch people everyday, thus improving dally
life particularly of the poor. The Report provides a coherent,

shut down.

indigenous fuel availability. TAPS-1 and 2 use low enriched

comprehensive vision for tackling the problem of corruption
in the Asia-Paclific region and proposes interventions that
add to a concerted, robust response.

(c) Government is aware of the menace of
corruption and is fully committed to implement its policy
of "Zero Tolerance against Corruption” and is moving
progressively to eradicate corruption from all spheres of
life by improving transparency and accountability. Several
steps have been taken to combat corruption and to improve
the functioning of Government. Important among these
steps are:—

(i) Enactment of Central Vigilance Commission Act,
2003;

(i) Enactment of Whistie Blowers Resolution,
2004;

(i) Enactment of Right to Information Act, 2005;

(iv) the pro-active involvement of Ministry/Depart-
ment through Annual Action Plan on Vigilance;

(v) Issue of comprehensive instructions on trans-
parency in tendering and contracting process by
the CVC;

(vi) Issue of instructions by the CVC asking the
organizations to adopt integrity pact in major
Government procurement activities, and

(vil) India is amongst the countries who have signed
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the United Nations Convention against Corrup-
tion.

Government organizations are also constantly en-
gaged in ihproving their functioning through e-Governance,
issue of Cltizen Charters and simplification of procedures
and systems, which are aimed at eradicating corruption by
improving transparency and accountability.

[English]
Extradition Treaty with Foreign Countries

2696. SHRI P.S. GADHAVI : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) the number of persons extradited as a result of
signing of extradition treaty with various countries during
the last three years and the curment year;

(b) the number of pending extradition cases
between India and other countries; and

() the steps taken/proposed to be taken in this
roggrd?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) The number
of persons extradited during last three years and current
year is as follows:—

Number of persons extradited

From India to
Foreign Countries

Year From Foreign
Countries to India

2005 8 3
2006 5 1
2007 4 4
2008 4 8

(b) The number of pending extradition cases
between India and other countries is 41.

(c) Efforts are made through diplomatic channel for
extradition of fugitives. Matter is taken up at the appropriate
level from time to time.
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National Per Capita Income

2697. SHRI DALPAT SINGH PARSTE :
SHRI HARISINGH CHAVDA

Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state :

() the details of -National per capita income in
comparison to per capita income of varlous States during
the last three years and the current year, State-wise;

(b)  whether there is any disparity in the per capita
income between rural and urban areas;

(c) If so, the details thereof;, and

(d) the action taken by the Government to remove
this disparity?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHR! G.K. VASAN) : (a) The Statement giving national
per capita income (NNP) and per capita income of States
(NSDP) during the years 2003-04 to 2006-07 as compiled
by the Central Statistical Organisation (CSO) and the
Directorates of Economics and Statistics of respective
States is enclosed.

(b) and (c) Yes, Sir. The national per capita net
domestic product (NDP) is estimated at Rs. 10606 for rural
areas and Rs. 30217 for urban areas for the year 1999-
2000. The per capita NDP for urban areas Is 185% higher
than the rural NDP. For the States, the per capita income
for rural and urban areas is not available separately.

(d) The Eleventh Five Year Plan has set the growth
target for the economy at 9% per year for the plan period
(2007-12) and aims at putting the economy on a
sustainable growth trajectory with a growth of approxi-
mately 10% by the end of its period. The Government has
given priority to agriculture and rural development with a
view to generating adequate productive employment and
increasing the income of rural population. Besides, a
number of programmes/schemes have been formulated in
the Eleventh Plan to improve the laevel of living and quality
of life of the rural population. These measures are expected
to increase the income levels in the rural areas and reduce
the disparity in the per capita income between rural and
urban areas.
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Statement
Per Capita Net State Domestic Product at Current Prices
(Rupees)
Sl State/UT 2003-2004 2004-2005 2005-2006 2006-2007
No.
1 2 3 4 5 6
1. Andhra Pradesh 22041 23755 26226 29582
2. - Arunachal Pradesh 19322 22185 22335 25836
3. Assam 15487 17013 18211 20166
4. Bihar 6861 7400 7930 9702
5. Jharkhand 12051 17887 18803 20773
6. Goa 54577 86135 70112 NA
7. Guijarat 26922 28846 32991 37532
8. Haryana 33910 37648 41988 49038
9. Himachal Pradesh 28333 31198 33817 36656
10. Jammu and Kashmir 17528 18630 20798 NA
11. Karnataka 20536 23576 26015 28830
12. Kerala 25645 27864 30668 33609
13. Madhya Pradesh 14306 14476 15304 16578
14. Chhattisgarh 16515 17513 21290 24647
15. Maharashtra 29165 32481 36090 41331
16. Manipur 14728 18386 20326 22495
17. Meghalaya 19830 21232 22847 24672
18. Mizoram 21963 22417 23900 25879
19. Nagaland 20821 20998 21083 NA
20. Orissa 14252 16308 17610 2024.0
21. Punjab 31182 33158 36759 40566
22. Rajasthan - 16507 16515 17306 19512
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1 2 3 4 5. 6
23. Sikkim 21476 23791 26412 29512
24. Tamil Nadu 24108 27137 29958 32733
25. Tripura 21138 22836 25700 27777
26. Uttar Pradesh 11425 12023 13316 14685
27. Uttaranchal 20220 23060 24870 27800
28. West Bengal 20804 22526 25041 28753
29. Andaman and Nicobar Islands 32670 34446 36829 NA
30. Chandigarh 68512 75181 86629 NA
31." Delhi 48566 53309 58655 66728
32. Pondicherry 48547 44908 48477 52669
All India Per Capita NNP 20895 23199 25956 29642

NA-Not Available

Source: For SI. No. 1-32 — Directorate of Economics and Statistics of respective State Governments, and for All-India —

Central Statistical Organisation.

Cases of Female Foeticide

2698. SHRI G.M. SIDDESWARA :
SHRI MAHAVIR BHAGORA :
SHRI RAMDAS ATHAWALE
SHRI K.S. RAO :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the number of sex determination test and female
foeticide reported during each of the last three years and
the current year,;

(b) the prevalence of sex determination tests and
female foeticide in ditterent states and the reasons

therefore;

(c)  whether the Government proposes to amend the
existing law to discourage the practice; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) As per the reports received from the State/
UT Government up to 31.10.2008, 116 cases related to
determination and disciosure of the sex of the foetus and
35 cases pertain to advertisements about facilities of pre-
conception/pre-natal sex selection in different States/UTs.

The concerned State Governments are regularly
requested to take effective measures for speedy disposal
of the ongoing cases.

(b) While it is difficult to determine prevalence of
sex determination tests due to the absence of witness or
evidence thereto, the Child Sex Ratio is one indication of
the prevalence of female fosticide. A Statement containing
State/UT-wise Sex Ratio (No. of female per 1000 male)
and Child Sex Ratio (No. of girls per 1000 boys in the
age group of 0-6 years) during 1991 and 2001 is annexed.
Some of the reasons commonly put forward to explain the
consistently low levels of sex ratio are son preference,
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neglect of the girl child resulting in higher mortality at
younger age, female infanticide, female foaeticide, higher
maternal mortalty and male bias in enumeration of
population. Easy availability of the sex determination tests
and abortion services may also be proving to be catalyst
in the process, which may be further stimulated by pre-
conception sex salection facilities.

(c) and (d) Steps are atoot a further strengthen the
PC and PNDT Act, 1994 and the Rules framed thereunder
in consultation with the legal experts and all the stake
holders towards making pehalty provisions for violators
of the Act more stringent, including imposition of fine up
to Rs. 5 lakhs and incarceration up to 7 years upon
conviction.

Statement

State/UT wise Sex ratio and Child Sex Ratio
during 1991 and 2001

india and State/Union Sex ratio Child Sex Ratio
territory*/District
1991 2001 1991 2001
1 2 3 4 )
INDIA 927 833 945 927

Jammu and Kashmir 896 892 NA 941

Himachal Pradesh 976 988 951 896

Punjab 882 876 875 798
Chandigarh 790 77 899 845
Uttaranchal 936 962 048 908
Haryarta 865 861 .. 879 819
Delhi* 827 821 915 868
Rajasthan 910 921 916 909
Uttar Pradesh 876 898 927 916
Bihar 807 919 953 942
Sikkim 878 875 965 963
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Arunachal Pradesh 859 863 982 964
Nagaland 886 900 993 964
Manipur 958 978 974 957
Mizoram 921 935 969 964
Tripura 945 948 967 966
Meghalaya 955 972 986 973
Assam 923 935 975 965
West Bangal 017 934 967 960
Jharkhand 922 941 979 985
Orissa 971 972 967 983
Chhattisgarh 985‘ 989 974 975
Madhya Pradesh 912 919 941 932
Gujarat 934 920 928 883
Daman and Diu* 969 710 958 926
Dadra and Nagar 952 812 1013 979
Maharashtra 934 922 946 913
Andhra Pradesh 972 a78 975 961
Karnataka 960 965 860 946
Goa 967 961 964 938
Lakshadweep® 943 948 941 950 /
Kerala 1036 1056 958 980
Tamil Nadu 974 087 948 942
Pondicherry* ‘ 979 1001 963 967
Andaman and Nicobar 818 . 846 973 957

Islands*

Source: Census 1991 and 2001, O/O Registrar General

of India.

‘Union Territory.
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Upgradation of CHCs and PHCs

2699. SHRI JUAL ORAM : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) the details of criteria adopted for the upgradation
of Community Health Centres (CHCs) and Primary Health
Contres (PHCs) in the country;

"(b)  whether the Government proposes to ravise the
criterla and to upgrade the existing CHCs and PHCs
particularly in the States where adequate healthcare
facilities are not available; and

(c) it so, the steps taken in this regaed?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI) : (a) and (b) National Rural Health Mission
(NRHM) recognizes the need for setting up Primary Health
Centres (PHCs)yCommunity Health Centres (CHCs) on the
basis of population, workload, and distance. § provides for
adhoc first grant/maintenance grant to undertake basic
upgrad.ation In PHC/CHCs. Further strengthening is as per
indian Public Health Standards (IPHS) Facility Surveys.
New health units are as per priority of States articulated
through their Programme Implementation Plan (PIPs).

(c) Financial support has been extended to States
on the basis of their Programme Iimplementation Plans as
per criteria mentioned above.

[Translation]
Target and Achievement of FM Radio Stations

2700. DR. SATYANARAYAN JATIYA : Will the PRIME
MINISTER be pleased to state :

(ay whether the Government has fixed any target
for establishing FM Radio Stations in the country during
the Tenth Five Year Plan;

(b) if so, the details thereof, location-wise, State-

wise,;

(c) whether the Government has achieved the
target in this regard;
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(d) it so, the details thereof, if not, the reasons
therefor, State-wise; and

(e) the number of FM Radio Stations proposed to
be set up during the Eleventh Five Year Plan, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) and (b) Yes Sir, during the
10th Plan, Government had fixed a target for establishing
253 new All India Radio (AIR) FM stations (including 100
numbers of Low Power 100 Watt FM stations in the  States
of North Eastern Region and 50 numbeérs in other States)
In the country. The details are given in the enclosed
Statement.

(c) AIR could not achieve the target fully. So far
only 68 new FM Radio stations including 50 numbers 100
Watts stations have been set up.

(d) The main reasons for not achieving the target
during the 10th Plan are delay in procurement of suitable
site (land) at reasonable rates, non-sanction of fresh
Operation and Maintenance staff for new stations and
lengthy procedure for procurement of imported FM
transmitters.

(e) The proposals have not yet been finalized.
Statement

I, List of new FM Transmitters proposed in 10th Five
Year Plan:

Sl State New Station
No.
1 2 3

1.  Andhra Pradesh Kakinada (10 kW)

2. Karimnagar (5 kW)

3. Srikakulam (1 kW)

4. Nellore (10 kW)

5. Mahboobnagar (10 kW)
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6. Suryapet (10 kW) 32. Haryana Ambala (5 kW)

7. Adilabad (10 kW) 33. Rohtak (10 kW)

8. Vijayawada (10 kW) 34. Himachal Pradesh Shimia (10 kW)

9. Andaman and Nicobar Port Blair (10 kW) 35. Jammu and Kashmir  Bhadarawah (6 kW)
Islanas 36. Jharkhand Dhanbad (10 kW)

10. Arunachal Pradesh Anini (1 kW) 37, Dumka (5 kW)

11, Bomdila (1 kW) 38 Gumia (5 kW)

12 Daporijo (1 kW) 39. Karnataka Bellary (10 kW)

13. Changlang (1 kW) 40. Sringerl (10 kW)

14, Khonsa (1 kW) a1 Gulbarga (10 kW)

15. ftanagar (10 kW) 42. Korala Konni (5 kW)

16. Assam Karimgan] (1 kW) 43. Medhya Pradesh Uijain (5 kW)

17, Lumding (1 kW) 44. Maharashtra Shirdi (5 kW)-

18. Golpara (1 kW) 45. Oras (5 kW)

19. Sikchar (5 kW) 46. Amravati (10 kW)

20. Bipar Gaya (10 kW) 47. Aurangabad (10 kW)

21, Motihari (10 kW) 48, Sholapur (10 kW)

22, Banka (10 kW) 49. Manipur Tamenglang (1 kW)

23. .Madhubani (10 kW) 50. Ukhrul (1 kW)

24. Chhattisgarh Dantewara (5 kW) 51. Meghalaya Dawki (Cherrapunjee) (1 kW)

25. Rajnandgaon (5 kW) 52. Mizoram Champhai (1 kW)

26. Jashpurnagar (5 kW) 53. Tulpang (1 kW)

27. Baikunthpur (5 kW) 54. Kolasib/Sarchip (1 kW)

28. Raipur (10 kW) 55. Nagaland Phek (1 kW)

29. Gujarat Jamnagar (10 kW) 56. Zunheboto (1 kW)

30. Junagarh (10 kW) 57. Wokha (1 kW)

31. Bhuj (10 kW) 58. Kohima (10 kW)
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59. Tuensang (5 kW) 85. Gorakhpur (10 kW)
60. Mon (5 kW) 86. Kanpur (10 kW)
61. Orissa Deogarh (5 kW) 87. Varanasi (10 kW)
83. Raygada (5 kW) 88. Raebareli (20 kW)
63. Rairangpur (1 kW) 89. Uttarakhand Dehradun (10 kW)
64. Parlakimidi (5 kW) 90. Haldwani/Kaladungi (10 kW)
65. Bhawani Patna (10 kW) 91. Bhageshwar (5 kW)
66. Baripada (5 kW) 92. Champwat (1 kW)
67. Bhubneswar (10 kW) 93. Gairsen (1 kW)
68. Punjab Fazilka (10 kW) 94. New Tehari (1 kW)
69. Amritsar (20 kW) 95. Rudraprayag (1 kW)
70. Rajasthan Ajmer (10 kW) 96. West Bengal Darjeeling (10 kW)
7. Ramgarh (20 kW) 97. Puruila (10 kW)
72. Chautan Hill (20 kW) 98. Maidah (10 kW)
73. Udaipur (10 kW) - 99. Koochbihar (10 kW)
74. Bikaner (10 kW) 100. Bardhaman (10 kW)
75.  Sikkim Gangtok (10 kW) 101 Tamiuk (5 kW)
76. Tamil Nadu Kanchipuram (5 kW) 102. Balurghat (10 kW)
7. Tirunelveli (10 kW) 103. Pondicherry Pondicherry. (10 kW)
Il. In addition to above Government had also fixed a
s Madurai (10 kW) target for establishing 150 nos. of 100 Watt low power
79. Tripura Udaipur (1 kW) FM transmitters in 10th Plan.
80. Nutan Bazar (1 kW) [English]
81. Longtherai (5 kW) Conservation of Wetlands
82. Uttar Pradeeh ﬁ;&:lx;r (Maunathbhanjan) Mlngroéé i:n:“e:;e:?:i':::?‘:‘" t Wil the PRIME
83. Banda (10 kW) (a) the details of wetlands in the country; .
84. Lakhimpur Kheri (10 kW) (b) whether the Government proposes to conserve

these wetlands;
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(c) it so, the details thereof, State-wise, including
Sasthamkotta of Kerala; and

(d) the details of the funds allocated to the States
for the purpose, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (¢) The Ministry of Environment and
Forests has identified 108 wetlands in the country, covering
24 States and on Union Territory, for conservation and
management of wetlands of national importance under the
National Wetland Conservation Programme. Hundred
percent assistance is given for conservation activities like
survey' and demarcation, catchment areas treatment,
desilting and dredging, biofencing, fisheries development,
weed control, biodiversity conservation, pollution abate-
ment, education and awareness and community participa-
tion. Research projects are also sponsored for undertaking
research studies on various aspects of conservation and
development of wetlands. List of identified wetlands, State/
UT-wise, is enclosed as Statement-|.

(d) an amount of Rs. 40.25 crores has been
released for undertaking various conservation activities
during the last five years. The details of funds released
State-wise are given in the enclosed Statement-Ii. This also
includes release of Rs. 16.23 lakhs during the last five
years for Sasthamkotta wetland of Kerala.

Statement-|

Identified \Vetlands

Sl State/UT Sl Name of Wetlands
No. No.
1 2 3 4
1. Andhra Pradesh 1. Kolleru
2. Assam 2. Deepat Besl
3. Urpad Beel

3. Bihar 4. Kabar

. 5. Barilla

6. Kusheshwar Asthan
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4. Gujarat 7. Nalsarovar
8. Great Rann of Kachh
9. Tho! Bird Sanctuary
10. Khijadiya Bird Sanctuary
11. Little Rann of Kachh
12. Pariej
13. Wadhwana
14.. Nanikakrad
5. Haryana 15. Sultanpur
16. Bhindawas
6. Himachal Pradesh 17. Renuka
18. Pong Dam
! 19. Chandratal
20. Rewalsar
21.  Khajjiar
7. Jammu and Kashmir 22. Wular
23. Tso Morari
24. Tisgul Tso and Chisul
Marshes
25. Hokersar
26. Mansar-Surinsar
27. Ranjitsagar
28. Pangong Tsar
29. Gharana
30. Hygam
31. Mirgund
32. Shalbugh
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8. Jharkhand 33. Udhwa 12. Maharashtra 59. Ujni
34. Tilalya Dam 680. Jayakawadi
9. Karnataka ° 35. Magadhi 61. Nalganga wetland
36. Gudavi Bird Sanctuary 13. Manipur 62. Loktak
37. Bonal 14. Meghalaya 63. Umiam
38. Hidkal and Ghataprabha 15. Mizoram 64. Tamdil
39. Heggeri 65. Palak
40. Ranganthittu 16. Orissa 86. Chilka
41. K.G. Koppa Wetland 67. Kuanria Wetland
10. Kerala 42, Ashtamudi 68. Kanjia Wetland
43. Sasthamkotta 69. Daha Wetland
44, Kottull 70. Anusupa
45. Kadulandi 17. Punjab 71. Harike
46. Vembnad Kol 72. Ropar
11. Madhya Pradesh 47. Barna 73. Kanjli
48. Yashwant Sagar 74. Nangal
49. Waetland of Ken River 18. Rajasthan 75. Sambhar
50. National Chambal Sanct. 19. Sikkim 76. Khechuperi Holy Lake
51. Ghatigaon 77. Tamze Wetland
52. Ratapani 78. Tembao Wetland Complex
53. Denwa Tawa Waetland 79. Phendang Wetland Complex
54. Kanha Tiger Reserve 80. Gurudokmar Wetland
§5. Pench Tiger Reserve 81. Tsomogo Wetland
56. Sakhyasagar 20. Tamil Nadu 82. Point Calimer
57. Dihalla 83. Kaliveli
58. Govindsagar 84. Pallaikarni
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21. Tripura 85. Rudrasagar X 97. Patna Bird Sanctuary
22. Uttar Pradesh 86. Nawabgan] 98. Chando Wetland, Basti
87. Sandl 99. Tal-Baghel Waetland
88. Lakh Bahoshi 23. Uttaranchal 100. Ban Ganga Jhilmil Tal
89. Samaspur 101. Asan
90. Alwara Wetland 24. West Bengal 102. East Calcutta Wetland
91. Semarai Lake 103. Sunderbands
92. Nagaria Lake 104. Ahiron Beel
93. Keetham Lake 105. Rasik Beel
94, Shekha Wetland 106. Santragachi
-95. Saman Bird Sanctuary 107. Patlakhawa-Rasomati
96. Sarsai Nawar - 25. UT (Chandigarh) 108. Sukhna
Statement-Il

Funds released State-wise
(Amount of Rs. lakhs)

SI.No. Name of Wetland 2004-05 2005-06 2006-07 2007-08 2008-09 Total
1 2 3 4 5 6 7 8

1. Andhra Pradesh — - 35.85 — 47.259 83.108
2. Assam 108.8 —_ 82.08 50.34 - 241.22
3. Bihar —_ — — — —_ —_
4, Gu‘jarat 40.00 65.75 78.5 139 47.36 228.51
5. Himachal Pradesh 58.06 — 83.09 40 - 181.15
6. Jammu and Kashmir 37.51 - 31.00 33 139.38 224 .90
7. Karnataka 18.275 84.475 28.29 368.497 —_ 147.537
8. Kerala 31.12 — 16.23 -— - 57.35

9. Madhya Pradesh —_ 11.00 19.00 49.40 38.94 118.34
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10. Maharashtra —_ —_ — — —_— —
11. Manipur 36.26 — - 30 —_ 66.26
12. Mizoram 7.50 - 17.82 §3.00 71.99 150.41
13. Orissa 140.45 69.50 * 5405 90 — 373.30
14. Punjab — - 105.14 103.27 57.58 265.99
15. Rajasthan 56.76 — 61.45 53 13.44 184.65
16. Sikkim — — - 16.36 53.31 560.97
17. Tamil Nadu 86.72 44 .93 23.25 99.60 133.40 387.90
18. Tripura - - - - 24.70 24.70
19. Uttar Pradesh - 23.67 76.00 28.54 85.14 213.35
20. Uttaranchal 10.155 32.245 _ _ —_ 424
21. West Bengal 70.85 169.45 127.19 92.355 124.405 584.35
22. R&D 423 87 96.56 95.28 108.24 257..14
Total 744.86 548.02 959.9 845.542 927.154 4025.476

Montltoring of Snow and Rain in Himalayas

2702. SHRI E.G. SUGAVANAM : Will the PRIME
MINISTER be pleased to state :

(a)  whether the Indian Space Research Organisation
(ISRO) has any psoposal to Install radars to monitor snow
and rain in the Himalayas,

(b) it so, the details thereof, and

(c) the time by which the radars are likely to be
installed?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI PRITHVIRAJ CHAVAN) : (a) Yes, Sir.

(b) Indian Space Research Organisation (ISRO)
plans to install two Doppler Weather Radars in- the

Himalayas in collaboration with Snow and Avalanche Study
Establishment of Defence Research and Development
Organisation (DRDO) with capability of monitor snow,
avalanches, rain and other severe weather events in the
Himalayas.

(c) It is planned to install these radars in the time
frame of 2010-11.

Global Gender Gap Report

2703. SHRI MADHU GOUD YASKHI :
SHRIMAT! JHANS! LAKSHMI BOTCHA :
SHRI EKNATH MAHADEO GAIKWAD :
SHRIMATI NIVEDITA MANE :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the attention of the Government has
been drawn to the Global Gender Gap Report, 2008

1
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released by a Geneva-based organization as reported in
The Mint dated 13 November, 2008;

(b) if so, the details thereo! alongwith salient
features of the report; and

(c) the corrective measures taken by the Govemn-
ment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT| PANABAKA
LAKSHMI) : (a) to (c) The information is being collected
and will be laid on the table of the House.

[Translation]
Programmes run by Nehru Yuva Kendras

2704. SHRI HARISHCHANDRA CHAVAN : Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state :

(a) the details of the programmes being undertaken
by the Nehru Yuva Kendras (NYKs) State-wise, alongwith
the tunds allocated for the purpose during the last three
years and the current year;
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(b)  whether some of the welfare measures of NYK
at Nasik have been discontinued; and -

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL) : (a)
Nehru Yuva Kendra Sangathan (NYKS) implements two
categories of programmes viz. Regular Programmes and
Special Programmes. Regular programmes are centrally
planned and implemented in different States of the country.
The regular programmes, inter-alia, include National
Integration Camps, Youth Leadership and Development
Programme, Youth Club.Development, Awareness Genera-
tion Programme, Work Camps, Seminars and workshops
and Celebration/observation of National and International
Days. Special programmes include programmes allotted to
NYKS by different Ministries of Government of India. The
details of State-wise funds allocated during the last three
years and the current year are given in the enclosed
Statement.

(b) No, Sir.

() Does not arise.

Statement

Detalls of State-wise funds allocated for the Programmes under taken
during the last three years and the current year

SI. Name of the State 2005-08 2006-07 2007-08 2008-09
No. ‘ .
1 2 3 4 5 6

1. Andaman and Nicobar 1474350 2395800 4894200 4974000

Islands

2. Andhra Pradesh 5651675 8642296 18761100 19087000
3. Arunachal Pradesh 1228625 1996500 4078500 4145000
4. Assam 5651675 8642296 18761100 19067000
5. Bihar 7777058 12775568 27733800 28186000
6. Chandigarh 228737 375752 815700 829000
7. Chhattisgarh 1829896 3006016 6525600 6632000
8. Dadra and Nagar Haveli 228737 375782 815700 829000
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9. Daman and Diu 457474 751504 1631400 1658000
10. Delhi 686211 1127256 2447100 2487000
11, Goa 457474 751504 1631400 1658000
12. Gujarat 4348003 7139288 15498300 15751000
13. Haryana 36597962 6012032 13051200 13264000
14. Himachal Pradesh 2948700 4791600 9788400 9948000
15. Jammu and Kashmir 3440150 §590200 11419800 11606000
16. Jharkhand 36859792 6012032 13051200 13264000
17. Karnataka 4574740 7515040 16314000 16580000
18. Kerala 3202318 52680528 11419800 11606000
19. Lakshadweep 245725 399300 815700 829000
20. Madhya Pradesh 9149480 15030080 326828000 33160000
21. Maharaghtra 6826110 11272560 24471000 24870000
22. Manipur 2211525 3593700 7341300 7481000
23. Meghalaya 1228625 1896500 4078500 4145000
24. Mizoram 737175 1197800 2447100 2487000
25. Nagaland 1720075 2795100 5700000 5803000
26. Orissa 3659792 6012032 13051200 13264000
27. Pondicherry 914948 1503008 3262800 33168000
28. Punjab 3202318 5260528 11419800 11606000
29. Rajasthan 686210 11272560 24471000 24870000
30., Sikkim 914948 1503008 3262800 3316000
31. Tamil Nadu 6633373 10896808 23655300 24041000
32. Uttar Pradesh 12580535 20666360 44863500 45595000
33. Uttaranchal 229525 3593700 7341300 7461000
34. West Bengal 5032214 8266544 17845400 18238000
Total 115687885 188420852 405402900 412013000
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[English]
indian Public Health Standards

2705. SHRI M. SREENIVASULU REDDY : WIili the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether there is any monitoring mechanism to
ascertajn that all public/private hospitals confirm to Indian
Public Health Standards (IPHS);

(b) if so, the details thereof and If not the reasons
therefor; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) The National Rural Health Mission
envisages to upgrade all public health facilities as per
Indian Public Health Standards (IPHS) in a phased manner.
The States/UTs have initiated IPHS Facillty Surveys as per
the formats developed by the Ministry. So far, the IPHS
Facility’ Survey reports of about 942 CHCs across 18
States/UTs have been received by the Ministry. On the
basis of these reports, the Ministry prepares a uniform
Monitoring Report for each of these centres, highlighting
the identified gaps in services, infrastructure, manpower
eic. as compared to the requirements of IPHS, along with
the specific comments/observations. These reports are
used for monitoring to check how far the identified gaps
have been filled up in these facilities.

Khel Ratna Award

2706. DR. THOKCHOM MEINYA : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

(a) the criteria for awarding Khel Ratna of
sportspersons,;

{b) whether any discretion is being exercised by the
jury while selecting the awardees;

(c) it so, the details thereof;

{d) whether some deserving sportspersons have
not been short-listed for this award; and
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() K so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL) : (a)
Rajiv Gandhi Khel Ratna Award is conferred upon a
sportsperson whose performance at the international level
was most spectacular and outstanding during the year
under consideration. Sportspersons found positive for use
of prohibited drugs are not eligible for award.

(b) and (c) The selection is made by an independent
Committee constituted by the Government, which mainly
comprises eminent sportspersons and sports administra-
tors. Subject to the eligiility criteria specified by the
Scheme, the Committee determines its own procedure for
selection and if necessary can obtain inputs from experts.
The selection is made by consensus, failing which by
majority decision.

(d) and (e) The nominations for the Award are made
by recognized National Sports Federations, the India
Olympic Association and State Governments/Union Terri-
tories.

Guidelines for Loan and Grant-in-aid for
various schemes

2707. SHRI JASUBHAI DHANABHAI BARAD : Wil the
PRIME MINISTER be pleased to state :

(a) whether the Union Government has issued
guidelines for loans, financial assistance and grants-in-aid
for various projects/schemes in special and non-special
category States;

(b) 1t so, the detalls thereof;

(c) whether some States have expressed dissatis-
faction in this regard;

(d) it so, the details thereof, and

(e) the comrective measures taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS AND MINISTER OF
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STATE IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY) : (a) and (b) Central assistance of
various pmjectq/schomes is special and non-special
category states is provided as per the guidelines of the
respective Plan schemes. Normal Central Assistance is
aliocated among the States by the Planning Commission
in accordance with the Gadgil-Mukherjee Formula. For non-
special category states, the grant: loan ratio is 30:70,
whereas for special category states, the grant: loan ratio
is 80:10. Following the recommendation of the Twelfth
Finance Commission, States are provided only the grant
portion of the Normal Central Assistance and loan portion
has been discontinued since 2005-06.

(¢) No.
(d) and (e) Does not arise.

Panchayat Yuva Kendra Aur Khel
Abhiyan Scheme

2708. SHRI M.P. VEERENDRA KUMAR : Wil the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state :

(a) whether the Panchayat Yuva Kendra aur Khel
Abhiyan (PYKKA) scheme has been uniformly, imple-
mented in the country,

(b) i so, the details thereof and it not, the reasons
therefor;

(c) the detalls of the salient features of PYKKA,

(d) the number of panchayats covered by the
Scheme so far, State-wise,

(@) the nature of basic sports infrastructure pro-
posed at grass root level or villaga/block panchayats level,
and

) the quantum of financial assistance proposed
to be given to village and block panchayats in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL) : (a) to
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() The Government has recently launched a national
programme titled Panchayat Yuva Krida Aur Khel Abiyan
(PYKKA), which aims at providing basic sports infrastruc-
ture in all villages and block panchayats of the country in
a phased manner over a period of 10 years and access
1o organized sports competitions at biock, district, state and
national levels.

Under the scheme, each village panchayat and
block panchayat would be given one time capital grant of
Rs. 1.00 lakh and Rs. 5.00 lakh respectively for undertaking
development of sports infrastructure viz. development of
playfield, athletic track, fencing of playfield, goal posts,
poles for net games, outdoor fitness equipment etc. The
State share in this will be 25% for normal states and 10%
for special category States. In addition, while village
panchayats would be given annual acquisition grant for
procurament of sports equipment and annual operation
grant to meet operational expenses of non-competition
nature at Rs. 10,000 and Rs. 12,000 per month
respectively, block panchayats would be given Rs. 20,000
and Rs. 24,000 respectively. Each block panchayat would
also be provided annual competition grant of Rs. 50,000
for holding block level competitions and each district will
be provide competition grant of Rs. 3.00 lakh for holding
district level competitions. Further, prize money would aiso
be provided to the winners (first three positions) in block
level and district level competitions.

Based on the proposals received, the States-wise
financial assistance approved so far under this scheme is

as under—

Sl. Name of States No. of No. of Total amount

No. Vilage Block  sanctioned
Panchayat Panchayat (in lakh)

1 2 3 4 5

1. Andhra Pradesh 2190 113 2597.77

2. Bihar 847 53 1043.66

3. Haryana 619 12 650.71

4. Mizoram 82 3 106.66
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1 2 3 4 L]

5. _omsa 623 31 734.20
6. Punjab 1233 14 1254 .67
7. Himachal Pradesh 324 8 402.40
8. Jammu and Kashmir 413 14 §31.72
9. Korala 100 18 159.85
10. Maharashtra 2689 35 2754 .98
11. Nagaland 110 5 147.80
12. Tripura 104 4 126.24
13. Tamil Nadu 1261 38 1338.74
14. Madhya Pradesh 2304 31 2384.77

Objection to Coastal Zone Management

2709. SHAI PRATK P PATIL
MINISTER be pleased to state :

: Wil the PRIME

(a) whether the fishing community has raised
objections against the Draft Coastal Zone Management
(CZM) notification issued in 2008,

(b) n 80, the details thereof and the reasons
therefor; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Ministry of Environment and
Forests is received a large number of suggestions and
objections from various stakeholders, including fishing
communities, on the draft Coastal Management Zone
(CMZ) Notification, 2008 issued on 22.7.2008. The major
issues raised are the lack of clarity on the Set Back Line
and other provisions of the draft notification as aiso the
loss of livelihood of fisherman Community due to increased
developmental activities etc.

(c) As on date, the Government has not taken a
decision on finalization of the draft notification in Hght of
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various suggestions and objections, referred above.
Fund-based and Non-fund-based Hmit

2710. 8HRI C. KUPPUSAMI
MINISTER be pleesed to state :

Wil the PRIME

(a) the diference between Fund-based and Non-
fund-based limit sanctioned on loans by Public Sector
banks;

(b) whether Non-fund-based limit are taken into
account for overall exposure vis-A-vis capital empioyed by
the borrower; and

(¢) i 80, the steps taken to ensure that public sector
banks do not discriminate the small scale units in restricting
non-fund and need based limits?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) Reserve Bank of India has not defined the
term Fund based and non-fund based limits in its guidelines
issued to banks. However, for more accurate risk
management and cash flow assessment, the banks
categories their credit axposures into fund based and non-
fund based limits.

(b) Yes, Sir. The capital funds of the borrower and
non-fund based faclity sanctioned are some of the
important relevant aspects considered by the banks
while appraising any request for sanction of fund based

faciity.

(c) The Government advises public sector banks,
from time to time, that they shoukd meet the genuine credit
requirement of the productive sectors of the economy in
general and the small and medium enterprises in particular.
To encourage the banks extend adequate credit to the
small scale units, lending to small enterprises Is included
in the Priority Sector Lending. The outstanding credit of
public sector banks to Micro, Small and Medium
Enterprises have increased from Rs. 1,46,719 crore as at
the end of March, 2006 to Rs. 1,84,589 crore at the end’
of March, 2007 and Rs. 2,43,796 crore at the end of March,
2008.
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internet banking

2711. SHRIMATI NIVEDITA MANE :
SHRI MADHU GOUD YASKHI :

Wil the PRIME MINISTER be pleased to state :

(a)  whether the involvement of a few indians in a
multi-crore business through Internet Banking has come to
the notice of the Government;

{b) if so, the detaiis thereof;

(c) whether any inquiry has been ordered in this
regard; and

(d) I so, the outcome In this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) No, Sir.

(b) to (d) Does not arise.
Fiscal Crisis and Stabilization of Markets

2712. SHRI M.K. SUBBA : Will the PRIME MINISTER
be pileased to state :

(a) whether India has taken any initiative with
developed nations in regard to fiscal crisis and stabilization
of the markets; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY ‘AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) There is no fiscal crisis or
destabilization of markets in India. However, considering
the- current challenges faced by the global financial
markets, which may impact us, India participated in the
Summit on Financial Markets and the World Economy held
at Washington on November 15, 2008. The Summit
recommended strong and significant actions to stimulate
economies, provide liquidity, strengthen the capital of
financial institutions, protect savings and deposits, address
regulatory deficiencies, unfreeze credit markets and take
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measure to enswre that international financial institutions
provide critical support to the giobal economy. R also
recommended necessary action to stablize the financial

system.
Protecting interests of Small investors

2713. SHRI K.S. RAO : Will the PRIME MINISTER be
pleased to state :

(a) the major problems and risks identified for
investors while investing money in initial Public Offer (IPOs)
of shares;

(b) the current regulations and guidelines for issue
of aliotment certificates and safeguards for protecting the
interasts of small investors;

(c) whether the Government proposes to induct
technology available to solve logistic and other problems
frame required rules and regulations to protect the interast
of investors and to encourage them to invest money in
stock markets; and

(d) It so, the response of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) Some of the problems and risks identified
for investors while investing money in IPOs of shares are
relating to disclosures in offer documents, non-receipt of
shares after allotment, delayed receipt of refunds, non-
receipt of refunds, etc.

(b) The SEBI (Disclosure and Investor Protection)
Guidelines, 2000 (DIP Guidelines) provide for adequate
checks and balances to protect the investors. These
guidelines require the Issuer to disclose various detalls
including the company's background to enable the
investors to form informed decision. It further requires that
the allotment of securities shall be made within 15 days
from the date of closure of the issue falling which an
interast of 15% p.a. has to be paid for the delayed refund
to the applicants. The companies have been required to
obtain in-principle listing approval from the stock ex-
changes before issuance of obsarv.ations by SEBI. Further,
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SEBI has also notified separate Regulations for the various
intermediaries involved in the IPO process, viz., the
merchant bankers, registrars to an issue, bankers to an
issue, underwriters, etc. SEBI is authorised under the
provisions of SEBI Act, 1992 to take necessary action
against the said intermediaries for any non-compliance with
the extant Rules/Regulations/Guidelines/Act.

(c) and (d) SEBI has operationalised a supplementary
procedure of applying in public issues, viz., the
‘applications supported by biocked amount’ (ASBA)
process for IPO applications. The ASBA process ensures
that the funds are debited from the investors’ accounts
only upon confirmed allotment of securities to him and
only to the extent of allotment made to the investor. This
eliminates the pitfalls associated with the process of
physical refund of funds. SEBI has aiso provided for
Electronic Clearing Service (ECS) facility for refunds in

certain specified centres.
[Transiation]
Protection of indian Iindustries

2714. SHRI HANSRAJ G. AHIR : Will the PRIME
MINISTER be pleased to state :

(ay whether the Industry Assoclations have re-
quested to slash the rate of interest for the protection of
Indian Industries in view of global trend of siumps in
business;

(b) it so, the details of steps taken by the
Government in this regard;

(c) whether the 'ASSOCHAM' has been raising
demand for giving permission to the banks to raise funds
by mortgaging Government securities on the lines of olil
companies; and

(d) i so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) to (d) Industry associations, including
ASSOCHAM, have made various suggestions which, inter
alia, include reducing the rate of interest. To improve the
flow of credit to productive sectors so as to sustain the
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growth momentum, the Reserve Bank and the Government
of India have taken several measures including reduction
in key policy rates (repo rate) and other measures to
improve the liquidity in the system.

[Enghish]
Dollar-Rupee Exchange

2715. SHRI BHANU PRATAP SINGH VERMA : Wil
the PRIME MINISTER be pleased to state :

(a) whether the cases of making forecast by certain
banks regarding dollar-rupbe exchange have come to the
notice of the Government in the recent past;

(b) i so, the details thereof,

(c) whether Hedging Agreements are being made
by exporters on the basis of such forecasts;

(d) | so, the details thereof and malpractice, if any,
reported in this regard, and

() the appropriate action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) Some banks and financial
institutions, particularly those which are active in interna-
tional financial markets, routinely prepare and circulate to
their clients and constituents, their in-house research
assessment (with appropriate disclaimers) of the evolution
of macroeconomic and financial sector variables (such as
GDP growth, inflation, Government bond yield, exchange
rate, etc). Some of these reports are placed in the public
domain.

(c) and (d) Persons resident in India are permitted to
enter into foreign exchange derivative contracts with
Authorized Dealer (AD) banks to hedge an underlying
exchange exposure in respect of a transaction for which
sale and/or purchase of foreign exchange is permitted
under the Foreign Exchange Management Act. 19989. As
hedging market risks including current risks entail an
assessment of the future movements of key variables,
some exporters make use of available assessments.
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(e) The actual outcome in a volatile forex market
might result in a loss or gain to the exporter depending
upon the position taken. Aparnt from legal remedies
available, the regulatory system in piace in the forex market
has sufficient safeguards and maintains vigil against any
malpractice.

New Definition on Counterfeit Medical Products

2716. DR. R. SENTHIL :
SHRI SURAVARAM SUDHAKAR REDDY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a)_ whether the new defintion on Counterfeit
Medical Products has been proposed in the last World
Health Assembly;

(b) if so, the details thereof;

(¢) whether the Government has revised the
definition of said Medical Products; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) No, Sir.

(b) Does not arise.

(c) No/. Sir.

(d) Does not arise.
[Translation]

CGHS Facility for Employees of
Navodaya Vidyalaya

2717. SHRI SHAILENDRA KUMAR : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government proposes to provide
CGHS facility to the employees of Jawahar Navodaya

Vidyalaya;
(o) f so, the details thereof, and

(c)- 1t not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT| PANABAKA
LAKSHMI) : (a) No, Sir.

(b) In view of above question does not arise.

(¢) CGHS facliities are available only to Central
Government employees or pensioners whose salary/
pension is paid out of the Central accounts. Employees
of autonomous organization are not eligible to CGHS
facilities.

Industry Status to Medical Services

2718. SHRI HARIKEWAL PRASAD :
SHRI HARISINH CHAVDA :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Government has received requests
for providing the status of industry to medical services;

(b) if so, the detalls thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI) : (a) to (c) No such request for providing
the status of Industry to medical services has been
received.

Shortage of Drinking Water in BCCL Mines

2719. SHRI TEK LAL MAHTO : Will the PRIME
MINISTER be pleased to state :

(a) wrizther shortage of drinking water in the mines
area of Bharat Coking Coal Ltd. (BCCL) in Jharkhand has
come to the notice of the Government;

(b) i so, the details thereof alongwith the problem/
hazards that have surfaced as a result thereof; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) and (b) No.
There is no shortage of supply of drinking water in
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command areas of BCCL in Jharkhand State. if any
problem is faced during the peak summer season, due care
is taken to solve the problem instantly.

(¢) BCCL is extending faclities of supplying
drinking water to nearby localities/villages under Commu-
nity Development Scheme as a Corporate Social
Responsibility.

BCCL also supplies mine water to the State
Government for seven projects to Drinking Water and
Sanitation Division of the State..

Closure of Atomic Power Plants

2720. SHRI SUBHASH MAHARIA :
SHRI RAGHUVEER SINGH KOSHAL :

Will the PRIME MINISTER be pleased to state :

(a) the number of working and non-working power
generation units of Rajasthan Atomic Power Projects In
Rawatbhata during the last three years and the current
year;

(b) whether the Government ptopo;es to compen-
sate the loss suffered due to closure of power projects.

(c) It so, the details thereof,

(d)  whether the Government proposes to construct
new power generation plants in Rajasthan; and

(e) it so, the details thereof alongwith the sites
identified for the purpose and funds allocated in this
regard?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
ORFICE AND MINISTER OF STATE IN THE MINISTRY
- OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI PRITHVIRAJ CHAVAN) : (a) Unit-l of Rajasthan
Atomic Power Station has been shut down in October, 2004
for detailed assessment ot its health and techno economic
evaluation for its refurbishment. Unit-2 was in operation till
July, 2007 when En masse Feeder Replacement work, as
a part of its Renovation and Modernisation, was taken up.
This has been completed and unit is réady for fuel loading.
Units-3 and 4 are in operation. Units-5 and 6 are in
advanced- stages of completion. -

DECEMBER 17, 2008

to Questions 148

(b) and (c) Non-availability of RAPS-1 and 2 has been
one of the factors in fixing the allocation to Rajasthan from
other Central Generating Stations including Nuclear Power
Reactors -~ RAPS-3 and 4 and Narora Atomic Power
Station, NAPS-1 and 2. Rajasthan has an allocation of
about 36% of a total capacity of RAPS-3 and 4 (440 MWae)
which is being supplied at some tariff as that of
RAPS-2.

(d) and (e) X! Plan proposals envisage commencement
ot work on two more reactors of 700 MWe each also at
Rawatbhata in Rajasthan. The site is already approved in
principle by the Government. The project is yet to be
sanctioned.

[English]
indians Stranded in Gulf Countries

2721. SHRI S. AJAYA KUMAR :
SHRI PANNIAN RAVINDRAN
SHRI RAMDAS ATHAWALE :
SHRI A.V. BELLARMIN :
SHRI PRATIK P. PATIL :

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state :

(a) whether a large number of Indians are stranded
in Gulf countries for return of India;

(b) it so, the detalls thereof including the name of
the countries alongwith the reasons therefor; and

(c) the steps taken by the Qovernment for their
early repatriation to India? '

THE MINISTER OF OVEF.ISEAS INDIAN AFFAIRé
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VAYALAR RAVI) = (a) to (c) The Indian Missions in Gulf
countries have informed that there is no report of large
number of Indians stranded for return to India. However,
there are cases reported from time to time regarding stay
of Indian nationals having become illegal for violation of
local rules and regulations, non-possession of valid visas/
resident permits etc.

Governments in Qulf countries have declared Amnesty
Schemas from time to time to permit such foreign nationals
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to either regularize their stay or leave the country without
penalty, during the operation of the scheme.

indian Mission officials visit the deportation centers of
ascertain and ensure welfare of the deportees. Assistance
is also provided for regularization of the stay in deserving
cases. The missions also Issue emergency certificates or
necessary travel documents to facilitate repatriation.

The Ministry of Overseas Indian Affairs, in coordination
with the Ministry of External Affairs, Home Affairs, Civil
Aviation and State Governments, closely monitors such
deportation of the Indian workers.

Aliotment of lllegal and Abandoned Mines

2722. SHRI SUNIL KHAN : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government proposes to allot illegal
and abandoned mines to coal co-operatives for mining of
coal,

(b) if so, the details thereof; and

(c) the action taken or proposed to be taken .in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) No, Sir.

(b) and (c) Do not arise in view of reply of par (a)
above.

Promotion of Traditional Indian Games

2723. SHRI M. APPADURAI : Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state :

(a) whether the Government proposes to promote
the traditional Indian games and sports in the country;

(b) i so, the details thereof, and

(c) the steps taken by the Government in this
regard?

. THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL) : (a) and
(b) The existing schemes of Government of India and
Sports Authority of India (SAI) lay adequate focus on the
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promotion of traditional and indigenous® games such as
Archery, Chess, Kho-Kho, Tug of War, Kabaddi, Wrestiing
etc.

() The Government has recently launched a
national programme titled Panchayat Yuva Krida Aur Khel
Ahiyan (PYKKA), which aims at providing basic sports
Infrastructure In all villages and block panchayats in a
phased manner over a period of 10 years and access
organized sports competitions at village and block
panchayat level. The scheme lays special emphasis on
promotion of traditional and indigenous games.

Misuse of Medical Waste

2724. SHRI C.K. CHANDRAPPAN :
SHRI SURAVARAM SUDHAKAR REDDY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) ‘whether the attention of the Government has

been drawn to a report of an NGO named Vatavaran

regarding misuse of medical waste;

(b) if so, the detalls thereof alongwith the reaction
of the Government thereto; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) The information is being collected
and would be placed on the Table of the House.

Sea and River Erosion

2725. SHRI PRASANTA PRADHAN :
SHRI ANANTA NAYAK :

Will the PRIME MINISTER be pleased to state :

(a) whether sea and river erosion affect environ-
mental balance in the country;

(b) it so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Ministry of Water Resources
has informed that no specific study has been commissioned
in respect of sea and river erosion for assessing the
impacts on the environmental balance.

(c) The Coastal Regulation Zone Notification, 1991
permits shore protection measures to control coastal
erosion and necessary safeguard measures are stipulated
there under while approving any such project.

Ranke Commission's Recommendations

2726. SHRI HARIBHAU RATHOD : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government has received the
recommendations of the National Commission for Denotitied,
Nomadic and Semi Nomadic Tribes known as Renke
Commission;

(b) it so, the details thereof;

(c) whether the Planning Commission has taken
any decision in consultation with the concerned Ministries
for the implementation of the recommendations of the
Rerke Commission; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY)
© (a) to (d) The National Commission for Denotitied,
Nomadic and Semi-Nomadic Commission (Headed by Shri
Renke) has submitted its report to this Ministry on 2nd July,
2008. The recommendations contained in the report are
under consideration of the Government.

UNICEF Report on Healthcare Facilities

2727. SHRI M. RAJA MOHAN REDDY : Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether Indian has failed to provide basic
healthcare facilities to its poorest children as pointed out
in the UNICEF report released recently; .
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(b) if so, the details thereof; and

(¢) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI) : (a) and (b) As per the UNICEF report “The
State of the World's Children 2008", India's under five
mortality rate has declined by 34 per cent since 19980. It
is one of the priority countries for child survival.

(c) Action is being taken by the Union Government
to bring down the infant and child mortality rate in the
country. A major initiative is implementation of the Integrated
Management of Neonatal and Childhood llinesses (IMNCI)
strategy, which adopts a holistic approach to the manage-
ment of the commonest causes of neonatal and chikdhood
mortality — sepsis, acute respiratory infections, diarrhoea,
measles and malaria, all compounded by mainutrition. In
addition, thrust is being given to ensure institutional
deliveries and train health personnel on essential newborn
care so that skilled attendance at birth is available and all
newborns receive specialized care. Efforts to deliver new
bom and child care, both facility based as well as home
based, are being made. Micronutrient supplementation with
Vitamin A, Iron Folic Acid and Zinc and Infant and Young
Child Nutrition are being stressed. Immunization is one of
the major thrust areas of the ongoing reproductive and Child
Health Programme. The National Rural Health Mission,
launched in April, 2005 for a period of 7 years (2005 to
2012) is an overarching initiatives with a holistic approach
which provides multiple strategic additionalities, like provi-
sion for health infrastructure up gradation and a heatth care
worker for every 1000 population, among other and has
envisaged reduction in neonatal, infant and child Mortality
is one of the prime goals to be achieved.

Functioning of Primary Health Centres

2728. SHRI N. JANARDHANA REDDY :
SHRI ANANDRAO VITHOBA ADSUL :
SHRI ADHALRAO PATIL SHIVAJIRAO :
SHR!I S.K. KHARVENTHAN :
SHRI RAVI PRAKASH VERMA :

Wil the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :
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(a) whether the Primary Health Centres (PHCs)
have become totally defunct in the country as reported in
the Times of India dated 02 October, 2008;

(b)  if 80, the details thereof alongwith the availability
of doctors in the PHCs and lack of basic heaith services
like deliveries;

(¢) the assistance provided by the Union Govern-
ment to States under the Rural Health Mission for running
of PHCs during the last three years and the current year;

(d) whether the Union Government has conducted
any inquiry to find out the reasons for not providing basic
tacilities in PHCs; and

(e) if so, the details thereof and the action taken
by the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) No, Sir.
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(b) A Table showing the availability of Doctors at
PHCs is enclosed as Statement-i and Tables showing
facilities at PHCs are enclosed as Statement-il and
Statement-lil.

(¢) A Table showing State-wise funds release and
expenditure by State under NRHM for the financial years
2005-06 to 2008-09 i8 enclosed as Statement-IV.

(d) No, Sir. In the light of (b) above, the need for
conducting inquiry to find out reasons for not
providing basic facilities in PHCs was not felt. However,
monitoring and evaluation of progress under National Rural
Health Mission (NRHM) is done through Facility Survey,
Common Review Mission etc. to continuously keep track
of progress made in achieving timelines of NRHM activities
as detailed in Framework for implementation for NRHM.
External Evaluation like District Level Household and
Infrastructure Survey has also been conducted.

() Does not arise.

Statement-

Doctors at Primary Health Centres (As on March, 2007)

Sl. State/UT Doctors at PHCs
No.
Required' Sanctioned In Position Vacant Shorttall

(R] (8] [P] (S-P) (R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 1570 2497 2214 283 ¢
2. Arunachal Pradesh 85 78 78 0 7
3. Assam 610 NA NA NA NA
4. . Bihar 1648 2078 1850 328 y
5. Chhattisgarh 518 1542 1154 388 ¢
6. Goa 19 46 46 0 .
7. Gujarat 1073 1073 1034 39 39
8. Haryana 411 580 350 230 61
9. Himachal Pradesh 443 628 628 0 .
10. Jammu and Kashmir 374 668 643 25 .
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1 2 3 4 5 6 7
11. Jharkhand ‘330 3927 2323 1604 *
12. Karnataka 1679 2237 2041 196 .
13. Kerala 909 1345 1558 * .
14. Madhya Pradesh 1149 1148 869 280 280
15. Maharashtra 1800 1800 1191 609 609
16.- Manipur 72 62 103 . *
17. Meghalaya 103 127 108 21 *
18. Mizoram 57 57 39 18 18
19. Nagaland 84 53 53 0 31
20. Orissa 1279 1353 1353 0 *
'21. Punjab 484 634 350 284 134
22. Rajasthan 1499 1527 1318 209 181
23. Sikkim 24 48 38 10 *
24. Tamil Nadu 1181 2260 1984 276 ‘
25. Tripura 75 161 150 11 *
26. Uttarakhand 232 272 182 90 50
27. Uttar Pradesh 3660 NA NA NA NA
28. Waest Bengal 922 922 811 11 *
29. Andaman and Nicobar Islands 20 36 36 0 *
30. Chandigarh 0 0 0 0 0
31. Dadra and Nagar Haveli 6 6 6 0 0
32. Daman and Diu 3 5 5 0 "
33. Delhi 8 31 23 8 *
34. Lakshadweep 4 4 4 0 0
35. Puducherry 39 68 68 0 ‘
All India? 22370 27274 22608 4920 1410

Notes: NA: Not Available
. Surplus.
One per each Primary Health Centre.
2 For calculating the overall percentages of vacancy and shortfall, the States/UTs for which manpower position
is. not available should be excluded.
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Statement-il
Facilities at Primary Health Centres (As on March, 2007)
\
Sl State/UT Number Number of Primary Health- Centres
No. of
Existing With Labour With Operation With 4-6 Beds With 24 Hrs.
PHCs Room Theatre Delivery Facillity
2 3 4 5 7
1. Andhra Pradesh 1570 1570  (100%) 1570 (100%) 1570 (100%) 520 (33%)
2. Bihar 1648 208 (13%) 230 (14%) 792 (48%) 304 (18%)
3. Chhattisgarh 518 105  (20%) 50  (10%) 52 (10%) 518 (100%)
4. Goa 19 13 (68%) 3 (16%) 13 (68%) 13 (68%)
5. Gujarat 1073 721 (67%) 721 (87%) 721 (67%) 50 (5%)
6. Haryana 411 210 (51%) 110 (27%) 254 (62%) 114 (28%)
7. Himachal Pradesh 443 50 (11%) 140  (32%) 140 (32%) 50 (11%)
8. Karnataka 1679 1679  (100%) 1679  (100%) 1679  (100%) 399 (24%)
9. Kerala 909 131 (14%) 118 (13%) 92 (10%) 18 (2%)
10. Madhya Pradesh 1149 230 (20%) 746 (65%) 315 (27%) NA NA
11. Maharashtra 1800 1220 (68%) 1338  (74%) 1649 (92%) 1780 (99%)
12. Manipur 72 18 (25%); 0 (0%) 15 (21%) 6 (8%)
13.” Meghalaya 103 103 (100%) 0 (0%) 103  (100%) 103 (100%)
14. Mizoram 57 57 (100%) 57 (100%) 10 (18%) 52 (91%)
15. Orissa 1279 822 (64%) 427 (33%) 132 (10%) 120 (9%)
16. Punjab 484 187 (39%) 1569  (33%) 280 (58%) 81 (17%)
17. Rajasthan 1499 1430  (95%) 1430  (95%) 1499  (100%) NA NA
18. Sikkim 24 24 (100%) 24  (100%) 24 (100%) 24 (100%)
19. Tamil Nadu 1181 1181  (100%) 342 (29%) 385 (33%) 241* (20%)
20. Tripura 75 42 (56%) 42 (56%) 37 (49%) 52 (69%)
21. Uttarakhand 232 47 (20%) 47 (20%) 222 (96%) 47 (20%)
22.. Uttar Pradesh 3660 0 (0%) 0 (0%) 1835  (50%)  NA NA

I
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1 2 - 3 4 5 6 7

23. West Bengal 922 410 (44%) 0 (0%) 841 (91%) 100 (11%)

24. Andaman and Nicobar 20 20 (100%) 20 (100%) 20 (100%) 20 (100%)
Islands

25. Chandigarh 0 0 (0%) 0 (0%) 0 (0%) 0 (0%)

28. Dadra and Nagar ] 5 (83%) 3 (50%) 6 (100%) 6 (100%)
Haveli

27. Daman and Diu 3 8 (100%) 2 (67%) 3 (100%) 2 (67%)

28. Delhi 8 7 (88%) 1 (13%) 7 (88%) 1 (13%)

29. Lakshadweep 4 4 (100%) 0 (0%) 4 (100%) 4 (100%)

30. Puducherry 39 25 (64%) 14 (36%) 27 (69%) 19 (49%)

Notes:- Source of data is Quarterly Progress Reports on Rural Health Services received in Infrastructure Division.

Source of data is Quarterly Progress Reports on Rural Health Services received in Infrastructure Division from
States/UTs Information is not available from the remaining States/UTs

Figures in brackets give the corresponding percentages

Statement-lll

Facilities at Primary Health Centres (Contd.) (As on March, 2007)

Sl State/UT Number Number of Primary Health Centres
No. of

Existing Without Electric Without Regular Without All-  With Telephone With Computer

PHCs Supply Water Supply Weather

Motorable
Approach Road

1 2 3 4 5 8 7 8 9 10 1 12 13
1. Andhra Pradesh 1670 o (0%) 0 (0%) 181 (12%) 1098 (70%) 1387 (88%)
2. Bihar 1648 421 (26%) 605 (37%) 290 (18%) 185 (11%) 20 (1%)
3. Chhattisgarh 518 225 (43%) 304 (50%) 310 (60%) 7 (1%) 4 (1%)
4. Goa 19 0 (0%) 0 (0%) 0 (0%) 19  (100%) 19 (100%)
5. Gujarat 1073 0 (0% 0 (0% O (0% 1073 (100%) O  (0%)
6. Haryana 411 1 (3%) 55 (13%) 21 (5%) 309 (75%) 94  (23%)
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1 2 3 4 5 6 7 8 9 10 1" 12 13

7. Himachal Pradesh 443 0 (0%) 0 (0%) 20 (5%) 108  (24%) 68  (15%)

8. Kamataka 1679 0 (0% 0 (0% O (0% 1620 (96%) O  (0%)
9. Kerala 809 6 (1%) 125 (14%) 48  (5%) 368 (40%) 36  (4%)
10. Maharashtra 1800 59  (3%) 231 (13%) 306 (17%) 1019 (57%) 184  (10%)
11. Manipur 72 24 (33%) 12 (100%) 28 (39%) 17 (24%) O  (0%)
12. Meghalaya 103 7 (%) 13 (13%) NA NA 0 (0%) 0 (0%)
13. Mizoram 57 5 (9%) 57 (100%) 13 (23%) 20 (35%) O  (0%)
14. Orissa 1279 0 (0% O (0% 37 (3%) 62 (5% NA NA

15. Punjab 484 5 (1%) 24 (5%) 1 (0% 161 (3% 10 (2%
16. Sikkim 24 0 (0% 0 (0% 1 (4% 23 (96%) 8  (33%)
17. Tamil Nadu 1181 0 (0% O (0% O (0% 1181 (100%) 180 (16%)
18. Tripura 75 2 (3% 19 (25%) 20 (39%) 32 (43%) 0  (0%)
19. Uttarakhand 232 31 (13%) 20 (13%) 66 (24%) 42 (18%) NA NA

20. Uttar Pradesh 3660 185 (5%) O (0% O  (0%) 160  (4%) 0 (0%)
21. West Bengal 922 207 (22%) 113 (12%) 838 (91%) O  (0%) 0 (0%)

22. Andaman and Nicobar 20 0 (0%) 0 (0%) 0 (0%) 20 (100%) NA NA
Islands

23. Chandigarh 0 0 (0%) 0 (0%) 0 (0%) Y (0%) 0 (0%)

24 Dadraand Negar 6 O (0% O (0% O (0% 8 (100% O (0%
Haveli

25. Daman and Diu 3 ] (0%) 0 (0%) 3 (100%) 3 (100%) 2 (67%)

26. Delhi 8 0 (0%) 0 (0%) Y (0%) 3 (38%) 8  (100%)

27..Lakshadweep 4 0 (0% 0 (0% 4 (100%) 4 (100%) NA  NA

28. Puducherry 39 0 (0%) 0 (0%) 0 (0%) 39  (100%) 0 (0%)

Notes: Source of data is Quarterly Progress Reports on Rural Health Services received in Infrastructure Division from
States/UTs Information is not available from the remaining States/UTs

Figures in brackets give the corresponding percentages
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Statement-IV

Release and Expenditure under Mission Flexipool for the year 2005-06 to 2008-09

Rs. in crores
si. State 2005-06 2006-07
No.
Release  Expenditure  Allocation Release Expenditure  Unspent B.E.
balance as
on 31.03.07

1 2 3 4 5 6 7 8 9
A. High Focus States
1. Bihar 68.37 0.00 146.62 125.79 7.02 187.14 256.31
2. Chhattisgarh 29.10 4.89 36.74 61.75 41.00 44,96 64.23
3. Himachal Pradesh 16.15 0.39 8.33 30.29 7.18 38.86 14.58
4. Jammu and Kashmir 18.68 0.11 13.78 31.39 3.54 46.41 24.08
5. Jharkhand 32.48 0.95 47.63 46.53 0.90 77.16 83.26
6. Madhya Pradesh 82.23 0.68 106.82 138.62 47.06 171.11 186.73
7. Orissa §9.32 6.98 64.97 66.91 28.46 90.78 113.58
8. Rajasthan 70.56 1.05 99.84 138.06 22.49 185.09 174.54
9. Uttar Pradesh 129.52 1.10 293.58 241.77 41.31 328.89 §13.22
10. Uttarakhand 17.54 0.33 14.97 15.82 1.44 31.69 26.17

Sub Total 5§23.94 16.48 833.28 895.02 200.38 . 1202.68 1456.70
B. NE States
11. Arunachal Pradesh 10.05 1.68 11.54 31.07 8.33 31.11 13.23
12. Assam 36.2 0.11 281.19 245 .41 45.28 236.04 322.31
13." Manipur* 7.52 0.00 25.15 20.48 0.82 27.18 28.83
14. Meghalaya 7.22 0.02 24.33 19.51 2.54 24.1@ 27.88
15. Mizoram* 6.01 117 9.48 32.43 3.91 34.35 10.88
16. Nagaland 7.83 0.87 21.03 22.62 12.55 17.02 24.10
17. Sikkim* 3.09 0.00 5.77 18.22 1.14 20.17 6.62
18. Tripura 3.2 0.30 33.81 12.97 2.93 13.65 38.76

Sub Total 81.65 3.14 41230 402.70 77.50 403.71 472.60
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2007-08 2008-09 Total
Release Expenditure Unspent B.E. Release Expenditure Release Expenditure Unspent % of
balance as upto Balance  Utllization
on 31.03.07 30.08.08
10 11 12 13 14 15 16 17 18 19
137.63 14.83 309.94 186.28 18.48 331.79 40.33 291.46 12.16
64.13 11.31 97.78 46.68 33.89 9.83 188.87 67.13 121.74 35.54
5.36 2.95 41.27 10.59 7.00 51.80 17.83 34.27 33.84
122.05 35.49 132.97 17.50 2.21 10.50 174.32 49.64 124.68 28.48
66.47 29.66 113.97 60.51 1.22 32.33 146.70 63.84 82.88 43.52
152.24 102.83 220.52 135.71 61.40 22.39 43249 172.96 259.53 39.99
107 .43 36.50 161.71 82.55 34.06 20.77 267.71 92.71 175.00 34.63
266.36 132.02 319.43 126.85 55.49 166.02 530.47 321.57 208.90 60.62
417.21 82.80 663.30 373.02 33.68 104.54 822.18 229.74 692 .44 27.94
34.09 13.59 52.19 19.02 6.50 67.55 21.86 45.69 32.36
1372.97 461.98 2113.07 1058.71 221.95 398.46 3013.88 1077.31 1936.56 35.75
13.24 18.98 25.37 9.36 6.86 54.36 35.85 18.51 65.95
322.31 335.14 223.21 227.90 170.93 117.66 774 .67 498.19 276.48 64.31
14.92 13.43 28,.67 20.38 8.43 42,92 22.68 20.24 52.84
23.22 8.71 37.69 19.72 6.32 5.30 56.27 17.57 38.71 31.22
8.95 28.48 14.82 7.68 ;1.48‘ 47.38 40.04 7.34 84.51
18.08 21.71 13.39 17.04 16.78 11.78 65.30 46.91 18.39 71.83
23.67 247 41.37 4.68 1.58 44.97 5.19 39.79 11.53
38.06 8.46 43.26 27.40 20.55 9.51 75.50 21.20 54.30 28.08
462.45 438.38 427.78 334.17 214.58 168.50 1161.38 687.62 473.76 59.21
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1 2 3 4 5 6 7 8 9
C. Non-High Focus States
19. Andhra Pradesh 46.20 4.83 102.90 119.19 58.39 101.17 179.86
20. Goa' 1.86 0.00 1.87 1.12 0.35 2,63 3.27
21. Gujarat 46.38 0.35 €8.89 93.63 25.37 114.29 120.42
22. Haryana 23.50 1.12 28.75 34.32 2.23 54.47 50.25
23. Karnataka 48.84 0.00 71.78 84.38 4.25 128.97 125.48
24.. Kerala 25.26 0.00 43.37 44.60 0.52 690.35 75.82
25. Maharashtra 65.33 0.00 131.31 113.94 8.89 170.38 229.55
26. Punjab 24.37 1.95 33.00 42.41 5.15 58.68 57.68
27. Tamil Nadu 31.63 8.68 84.19 97.93 27.34 83.55 147.19
28. West Bengal 36.10 417 109.03 115.71 4.86 142.78 190.60
Sub Total 349.48 21.10 675.09 747.22 138.36 937.24 1180.15
D. Small States/UTs
29. Andaman and Nicobar 1.49 0.00 0.51 0.63 0.05 2.07 0.80
Islands
30. Chandigarh 0.44 0.00 1.18 0.47 0.13 0.78 2.0_8
31. Dadra and Nagar 0.47 0.00 0.34 0.54 0.00 1.01 0.59
Haveli
32. Daman and Diu 0.58 0.00 0.27 0.67 0.08 1.20 0.48
33. Delhi* 1.37 0.00 18.70 4.54 0.32 5.60 32.71
34. Lakshadweep* 0.94 0.00 0.14 0.28 0.06 1.16 0.24
35. Puducherry 1.76 0.03 1.36 1.64 0.57 279 2.38
36. Others 6.18
Sub Total 7.08 0.03 22.51 24.42 1.1'8 14.62 45.55
"Grand Total 962.13 40.76 1943.18 2069.36 417.43 2557.85 3155.00
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10 1 12 13 14 15 16 17 18 19
179.89 91.60 189.46 130.74 121.09 $6.50 466.37 212.32 254.05 45.53
0.84 0.78 2.81 2.38 0.41 3.92 1.52 2.40 38.80
142.18 137.55 118.863 87.52 65.64 96.27 347.84 259.54 88.30 74.62
48.51 24.12 76.86 36.52 4.80 13.80 109.13 41.37 67.76 37.91
88.54 41.86 175.65 91.20 24.90 76.86 246.66 122.97 123.69 49.85
143.11 67.82 144,84 55.11 41.33 37.14 254 .31 105.48 148.83 41.48
177.88 132.68 215.58 166.83 125.12 60.43 48227 - 202.00 280.27 41.89
26.08 18.77 66.99 41.92 6.92 92.86 32.80 60.07 35.32
226.83 84.39 235.99 106.97 78.45 39.80 434 84 160.21 274 .64 36.84
233.71 8.74 387.75 138.52 103.89 52.12 489.40 60.89 419.52 14.28
1265.68 608.29 1594.63 857.71 565.22 44035 20827.61 1208.10 1719.50 41.27
3.97 0.60 544 0.65 0.36 6.09 1.01 5.08 16.59
1.77 0.09 2.48 1.51 0.18 2.68 0.41 227 15.30
0.12 0.73 0.40 043 043 0.10 1.56 0.83 0.73 53.27
0.00 0.31 0.89 0.35 0.50 0.12 1.76 0.49 1.27 7.63
23.23 0.28 28.55 23.77 0.00 29.14 0.60 28.55 2.05
0.00 0.01 1.15 0.17 0.15 1.22 0.22 1.00 17.82
2.55 0.87 4.47 1.73 047 5.95 1.94 4.00 32.64
17.23 5.80 0.00 33.81 0.00 33.81
48.87 2.89 43.37 34.41 0.93 1.39 81.28 5.49 75.79 6.76
3149.97 1511.54 417885  2285.00 1002.68 1008.80 7184.14  2078.53 4205.61
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[Translation]
Promotion of Hindi in CIL

2729. SHRI HEMLAL MURMU : Will the PRIME

MINISTER be pleased to state :

(@) whether the Coal India Ltd. (CIL) and is
subsidiary companies propose to promote use of Hindi as
official language;

(b) it so, the details thereof outlining the activities
undertaken in this regard; and

(c) the details of funds allocated and spent for the
purpose during the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) Yes, Sir. Coal
India Ltd. (CIL) and its subsidiaries promote Hindi as
Official Language and use it in official work.

(b) The _details of activities undertaken are as
under:— '

:

—  All the officers and employees are improved
upon for using the Official Language Hindi in
official work.

—  The meetings of Official Language Implemen-
tation Committee are conducted in each quarter
and difficulties being faced with regard to
propagation of Hindi and solutions thereto are
discussed in the said meetings.

—  Section 3(3) of the Official Language Act, 1963
is adhered to in Coal India Ltd. and its
subsidiaries.

— Al letters received in Hindi are replied to in
Hindi.

—  With a view to creating consciousness and
accelerating the use of Hindi as Official
Language, Hindi fortnight/week/month are orga-
nized in which various competitions are
organized and incentives are given to winmers.

— There is a provision for Hindi Training for
officers/employees. '
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— Help Literature such as Dictionaries, Help Books
and other books are provided.

(¢) The yearwise details of fund allocated by Coal
India Ltd. and its subsidiaries are as under—

Year Fund allocated Expenditure
(in Rs.) (in Rs.)

2005-06 33,06,879/- 25,18,448/-
2006-07 39,33,885/- 27,10,478/-
2007-08 37,80,782/- 24,36,646/-
2008-09 (upto 41,41,552/- 30,13,633/-
November)
[English)

Total Coal Reserve

2730. SHRI CHANDRAKANT KHAIRE
PRIME MINISTER be pleased to state :

Will the

(a) the total reserves of coal in the country and its
average consumption per year during the last three years
and current year; and

(b) the steps being taken by Government of find
alternate sources of energy so that consumption of coal
is reduced?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) (a) As per
Geological Survey of India, the coal resources in the
country as on 01.04.2008 stand at 264535 million tonnes.

The consumption per year i.e. production during the
last three years and the current year is as follows:—

Sl. Year *Production
No. {Million Tonnes)
1 2 3

1. 2005-06 407.039

2. 2006-07 430.832

3. 2007-08 (Provisional) 456.397
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4. 2008-09 (Provisional)
(Till November ‘'08)

202.80

(b) The information is baing collected and will be
laid on the Table of the House.

Promotion of Blood Component Therapy

2731. DR. K.S. MANOJ : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) whether National AIDS Control Organization

(NACO) proposes to promote Blood Component Therapy
in the country;

(b) if so, the details thereof,

(c) whether NACO s providing grant-in-aid to
Blood Banks for setting up of component separation units;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMYI) : (a) and (b) Yes, Sir. The Government under
Blood Safety component of National AIDS Control
Programme is promoting use of blood components instead
of whole blood. Necessary equipments are provided to
tertiary care hospitals in the Government and Public
Sector for setting up of Blood Component Separation
Units. Training and Workshops on Rational Use of
blood and blood components are being organized in
States for Clinicians in these hospitals use of blood
components. 103 such facilities exist in Government and
Public Sector blood banks and ft is proposed to cover
all blood banks attached to Medical College hospitals
during Phase Ill of National AIDS Control Programme

{(2007-2012).

(c). and (d) Under the séheme for "Modernisation of
Blood banks®, one time equipment and annual recurrent
grant for consumables and manpower i.e. one" lab
technician and one counselor is being provided to blood
banks with Blood Component Separation facilities.
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Oftshore Container Terminal at Mumbal Port

2732. SHRI MILIND DEORA : WiIll the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) whether any new Offshore Container Terminal
(OCT) has been proposed at the Prince's Victoria Dock
at Mumbai Port;

(b) it so, the details thereof including the size of
vessels proposed to be handled at the OCT,;

(c) the details of the existing capacity of the
Jawaharial Nehru Port (JNP) including proposals for its
expansion if any; and

(d) the benefits .likely to accrue at a result
thereot?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) The Mumbai
Port Trust has proposed construction of two Offshore
Container Berths and development of Container Terminal
on Build, Operate and Transfer (BOT) basis in Mumbai
Harbour. These berths would be located 800 m offshore
of indira Dock Harbour Wall in the Mumbai Harbour area.
The berths will be connected to shore by an approach
trestie which starts from the junction of Prince's and Victoria
Docks.

(b) The projects consists of construction of two
Oftshore Container Berths of 700m x 58m with 'Y’ shaped
approach trestle connecting the shore, providing topside
facilities such as 6 Quay side Gantry Cranes, 18 Rubber
Tyred Cranes and two Rail Mounted Gantry Cranes for Rall
Container Depot (RCD). The project also involves
development of Container Stack Yard admeasuring 35
hectares. Total investment is Rs. 1228.39 crore of which
investment by BOT operator is Rs. 862.00 crore and that
by Mumbai Port Trust is Rs. 366.39 crore. The length of
these proposed berths is sufficient to accommodate two
ships of upto 6000. TEUs in Tandem.

() The present annual container handling
capacity of Jawaharlal Nehru Port is 3.6 Million TEUS.
To meet the future traffic requirement, the port has
identified the following two projects for development
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under the Public Private Partnership (PPP) made on BOT
basis.—

(i) 330 m extension of container berth with a
capacity of 600,000 TEUs per annum.

(i) Development of 4th container terminal and
Marine Chemical Terminal in two phases.

Deepening and widening of main harbour and JN Port
channel to meet the increase demand of trade for deep
draught vessels.

(d)  With the above development plans, JN Port will
be benefited in the following ways:—

(i) Increase in container traffic to 10 million TEUs
per annum by 2014-15 from the present level
of 4.2 million TEUs per annum.

(i)  With the deepening project, the port will be able
to handle 6th generation container vessel of
draft upto 14.5 mtrs and tidal window against
3rd generation containar vessel with draft of
12.5 mtrs being handied at present.

Dissases at Work Piace

2733. SHRI REWATI RAMAN SINGH :
SHRI SHAILENDRA KUMAR :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether according to_a report of World Health
Organisation (WHO) and World Economic Forum (WEF)
work place in the country-has became the cause of many
non-communicable diseases;

(b) if so, the details thereof; and

(c) the steps being taken to address the
problem?

THE Mlill'STER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) Government is aware of the burden
of non-communicable diseases. The root cause of these
non-communicable diseases is unhealthy lifestyle,
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consumption of tobacco, alcohol and junk food. One of the
conciusion of the WHO report acknowledges the fact that
workplace has been internationally recognized as an
appropriate setting for heaith promotion and addressing diet
and physical activity in this setting can, among other things,
serve to improve the heaith status of workers.

(¢) The pilot phase of the National Programme for
prevention and Control of Diabetes, Cardiovascular
Disease and Stroke has already open launched in 10
States (one district in each State) early this year. The
Planning Commission has provided an outlay of
Rs. 1660.50 crore for 11th Five Year Plan.

[Translation]

Impact of Dense Settiement and
Construction Activities on NHs

2734. SHRI HARISINH CHAVDA :
SHRI V.K. THUMMAR :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a) whether dense settlement and the commercial
construction work along National Highways (NHs) and
adversely affecting the traffic movement;’

(b) if so, the details thereof;

(c) the steps taken by the Govemment in this
regard; and

(d) the success achieved as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) ta (d) Yes, Sir. Dense settlement
and commercial construction along National Highways area
adversely affecting the traffic movement. Such stretches
are frequently encountered along National Highways at
presént. Mi'nlstry has no control over such development
beyond the Right of Way (ROW) of the National Highways.
Beybnd the ROW respective State Governments are the
oontfoiling authorities. Control of National Highways (Land
and Traffic) Act 2002 has been enacted and Ministry has
appointed Highway Administrators to regulate settiements
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within the ROW. Wherever dense settlements are long and
acute, construction of bypasses or elevated Highways are
also undertaken depending upon the priority and availability
of funds. It is expected that steps taken above will improve
the situation.

[English]
Ante-Natal Check-UPS

2735. SHRI K. SUBBARAYAN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the national average of ante-natal
check-ups of pregnant women in the country; and

(b) I so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) The Ministry of Health and Family
Woelfarg periodically conduct large scale demographic
surveys like National Family Health Survey to assess the
impact of its various programmes and to identify need and
gaps. The third National Family Health Survey (NFHS-IIl)
was conducted in the year 2005-06 and this survey also
collected Information on ante natal care of mothers. At the
national level, 76.4% women had at least on ante natal
care visit and 52.0% women had three or more visits. There
is a wide variation in the use of antenatal care services
among the States. A Statement showing percentage of
women who received Ante Natal Care state-wise Is
enclosed.

Statement

Among women with a live birth in the past five years,
the percentage who during the pregnancy, for their
last birth received antenatal care (ANC)
by State, India, 2005-06

State Percentage who Percentage who
had at least had three more
one ANC visit ANC visits
1 2 3

india 76.4 52.0
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1 2 3
Andhra Pradesh 94.3 85.4
Arunachal Pradesh 52.6 355
Assam 70.7 39.3
Bihar 341 17.0
Chhattisgarh 88.5 54.2
Delhi 88.8 751
Goa 97.3 94.9
Gujarat 86.7 67.5
Haryana 88.3 59.2
Himachal Pradesh 86.4 62.6
Jammu and Kashmir 84.6 735
Jharkhand 58.9 359
Karnataka 89.3 795
Kerala 94.4 93.6
Madhya Pradesh 79.5 407
Maharashtra 80.8 751
Manipur 86.3 68.6
Meghalaya 67.6 54.0
Mizoram 743 383
Nagaland 578 327
Orissa 86.9 61.8
Punjab 88.9 748
Rajasthan 74.9 41.2
Sikkim 89.3 701
Tamil N§du 98.6 95.9
Tripura 78.3 60.0
Uttar Pradesh 66.0 26.6
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1 2 3
Uttaranchal 69.4 449
Waest Bengal 91.9 62.0

Source: National Family Health Survey-3.
Unscientific Coal Mining

2736. SHRI AJOY CHAKRABORTY : Will the PRIME
MINISTER be pleased to state :

(a) whether a vast area in and around Raniganj and
Asansol Coalfields has become dangerous due to
unscientific coal mining;

(b) it so, the details thereof alongwith number of
accidents occurred in these mines during the last three
years and the current year, and

(c) the details of the measurestaken by the
Government to stop such accidents?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) and (b) Eastern
Coaffields Limited (ECL) was formed mostly from
fragmented small mining units of erstwhile owners. In the
pre-nationalized period, superior quality of non-coking ‘coal
at shallow depth was mined out indiscriminately without
adequate scientific planning and due regard for safety and
conservation.

There have been five major subsidence occurrences
during the last three years. Incidents of subsidence have
occurred in both the leasehold areas of ECL and outside
since long. Most of the subsidence on the surface has
occurred over old abandoned mine areas where workings
had been done by the erstwhile mine owners. Some of
the left out coal near the surface, which could not be
extracted scientifically, had been exploited illegally by
miscreants. The effect of illegal mining and unscientific
mining done by erstwhile private mine owners have
resulted in many unstable areas in and around Raniganj
coalfield. In some instances the dwellings of local people
constructed over unsafe areas had been affected by
subsidence.
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(¢) The following measures have been taken to
deal with subsidence and fire in the Ranigan] coal

mines:—

(a)

(b)

O

(@)

()

()

[Transiation)

Stabllization of declared unstable areas
by hydro-pneumatic sowing.

Filling up of subsided areas by earth and
sand and raising plantation.

In the recent fire near Nimcha village
the scientific institution CIMFR, Dhanbad
has been engaged to detect the extension
of fire towards the village and measures
to be taken for protecting the village.

Rehabiiitation of people affected by sub-
sidence in EMRC and Coal Conservation
and Development Activities (CCDA)
pro]ects.

Master/Action Plan prepared by Central
Mine Planning and Design Institute (CMPDI)
for Ranigan] coalfield for rehabilitation of
affected persons is under processing for
approval in the Government of India.

Activities for biological reclamation of fire
areas are:—

(i) Dozing,
cracks.

leveling and filling of

(i) Laying and spreading 0.5m thick soil
layer over dozed area.

(ili) Preparing bandh/embankment in the
area coverad with soil for developing
number of small pools

(iv) Raising plantations over the areas as
reclaimed.

Guidelines for Reality Shows on TV

2737. DR. LAXMINARAYAN PANDEY :
SHRI SYED SHAHNAWAZ HUSSAIN :

Wil the PRIME MINISTER be pleased to state :
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(a) whether the Government proposes to formulate
guidelines for reality shows being telecast on various
channels in the name of talent shows;

‘b) if so, the details thereof;

(c) whether the Government has received any
complaints regarding such reality shows;

(d) if so, the details thereof; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) There is no such separate
proposal in this regard.

(b) Does not arise.
(¢) No specific complaints have been reoei\?ed.

(d) and (e) Does not arise.
[English]
Death of Wild Animals Dus to Rall Accidents

2738. SHRI SUBRATA BOSE :
SHRI RANEN BARMAN

Will the PRIME MINISTER be pleased to state :

(a) the number of elephants, chitals and other wild
animals run over so far by trains on the rall line passing
through Rajaji National Park;

(b) whether his Ministry has taken up the matter
with the Ministry of Rallways for prevention of death of wild
animals including elephants;

,, )
'(c) whether the Ministry has requested the Rail
Ministry of shift the railway line to some other place;

(d) it so, the detalls thereof; and
(e) the steps taken to prevent such deaths?

THE MINISTER OF STATE IN THE MINISTRY OF
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ENVIRONMENT AND FORESTS (SHR!I S. REGUPATHY) :
(a) As reported by the State, the details of wild animals
killed in Rajaji National Park in train accident during last
three years are as follows:—

Sl. Date Species/Sex

No.

1. 22.11.2008 Sambhar (Male)

2. 27.11.2006 Sambhar (Female)

3. 08.03.2007 Leoparq (Male)

4. 21.11.2008 Leopard calf (Female)
(b) Yes, Sir.
(c) No, Sir.

(d) Question does not arise

(e) The joint patrolling initiative taken by the
Railways and State Forest Department has effectively
minimized the accidental deaths.

Tax on Polluting Industries

2739. SHRI RUPCHAND MURMU : Will the PRIME
MINISTER be pleased to state :

(a) whether the Energy Coordination Committee
has proposed to levy tax on polluting industries;

(b) if so, the details thereof and the reasons
therefor, and

(c) the steps taken by the vaemment in this
regard?

THE MINISTER OF .STATE IN -THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (c) In the 10th Meeting of the Energy
Coordination Committee held on 27th June 2008, as per
available information, an observation was made that
"Carbon Tax on power produ'cers using coal, oll, etc. could
be considered to fund the upscaling. of Renewable Energy
(RE) initiatives." However, no decision has been taken in
this regard.
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Spectrum for Broadcasting

2740. SHRI ABU AYES MONDAL : Will the PRIME
MINISTER be pleased to state :

(@) whether various Television broadcasting
companies are facing constraints on account of
spectrum;,

(b) it so, the detalis thereof; and

(c) the steps being taken to censor such
constraints?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) and (b) Satellite Television
Broadcasting companies can hire transponder allocation on
INSAT Systems either from ISRO, Department of Space
(DOS) or on foreign satellites coordinated with INSAT
systems. As reported by DOS, there are no constraints on
account of spectrum for satellite-based TV broadcasting
and cable distribution services.

(c) Does not arise.
Trial by Media

2741. SHRIMATI JHANSI LAKSHMI BOTCHA : Will
the PRIME MINISTER be pleased to state :

(@) whether the Government is aware there has
been an increase in the trend of madia trial where verdicts
are delivered even before investigating agencies complete
their work and have filed chargesheets;

(b) it so, the details of the private channels involved
in such activities;

(c) whether any regulatory mechanism exist to
check such programme;

(d). i so, the details thereof; and

(e) H not, the reasons therefor and fhe steps
taken/being taken by the Government of curb such
programme?

DECEMBER 17, 2008
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) and (b) Such instances have
been reported In the media.

(c) to (e) All programmes and advertisements telacast
on TV channels transmitted/retransmitted through the
Cable TV network, are required to adhere to the
Programme and Advertising Codes prascribed under the
Cable TV Networks (Regulation) Act, 1995 and rules
framed thereunder. The Government has also constituted
an inter Ministerial Committee (IMC) to look into the
specific violation to the Programme and Advertising Codes
prescribed under the Cable Television Networks (Regu-
lation) Act 1995 and rules framed thereunder. The IMC
either suo motu or on receipt of complaints looks into
the violations and thereafter gives its recommendations
to the Government, based on which action is taken as
per rules. Further, a committee was constituted for
reviewing the existing Programme and Advertising Codes
prescribed under the Cable TV Networks (Regulation) Act,
1995 and the rules framed thereunder to provide greater
specificity to the provisions of existing codes. The
Committee has submitted its report to the Govermnment
on 5.3.2008 which is avallable on the website of the
Ministry www.mib.nic.in under the heading "Self Regu-
lation Guidelines 2008".

[Translation]
Complaints on Screening of Movies

2742, SHRI SANJAY DHOTRE : Will the PRIME
MINISTER be pleased to state :

(a) whether complaints have been received by the
Government against the screening of some movies;

(b) if so, the details thereof, alongwith the names
of movie against which complaints have been received
during each of the last three years and the current year;
and

() the action taken by the Government/Central
Board of Film Certification (CBFC) in each case.
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) to (c) The information is
being collected and will be placed on the Table of the
House.

[English]
Decline of Female Workers in Coal Sector

2743. SHRI JIVABHAI A. PATEL : Wil the PRIME
MINISTER be pleased to state :

(a) whether the number of female workers has
declined in coal sector as on 31 March, 2008.

(b) i so, the company-wise details alongwith the
reasons therefor;

(c) the corrective steps taken by the Government
in this regard;

(d) whether some companies have stopped employ-
ing female candidates on compassionate ground,

(e) if so, the details thereof, and

) the steps being taken by the Government to
ensure that these companies provide employment to such
female candidates?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) No, Sir. There
has not been any significant reduction. However, there has
been reduction in total manpower due to retirement, death
and any other reason and accordingly female workers
strength has also decreased.

(b) and (c) Not applicable in view of reply at (a)
above.

(d)  No, Sir. Employment on compassionate grounds
is being given as per the provision of National Coal Wage

Agreement (NCWA).

(e) and (f) Not applicable in view of reply at (d)
above.
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Recommendations of Tral on
Private TV Channels

2744. SHRI VARKALA RADHAKRISHNAN : Will the
PRIME MINISTER be pleased to state :

(a) whether the Telecom Regulatory Authority of
India (TRAI) had made any recommendations to the Union
Government for banning of Television Channels run by
political parties and religious organisations;

(b) it so, the details of such recommendations; and

{c) the action taken/proposed to be taken by the
Government on the recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) to (c) Telecom Regulatory
Authority of India (TRAI) has submitted its recommenda-
tions on 12.11.2008 to the Government in which among
other things, it has recommended the continuance of
existing policy framework of not allowing States, Political/
religious bodies to enter into broadcasting and distribution
services. However, they have recommended that Political
bodies should be allowed reasonable access to time over
air-time of the public service broadcaster. Certain category
of private channels may also be subjected to legal
obligations to provide reasonable access to air-time to
political parties specifically during election to Parliament
and States Assemblies.

Similarly TRAI has recommended that the entry of
religious bodies into broadcasting activities may not be
permitted. The detailed recommendations are available on
TRAI website www.trai.gov.in. Recommendations of TRAI
are under examination.

[Translation]
Impact of Recession on Overseas Indians

2745. SHRIMATI KIRAN MAHESHWARI :
SHRI GIRDHARI LAL BHARGAVA

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state :



187 Written Answers

(a) whether a large number of Indian |.T. experts
‘werking in overseas countries are being sent back to India
as a result of recent global economic recession;

(b)  if so, the number of Indians sent back from the
overseas countries after the onset of this recession; and

(c) the steps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VAYALAR RAVI) : (a) to (c) The information is being
collected and will be laid on the table of the House.

[English]
Appointment of Public Health Experts

2746. SHRI KIRIP CHALIHA : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government proposes to éppolnt
pub}ic health,experts in the rural areas in the States for
effective implementation of various heaithcare schemes;

(b) if so, the details thereof alongwith the benafits
likely to accrue as a result thereof, and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) Yes, Sir. Under the National Rural
Health Mission, capacity building of Health system for
programme planning, implementation and monitoring has
been undertaken at all levels. Towards this goal, NRHM has
supported provisioning of key skills in all programmes at
all levels. This support is provided as per felt needs which
are- included by the States in their Annual Programme
Implementation Plan (PIP). Public health experts have also
been positioned as part of this initiative. These experts
assist the blocks and districts in undertaking resource
mapping, identification of critical gaps and preparation of
decentralized plans for compensating the gaps and
addressing the aepidemiology of respective district of state.
They also handhold implementation of various strategies
and monitoring of outcomes. Support for training ‘n public
health management s also being extended under NRHM.
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The programme Management nits under NRHM, which
comprise management, accounts, T and health experts
have enhanced the capacity of districts and blacks to
implement various ‘programme Interventions which consti-
tute NRHM. Many states have also positioned architects
for better management of public health infrastructure,
Human Resource Managers to manage the Public health
cadres and experts from Medical Colleges to assist in
monitoring and evaluation of programmes. These skills
have substantially improved the implementation of
programmes and accelerated the achievement of goals of
NRHM.

[Translation]

Panchayats (Extension to the
Scheduled Areas) Act

2747. SHRI BAPU HARI CHAURE : Will the Minister
of PANCHAYATI RAJ be pleased to state :

(a) the names of the States which have imple-
mented Panchayats (Extension to the Scheduled Areas)
Act in the country alongwith the names of those States
which have not implemented it; and

(b) the action taken by the Government against
those States which have not implemented the said Act?

THE MINISTER OF PANCHAYAT| RAJ AND MINIS-
TER OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR) : (a) The Provisions of the
Panchayats (Extension to the Scheduled Areas) Act, 1996
(PESA) was enacted on 24 December 1996. Subsequently,
9 States having Fifth Schedule Areas, namely, Andhra
Pradesh, Chhattisgarh, Gujarat, Himachal Pradesh,
Jharkhand, Madhya Pradesh, Maharashtra, Orissa and
Rajasthan have amended their respective Panchayati Raj
Acts to give effect to the provisions of the PESA Act. Thus,
all 9 States concerned have implemented the PESA Act
through amendment of Panchayati Raj Acts as well as
some of the subject laws of their States. Based on the
replies received from the States to a detailed questionnaire
on the status of’implementatlon of some of the important
provisions of PESA, a Statement has been prepared which
is enclosed.

(b) Does not arise in the light of (a).
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{English]
Nuclear Power Reactors in Tamil Nadu

2748. SHRI KINJARAPU YERRANNAIDU : Will the
PRIME MINISTER be pleased to state :

(a) the current status of the two nuclear power
reactors which are proposed to be built at Kudankulam with
foreign collaboration; and

(b) the details of the plan for obtaining entriched
uranium for these new plants?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHR! PRITHVIRAJ CHAVAN) : (a) The work on two
nuclear power reactors, each of 1000 MWe capacity was
started in March, 2002 at Kudankulam in Tamilnadu. The
project is being set up in technical cooperation with
Russian Federation. A physical progress of 85% has been
reached for this project.

(b) There is a sovereign guarantee for lifetime
supply of fuel. First consignment of fuel has already been
received at site.

National River Conservation Programme

2749. SHRI BALASHOWRY VALLABHANENI : Will
the PRIME MINISTER be pleased to state :

(a) the details of funds allocated to various States
under the National River Conservation Programme during
the last three years and the current year;

(b) if so, the details of such funds released and
utilized during the said period, State-wise, river-wise;

(c) the criteria for release of funds under this
Programme;

(d)  whether there is any mechanism to monitor the
funds allocated to the States under the National River
Conservation Programme;

(e) if so, the details thereof, and

) the details of the unspent funds lying with
various States during the said period?

AGRAHAYANA 26, 1930 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRQNMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) The poliution abatement works under the
National River conservation Plan (NRCP) are implemented
on cost sharing basis between Centre and the States
through implementing agencies nominated by the States.
Works taken up include interception and diversion of
sewage for treatment in sewage treatment plants; low cost
sanitation works; electric and/or improved wood crematoria;
river front development works, public participation and
awareness programmes etc. Budget allocation is made for
tha Plan as a whole taking into account the detailed project
reports sanctioned and the overall progress of the works
taken up under the NRCP. The details of the budget
aliocation for the last three years and the current financial
year are as follows:—

Year Rs. in crore
2005-06 297.20
2006-07 275.92
2007-08 256.69
2008-09 249.00

(b) The details of the funds released for the works
taken up under the Plan in the identified poliuted stretches
of the rivers in the States and the expenditure reported
to have been incurred during the last three financial years
and the current financial year are given in the enclosed
Statement.

(c) to (f) The Central assistance under the NRCP is
released in the form of recurring grants from time to time
directly to the implementing agencies of the State
Governments. Funds are released commensurate with the
progress of works reported. Submission of the utilization
certificates for the funds released earlier, expenditure
incurred and balance of funds available with the agencies
are taken into account while releasing further funds.
Considering that the funds are released in the form of
recurring grants in stages, some amaunt normally remains
with the implementing agencies for smooth implementation
of the projects till the next installment of funds is received.
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The details of the balance funds available with various
agencies of the State Government during the last three
financial years (as on 31st March of the year) are as
follows:—

Year Rs. in crore
2005-06 43.86
2006-07 75.78
2007-08 49.11

A multi-tier monitoring mechanism at the Centre and
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State level reviews the policy issues, financial and physical
progress of works from time to time. Close coordination
with the State Governments is ensured through field visits
by the Officers of the Central Government to expedite
progress of works in the States. At the Central level, the
Steering Committee of National River Conservation
Authority regularly monitors the implementation of the
programme. The States have also been advised to
synergize the activites of the various Departments/
agencies at the Implementation level through regular
meetings and to sort out inter-sectorial issues relating to
acquisition of land, power supply, mobilization of resources
etc.

Statement

State-wise and Year-wise detalls of funds released by the Central Government along with expenditure®
reported by States during the last three financial years and the current financial year
under the National River Conservation Plan

(Rs. in crore)

State River 2005-06 2006-07 2007-08 2008-09
Funds Expendi- Funds Expendi- Funds Expendi- Funds Expendi-
ture ture ture ture
1 2 3 5 6 7 8 9 10
Andhra Pradesh Godavari and Musi §2.00 76.860 47.85 65.24 67.96 79.20 26.87 35.21
Bihar Ganga 0.34 0.00 0.07 0.00 0.00 0.00 0.00 0.00
Delhi Yamuna 1.00 0.00 26.50 0.00 14.87 24.78 31.10 0.00
Goa Mandovi 1.00 0.00 0.00 0.00 0.70 0.00 0.00 0.00
Guijarat Sabarmati 0.00 5.22 0.00 0.00 0.25 0.00 0.00 0.00
Haryana Yamuna 4.24 5.09 7.77 4.53 3.15 9.95 13.60 5.66
Jharkhand Damodar, Ganga and 0.00 0.03 0.00 0.00 0.00 0.27 0.00 0.00
Subarnarekha
Karnataka Bhadra, Tungabhadra, 5.80 11.91 0.00 2.96 2.75 0.00 2.25 0.00
Cauvery, Tunga and
Pennar
Kerala Pamba 0.00 0.00 0.00 1.37 1.00 0.09 1.00

0.00
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1 2 3 4 5 6 7 8 9 10
Madhya Pradesh Betwa, Tapti, Wainganga, 2.00 5.61 415 2.57 8.75 0.54 3.35 1.24
Khan, Narmada, Kshipra,
Beehar and Chambal
Maharashtra Krishna and Godavari 10.70 8.5'4. 10.08 1346 5.21 5.24 0.00 0.00
Nagaland Diphu and 'Dhanslri 4.50 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Orissa Brahmini and Mahanadi 8.25 10.41 11.04 1428 7.08 7.90 5.02 7.12
Punjab Satluj 1274 2663 1535 3271 4430 3470 0.00 6.77
Rajasthan Chambal 0.18 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Sikkim Rani Chu 1.66 0.04 5.05 8.05 4.79 0.00 2.63 6.54
Tamil Nadu Cauvery, Adyar, Cooum, 103.07 238.%5 8272 102.83 18.40 27.78 6.75 0.00
Vennar, Vaigai and
Tambarani
Uttar P‘l.'.adesh Yamuna, Ganga and Gomti 1678 2587 38.65 50.05 37.66 56.64 7475 78.54
Uttaranchal Ganga 4.50 1.59 8.25 1.72 3.37 3.84 1.00 1.89
Waest Bengal Ganga, Damodar and 4848 3703 1800 2338 23.70 21.06 19.60 10.14
Mahananda
Total 27724 45252 27549 32325 24192 271.99 1‘87.92 163.11

*Expenditure incurred by States (Including State's share)

Anti-Terror Mechanism

2750. SHRI GURUDAS DASGUPTA :
SHRI PRABODH PANDA :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether National Security Advisor has dis-
cussed the US anti-terror mechanism with the Department
of US Homeland security; and

(b) i so, the details thereot?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) - (a) and (b) Yes. National Security

Advisor has held discussions with concerned officials of
the US administration in the area of counter terrorism, as
pan of Government's dialogue with the United States
Government on a wide range of issues.

Visit of Pakistan's National Security
Advisor to india

2751. SHRI EKNATH MAHADEO GAIKWAD :
SHRI MADHU GOUD YASKHI :
SHRIMAT! NIVEDITA MANE :
SHRI ANIRUDH PRASAD ALIAS SADHU YADAV :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :
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(a) whether the Pakistan's National Security Advisor
recently visited India as reported in 'The Hindustan Times'
dated 12 October, 2008,

(b) i so, the details of issues discussed; and
(c) the outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) The Natlonal Security Advisor
to the Prime Minister of Pakistan, Mr. Mahmud Ali Durrani
visited India from 13-14 October, 2008.

(b) and (c) The discussions covered all issues
of mutual concern and interest, including the regional
situation.

Attack on Indian Students in
Foreign Universities

2752. SHRIMATI P. SATHEEDEV!I :
SHRI CHANDRA BHUSHAN SINGH :
SHRI M. RAJA MOHAN REDDY

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state :

(a) whether Indian students in foreign universities
have been attacked recently;

(b) if so, the details thereof, and

(c) the steps taken by the Government in this
regard? .

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VAYALAR RAVI) : (a) to (c) Details are being collected

from Indian Missions/Posts abroad and would be laid on
the Table of the House.

Status of Gadhuli-Santalpur Road

2753. SHRI MADHUSUDAN MISTRY :
SHRI HARIN PATHAK :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to refer to USQ No. 3468
replied in Lok Sabha on 16.04.2008 regarding grant of
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funds for the construction/improvement of Gadhuli-
Santalpur road in Gujarat and to state :

(a) whether the amount of Rs. 127.16 crores has
been considered/approved by the Union Government for
the purpose;

(b) it so, the details thereof and the amount
sanctioned and released in this regard; and

() f not, the present status of the proposal and
the time by which the proposal is likely to be approved
sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) to (c) This Ministry is primarily
responsible for development and maintenance of
National Highways In the country. The Gadhuli-Santalpur
road is not a National Highway. The proposal of State
Government Rs. 127.16 crore for Gadhuli-Santalpur road
was returned to State Government for modification. The
revised proposed amounting to Rs. 165.83 crore has since
been received and is under consideration with the
Government.

Fire Incidents in Coal Mines

2754. SHRI RANEN BARMAN
MINISTER be pleased to state :

: Will the PRIME

(a) the number of coal mines where fire incidents
have taken place during the last three years and the current
year alongwith the reasons thereof,

(b) the amount spent by the  Government on the
security of coal mines during the said period; and

(c) the remedial steps taken by the Government to
check ‘such incidents of fire in coal mines?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHR!I SANTOSH BAGRODIA) : (a) There were 52
number of fire incidents in 43 coal mines of Coal India
Limited (CIL) and 5 number of fire incidents In five coal
mines of Singareni Collieries Company Limited (SCCL)
during the last three years including current year. Reasons
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of fire in coal mines are as under.—

The basic cause of coal mine fire is self-heating or
auto-oxidation of coal that starts as soon as it is
exposed to air in the course of mining operations.
When the heat generated by the reaction of oxidation
of coal is not dissipated at an adequate rate, rise in
temperature occurs. This rise in temperature, in turn,
accelerates the rate of oxidation, causing more heat
and temperature, which ultimately leads to an outbreak
of fire. This is termed as spontaneous combustion of
coal, which depends on the intrinsic characteristics of
coal and other extrinsic causes encountered in the
course of mining operations. These causes may elther
facilitate or retard the Initiation of mine fire.

Tha intringic properties are like chemical composition
of coal (presence of certain macarals e.g. vitrinite etc.)
moisture content, volatile matter, presence of pyrites
and other geological factors (presence of igneous
intrusion, faults etc.). The extrinsic causes include the
method of mining (such as depillaring with caving,
etc.), status of ventilation, presence of external
combustible materials, un-scientific mining in pre-
nationalized era etc. Some coal seams, especially in
Ranigunj, Jharia, South Karanpura coalfields, are more
susceptible to spontaneous heating which increases
the possibility of mine fire.

(b) and (c) CIL has made adequate provision for
expenditure on safety of mines Including provision for
protection against mines fires etc. The details on
expenditure on safety for the last three financial years and
the' current year (upto 2nd quarter) incurred by CIL are
given below:—

(Rs. in lakh)

Financial Year Amount spent

2005-06 51962 42
2006-07 56732.81
2007-08 53345.33
2008-09 208265.25
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Coal Companies and Coal India Limited (CIL) are
strictly complying with the provisions of Coal Mines
Regulations (CMR), 1957 in regard to steps to be taken
for fires in coal mines and other safety measures.
Directorate General of Mines Safety (DGMS) under Ministry
of Labour and Employment administers the CMR.

Role of Genetic Factor in Determining
HIV/AIDS

2755. SHRIMATI MINAT!I SEN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether scientists have discovered key genetic
factor in determining HIV/AIDS risk;

(b) if so, the details thereof;

(c) whether Indians are more vuinerable to HIV/
AIDS than many other population groups around the worid
due to this factor;

(d) if so, the details thereof; and

(e) If so, the steps taken or proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) Yes, Sir. A study titled 'Genetic Landscape
of the People of India; A Canvas for Disease Gene
Exploration' conducted by Council of Scientific and
Industrial Research, Government of India found that the
protective gene marker against HIV-1 is virtually absent in
India, making its population more at risk.

(b) Scientists at the All India Institute of Medical
Sciences, New Delhi studied 200 people with HIV infection
and 2000 healthy people over two years for the study. They
found that the HLA-B*35-Px gene linked to rapid
progression from HIV infection to AIDS is two-and-half
times more common in Indians than a protective gene
called HLA-B*35-Py. They also found that the protective
gene was not present among Indians.

(c) and (d) Yes, Sir. The findings of the above study
show that the gene linked to rapid progression from HIV
infection to AIDS is two-and-a-half times more common in
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Indians and the protective gene was found to be absent
among Indians. However, these findings have to be
validated through further studies.

(8) NACO appreciates the fact that more studies are
needed to understand host genetics and how it regulates
disease progression in HIV/AIDS patients. ICMR is funding
a study entitied "Analysis of HLA association among HIV
patients co-infected with tuberculosis” to be carried out in
North Indian and South Indian patients at PGIMER,
Chandigarh and Tuberculosis Research Centre, Chennai
respectively. Mqre focused studies shall be initiated to
understand the role of genetic factors in influencing risk
of HIV/AIDS.

‘Lack of Basic Healthcare Facilities

2756. SHRI SURESH ANGADI :
SHRI M. RAJA MOHAN REDDY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state : '

(a) whether a large number of children die due to
lack of basic healthcare amenities in the country;

(b) it so, the details thereof, inclusive the number
of children died during the last three years and the current
year; state-wise, year-wise;

(c) whether UNICEF and WHO have released any
report in this regard;

(d) if so, the details thereof, and

(8) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (e) As per the National Family Health
Survey-ill (NFHS-IIl) (2005-06) the neonatal mortality rate
is 39 per 1000 live births, the infant mortality rate is 57
per 100 live births, and child mortality rate is 18.4 per 1000
live births. The year-wise figures and State-wise figure are
given in the enclosed Statement-l and II.

As per the World Health Statistica Report 2008 of
World Health Organisation, the neonatal mortality and
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infant mortality rate for India is 39 per 1000 live birthe and
57 per 1000 live births respectively. And as per the State
of World Children Report 2008 of UNICEF the Infant
montality rate for 2008 for India is 57 per 1000 live births
and neonatal mortality for the year 2000 is 43 per 1000
live births.

Action is being taken by the Union Government to
bring down the infant and child mortality rate in the
country.‘ A major initiative is implementation of the
Integrated Management of Neonatal and Chikihood
linesses (IMNCI) strategy, which adopts a holistic
approach to the management of the commonest causes
of neonatal and -chidhood mortality — sepsis acute
respiratory infections diarthoea, measles and malaria, all
compounded by malnutrition. In addition, thrust Is being
given to ensure Institutional deliveries and train health
personnel on essential newborn care so that skilled
attendance at birth is available and all newborns receive
specialized care. Efforts to deliver new born and child
care, both faclity based as well as home based, are
being made. Micronutrient supplementation with Vitamin
A, Iron Folic Acid and Zinc and Infant and Young Chiid
Nutrition are being stressed. Immunization is one of the
major thrust areas of the ongoing Reproductive and Child
Health Programme. The National Rural Health Mission,
launched in April, 2005 for a period of 7 years (2005
to 2012) Is an overarching Initiative with a holistic
approach which provides multiple strategic additionaliities,
like provision for health infrastructure up-gradation and
a health care workers for every 1000 population, among
others and has envisaged reduction in neonatal, infant
and child mortality as one of the prime goals to be
achieved.

Statement-|
NFHS Neonatal Infant Child
mortality mortality  mortality
rate rate rate
NFHS-| (1992-93) 49 79 33
NFHS-II (1997-98) 43 68 29
NFHS-Ili (2005-06) 39 57 18
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Statement-i|
Childhood Mortality Rates by State

Neonatal, postneonatal, infant child and under-five )
mortality rates for the five-year period preceding
the survey, by State, India, 2005-06

AGRAHAYANA 26, 1930 (Saka)

State Neonatal  Infant Child
mortaiity mortality montality

1 2 3 4
india 39.7 57.0 184
Delhi 293 388 7.3
ngyana 23.6 417 111
Himachal Pradesh 273 36.1 5.6
Jammu and Kashmir 298 447 6.8
Punjab 280 417 10.8
Rajasthan 43.9 65.3 215
Uttaranchal 27.6 419 15.5
Chhattisgarh 51.1 708 21‘.0.
Madhya Pradesh 449 69.5 26.5
Uttar Pradesh 47.6 727 256
Bihar 39.8 61.7 247
Jharkhand 48.6 68.7 26.1
Orissa 454 64.7 27.6
Wast Bengal 376 48.0 122
Arunachal Pradesh 34.0 60.7 28.8
Assam 455 66.1 20.2
Manipur 18.7 29.7 12.6
Meghalaya 236 44.6 27,1
Mizoram 16.3 341 19.6
Nagaland 19.8 38.3 27.5

to Questions 222
1 2 3 4
Sikkim ’ 19.4 337 6.7
Tripura 33.1 515 8.2
Goa 8.8 153 5.0

Gujarat 335 49.7 1.9 °
Maharashtra 318 37.5 9.5
Andhra Pradesh 403 53.5 10.2
Karnataka 28.9 43.2 12.1
Kerala 11.5 153 1.0
Tamil Nadu 19.1 304 53

Source: NFHS-III (2005-06)
Himatnagar Radio Station

2757. SHRI HARIN PATHAK : Wil the PRIME
MINISTER be pleased to state :

(a) whether the Government proposes to broadcast
local programmes at Himatnagar Radio Station;

(b) i so, the details thereof and If not, the reasons
therefor,

(6) whather the Himatnagar All India Radio is linked
with Ahmedabad Road Station; and

(d) if so, the time by which it wouid commence its
own independent programmes related to tribal areas?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) and (b) Yes, Sir. Prasar
Bharati (AIR) have Informed that All India Radio,
thauiagnr has already started the broadcast of Local
Programmes including those for Tribal and Rural areas
w.ef. 28.10.2008 with a daily regular Transmission from
548 AM. to 10.00 AM.

(c) and (d) No, Sir. The Station originates fts own
programmes instead of linkage with AIR, Ahmedabad with
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the exception of relaying news bulletins and news-letters
from Ahmedabad and Delhi. The Station has commenced
s own independent programmes related to tribal areas
w.et 28.10.2008.

Income Disparity between Urban and
Rural People

2758. SHRI RAM KRIPAL YADAV :
SHRI SUKDEO PASWAN :
SHRI ALOK KUMAR MEHTA :
SHRI MANIK SINGH :

Will the PRIME MINISTER be pleased to state :

(a) whether there is a big gap between the per
capita income of the urban and the rural people in the
country,

(b) it so, the details thereof and the reasons
therefor; and

(c) the steps taken by the Government to remove
the disparity?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY) : (a) According to the Information
available from Caentral Statistical Organisation (CSO),
Ministry of Statistics and Programme Implementation,
Government of India, the per capita income measured in
terms of Net Domeastic Product (NDP) a* factor cost was
Rs. 10606 and Rs. 30217 respectively for the rural and
urban areas in 1999-2000, at current prices. As per this
the per capita income in urban areas was 2.85 times higher
than in the rural areas in 1999-2000. No information giving
the rural-urban differences in income level is available after
1999-2000.

(b) The gab in the per capita income between rural
and urban areas result from varying factors such as
differences in resource endowment, hfstorlcal and geo-
graphical factors, availability of infrastructure, etc.

(c)  The Eleventh Five Year Plan has set the growth
target for the economy at 9% per year for the plan period
(2007-12) and aims at putting the economy on a
sustainable growth trajectory with a growth of approxi-
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mately 10% by the end of its period. The Government has
given priority to agriculture and rural development with a
view to generating adequate productive employment and
increasing the income of rural population. Besides, a
number of programmes/schemes have been formulated in
the Eleventh Plan to improve the level of living and quality
of lite of the rural population. These measures are expected
to increase the income levels in the rural areas and reduce
the disparity in the per capita income between rural and
urban areas.

High Wall Mining Technology

2759. SHRI AVTAR SINGH BHADANA :
SHRI J.M. AARON RASHID :
DR. RAJESH MISHRA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Singareni Collieries Co. Ltd. (SSCL)
has decided to bring "High Wall Mining" technology which
undertake mining of thin coal seams with high productivity;

(b) it so, the details thereof alongwith the terms and
conditions of the tenders floated for the technology and
name of the companies empanelled for the purpose;

(c) whether any violation by any of the companies
has been noticed; and

(d) if so, the details thereof alongwith the action
taken by the Govermnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) and (b) Yes,
Sir. To conserve and facilitate the optimum extraction ot
valuable coal reserves locked beneath high walls in
opencast mines, Singareni Collieries Co. Ltd. (SCCL) has
placed order for production of coal using high wall mining
technology. The work has been awarded to M/s Advanced
Mining Technology Pvt. Ltd. Hyderabad stipulating the
following major criteria for the above technology
provider-—

(1)  Eligibility:—

(a) Manufacturer having major equipment in
the proposed technology for at least §
years. or
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(c)
conditions.

Written Answers

(b) Successfully operated in operation of the
proposed method of mining for at least 5
years. or

{(c) In case of a bidder, not falling in clause
(a) or (b) above the bidder should have
a legally binding agreement with the
manufacturer mentioned at clause (a) or
operation mentioned at clause (b) above.
Such agreement should confirm that the
bidder would have the necessary services
from such organization upto the period ef
this contract.

Scope of Work: The scope of work includes
the following:—

Phase-I:

Conducting site scientific investigations, Prepar-
ing study report, Design and obtaining Director
General of Mines Safety (DGMS) approval for
technology and equipment.

Phase-ii;

Mining contract for production of coal on Coast
at per tonne basis. The payment for the
Phase-l work will be payable after obtaining the
permission from DGMS for coal production. 25%
of the total amount would be paid on getting
DGMS approval for each project in sequence
of operation. These studies shall be completed
in 4 months.

Payment Methodology:

Payment for production of coal will be made on
fortnightly basis for the coal produced during the
15 days within/the next 15 days.

Basis of payment would be on tonnage
produced by arranging a Belt Weigher or on
surveyed volume calculated on the agreed
survey method.

There has been no Vviolation of tender
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(d) Does not arise in view of reply given to pan
(c) above.

Blood Banks

2760. SHRIMAT!I K. RANI :

‘ SHRI GANESH SINGH :
SHRIMATI RUPATAI D. PATIL :
SHRI E.G. SUGAVANAM :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the number of blood banks alongwith shortage,
it any, in the country, State-wise;

(b) whether the Government proposes to set up
more blood banks in rural and urban areas; and

(c) It so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) There is no reported shortage of blood
banks in the country. A Statement indicating State-wise
number of blood banks is enclosed.

(b) and (c) Under the Blood Safety component of
National AIDS Control Programme ~ Phase I, 39 districts
have been identified having no blood banks in the public
sector. Out of these 39 districts, blood banks in 8 districts
have already started functioning. In the remaining 31
districts, once the civil construction is completed and
manpower is deployed by the State Government, these
blood banks will also be made operational by providing
essential equipments and annual Government, these blood
banks will also be made operational by providing essential
equipments and annual recurrent grant for consumables
and salary of one laboratory technician as per the approved
pattern of assistance, from Government of India.

To ensure access to safe and quality blood for far-
flung areas, It is proposed to establish Blood Storage
Centres in First Referral Units. A target to set up
3222 such Blood Storage Centres have been fixed for
Phase-lil of National AIDS Control Programme, of which
436 Blood Storage Centres have been made operational
as on date,



227 Written Answers DECEMBER 17, 2008 to Questions

Statement

State wise licensed Blood Banks in the country as on 05/11/2008

Si. State Government Voluntary Private Private Total
No. Hospital Charitable

1 2 3 4 5 (-] 7
1. Andaman and Nicobar 2 2

Islands

2.  Andhra Pradesh 71 55 86 583 265
3. Arunachal Pradésh 2 1 3
4. Assam 41 4 23 6 74
5. Bihar 44 7 13 22 86
6. Chandigarh 3 1 4
7. Chhattisgarh 18 3 6 13 40
8. Dadra and Nagar Havell 1 1
9. Daman and Diu 1 1
10.” Delhi 22 4 24 7 57
11. Goa 5 2 3 10
12. Gujarat 31 77 ] 70 187
13. Haryana 17 8 19 12 56
14. Himachal Pradesh 21 1 22
15. Jammu and Kashmir 25 1 26
16. Jharkhand 12 6 2 18
17. Karnataka 42 25 80 41 188
18.  Kerala 37 5 102 10 154
19.  Madhya Pradesh 48 22 26 32 128
20. Maharashtra 84 30 75 100 208
21. Manipur 3 3
22. Meghalaya 8 2 9

23. Mizoram 4 2 6
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1 2 3 4 5 6 7
24. Nagaland 4 4
25. Orissa 6 52 15 2 75
26. Pondicherry § 9 1 15
27. Punjab 51 8 39 2 100
28. Rajasthan 49 6 15 7 77
28. Sikkim 3 3
30. Tamil Nadu 101 25 85 58 269
31. Tripura 3 4 7
32. Uttar Pradesh 73 13 48 83 188
33. Uttarakhand 17 4 5 1 27
34. West Bengal 70 6 17 22 115
Total 922 367 714 517 25189

Waterway Services from Badarpur to Kolkata

2761. SHRI LALIT MOHAN SUKLABAIDYA : WIi the
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS TECHNOLOQY be pleased to state :

_(a)  whather the jetties on the waterway constructed
in Karimganj on river Kushiara and Badarpur on the river
Barak for waterway services from Badarpur-Kolkata-
Badarpur are decaying because the services have not yet
started on the waterway,

(b) |f so, the detalls thereof;

(c) whether the Government proposes to com-
mence the waterway services between Badarpur and
Kolkata,

(d) if so, the details thereof and the action taken
in this regard; and

(e) the time by which the aforesald services is likely
to commence?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (e) The

terminals at Karimganj and Badarpur are located on the
Barak river in the lower reaches of Assam. Badarpur
terminal is situated in the stretch of river Barak which has
been proposed to be declared as National Waterways
(Lakhipur — Bhanga stretch of river Barak) under an Act
of the Parliament.

It is further stated that Central Inland Water Transport
Ltd. (CIWTC Ltd.), a Public Sector undertaking under the
Department of Shipping, has commenced regular cargo
services between Kolkata/Badarpur since 2006. During the
last three years following cargoes have been carried
between Kolkata to Badarpur/Karimganj—

Year Quantity carried in
Metric Tonnes
2008-07 3692
2007-08 7140
2008-08 2700

(til November, 2008)

Total 13,532 Metric Tonnes
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The Badarpur terminal has also recently been
modernized at a cost of Rs. 3.68 crore from the funds
provided by the North East Council. However, the Badarpur
terminal of the Central Inland Water Transpont Corporation
Ltd. (CIWTC Ltd.) has been operational from the last three
years.

So far as the Karimganj terminal of CIWTC Ltd. is
concerned, is has been fully operational from the last many
years and cargo has been moved fromto Karimganj/
Bangladesh/Kolkata.

[Translation]
Pollution in Coastal Region of Gujarat

2762. SHRI KASHIRAM RANA
SHRI MANSUKHBHAI D. VASAVA

Will the PRIME MINISTER be pleased to state :

(a)  whether any study has been conducted by the
Government regarding increasing pollution in coastal region
of Southern Guijarat.

{b) if so, the details and outcome thereof alongwith
the reasons therefor;

(c) the steps taken by the Government in this
regard; and

(d) the success achieved as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Central Pollution Control Board
(CPCB) has conducted studies on various aspects relating
to assessment and control of coastal pollution including the
coastal region of Southern Gujarat and brought out the
following publications:—

i. Municipal Sewage Pollution along with Indian
Coastal Water,

il. Poliution Potential from Coastal Aqua-
Cultures;

iil. Oil Poliution and the Marine Environment;

iv. Prevention and Controi of Marine Pollution-
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Legisiation, Impact Assessment and Manage-
ment,

V. Study of Poliution and Environment manage-
ment in Ports and Harbours; and

vi.  Study on Coastal Fragile Area.

The Gujarat Pollution Control Board (GPCB) has also
conducted a separate study through the National Institute
of Oceanography (NIO) and a report titled "Monitoring of
selected Estuaries along South Gujarat Coast” has been
brought out.

Approximately, 328 million Iitre per day (mid) of
sewage Is generated in Coastal Gujarat and treatment
capacity for 76 mid has been set up. The NIO's findings
indicate that the Gulf of Khambhat has a high potential
for dilution and dispersal of contaminants. Sewage coming
out from the Municipalities must be treated before
discharge into the estuaries.

(¢) The GPCB has taken foliowing steps:

i. Preparad action plan for monitoring of coastal
waters,

Ii. Started reviewing the earlier Common Consent
and Authorization (CCA) granted to various
industrial units;

il.  New Common Effluent Treatment Pians (CETPs)
for the Textile Industries located in Kadodara
Area of Surat district established;

iv. Upgradation of CETPs at Vapi, Ankleshwar and
Panoli under progress;

V. Upgradation of Effiluent Channel Project (ECP)
of Vadodara;

vi.  All the concerned municipalities directed to
provide sewage treatment plants; and

vii. Concerned CETPs/industries directed to provide
treated effluent conveyance pipelines for dis-
posal of their treated effluent deep into sea.

(d)  Marginal improvement in the coastal water quality
has been reported by the GPCB as a result of above steps.
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Pending Poliution Cases

2763. SHRI VK. THUMMAR .
SHRI TUKARAM GANPAT RAO RENGE PATIL :

Will the PRIME MINISTER be pleased to state :

(@)  the number of poliution related cases pending
before the Government at present alongwith the date
of pendency of these cases and the reasons therefors;
and

(b) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) As per the information available (as
on 31.12.2007) from Central Pollution Control Board/State
Poliution Control Boards/Poliution Control Committees in
Union Territories, out of 8513 cases filed under the Water
(Prevention and Control of Poliution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981, 3548 cases
were pending in the different Courts on account of various
reasons. The State Governments of Uttar Pradesh,
Haryana, Rajasthan, Gujarat and NCT Delhi have set up
designated Courts to deal with the Environment related
cases. As per the directions of the Hon'ble Supreme Court
Green Benches have been constituted in the High Courts
of West Bengal and Tamil Nadu.

Appointment on Fake SC/ST/OBC Certificates

2764. SHRI TUKARAM GANPAT RAO RENGE PATIL :
SHRI HARIKEWAL PRASAD :

WIill the PRIME MINISTER be pleased to state :

(a) whether some people have been appointed on
the basis of fake SC, ST and OBC certificates in the offices
under the Government;

(b) if so, the details thereof;

(c) whether the inquiry being conducted in this
regard is very slow, and

(d) if so, the reasons therefor and steps taken to
expedite the same?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL : (a) Some complaints of appointment on the basis
of take caste certificates have come to the notice of the
Government.

(b) to (d) Information about fake caste certificates is
not centrally maintained.

It it is established that a candidate has secured
employment on the basis of a fake certificate, he Is
removed from the service.

[English]
Financial Support for Road Trangport

2765. SHRI P.C. THOMAS Will the PRIME
MINISTER be pleased to state :

(a) whether various State Government have re-
quested for exemption of Excise duty on diesel, vehicle
and body building equipments; and

(b) if so, the details thereof and the respohse of
the Union Government thereto?

THE MINISTER OF STATE: IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Yes, Sir. Requests for exemption from excise duty
on vehicles and body building equipments have been
received from Government of Tamil Nadu, Karnataka, and
Maharashtra. The Tamil Nadu Government has requested
for complete removal of excise duty on capital goods and
spare parts going into the manufacture of bus along with
chassis bodies and excise duty exemption for public
transport buses. Further, a request for duty waiver on bus
body building activity, under section 11C has been received
from the State of Kerala. No request for exemption of duty
on diesel from the State Governments has been received.

During the current year, excise duty has been reduced
as below.—

(i) In budget 2008-09 Government has reduced
duty on all types of buses and passenger
vehicles meant for transport of more than
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13 persons including driver from 16% to 12%
and duties on chassis for such vehicles was
reduced from 16% + Rs. 10000 to 12% + Rs.
10000.

(i)  With effect from 7.12.2008 these duties have
been further reduced to 8% ad-valorem and
8% + Rs. 10000 respectively.

No further proposal for further reduction in duty rates
is under consideration.

[Transfation]
Nomination of Government Officers in Trusts

2766. SHRI MANSUKHBHAI D. VASAVA :
SHRI HARIKEWAL PRASAD

Will the PRIME MINISTER be pleased to state :

(a) whether Government Officers have been nomi-
nated to the trusts functioning in the country; and

(b) It so, the purpose behind such nominations?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) Information is being collected and
shall be laid on the table of the House.

[English]
Production and Consumption of Tobacco

2767. DR. ARVIND SHARMA :
SHRI D. VITTAL RAO :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government proposes to discour-
age the production and consumption of tobacco by
imposing high duty; and

(o) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The rates
of excise duty applicable to tobacco products such as
cigarettes, chewing tobacco, gutkha etc. are already much
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higher than the mean CENVAT rate of 10% ad volaram
since these goods are treated as demerit goods.

(b) At present, cigarettes attract specific rates
ranging from Rs. 819 to Rs. 2163 per thousand cigarettes
(excluding education cesses), chewing tobacco etc. attracts
a total duty of 866% (excluding education cesses) and pan
masala (with tobacco) attracts duty on per machine basis,
ranging from a monthly levy of Rs. 12.5 lakhs per machine
to beyond Rs. 70 lakhs per machine depending on the price
denomination of the pouch. The duty on biris varies from
Rs. 14 per thousand to Rs. 26 per thousand (excluding
education cesses).

Doing Business Report 2009

2768. SHRI ASADUDDIN OWAISI : Will the PRIME
MINISTER be pleased to state :

(a) whether the International Finance Commission
and World Bank have prepared ‘Doing Business Report
20089;

(b) if so, the detalls thereof and the position India
secured in the Report;

(c) whether India has secured low position due to
its cumbersome tax and legal procedure; and

(d) it so, the reaction of the Government and the
action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) Yes, Sir.

(b) The report compares global economies in terms
of ease of doing business based on ten parameters
namely;, Starting a Business, Dealing with Licenses,
Employing Workers, Registering Property, Getting Credit,
Protecting Investors, Paying Taxes, Trading Across
Borders, Enforcing Contracts and Closing a Business. The
2009 Doing Business Report has ranked India at 122nd
position out of 181 countries compared globally in the
report on ease of doing business.

(¢) India's position on 'Paying Taxes' parameter is
169 and on ‘'Enforcing Contracts' is 180.
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(d The Government of India in partnership with
various States Governments and Business Associations is
making concerned efforts to make regulations conductive
for business. The reforms include setting up of single
windows, standardization of documents, simplification of
taxes, online registrations/filing and payment of taxes and
computerizations and introduction of Case Management
System in Courts (eCourts).

Import duty on Food Products

2769. PROF. M. RAMADASS :
SHRI MADAN LAL SHARMA :
SHRI FRANCIS FANTHOME :

Will the PRIME MINISTER be pleased to state :

(a) the existing import duty on various items of food
products;

(b) whether the Government proposes to increase
the import duty to protect the domestic food products; and

(c) if so, the rate of import duty proposed to be
levied?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The current
basic customs duty rates applicable to certain essential
food products are given in the enclosed Statement.

(b) and (c) At present, there is no such proposal under
consideration. However, import duties are reviewed
periodically on the basis of number of factors including the
international and domestic prices of a commodity, domestic
availability, the interests of the consumers, the impact on
domestic producers, the administrative teasibility of
collection and revenue consideration.

Statement
Description Basic customs duty rate
1 2
Pulses 0%
Rice in husk 80%
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1 2
Husked rice (brown rice, 80%
broken rice)
Semi milled or wholly, 0%
milled rice
Wheat 0%
Wheat flour 0%
Sugar 60%
Butter and Ghee 30%
Milk powder 5% (TRQ 10000 MT)
Milk Powder 60% (outside TRQ)
Onions 5%
Potatoes 30
Vanaspati 7.5%
Soyabean edible oil (Crude) 20%
Soyabean edible oil refined 7.5%
All other crude edible oils Nil
All other refined edible oils 7.5%

Disinvestment in NALCO

2770. SHRI B. MAHTAB : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government proposes to disinvest
its holding in National Aluminium Capacity Limited
(NALCO);

(b) if so, the details thereof;

(¢)  whether the Government intends to infuse fresh
equity into the company; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No Sir, the
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Government does not propose to disinvest its holding in
National Aluminium Company Limited (NALCO).

(b) Does not arise in view of reply to (a)
above.

(c) No Sir, there is no proposal under cansideration
of the Government to infuse fresh equity into National
Aluminium Company Limited.

(d) Does not arise in view of reply to (c) above.
[Translation]
Loan to Backward Classes

2771. SHRI PANKAJ CHOWDHARY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government has directed the banks
to disburse 10% of their total loan to backward classes;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) As per Reserve Bank of India's
instructions on Priority Sector Lending, 10 per cent of
Adjusted Net Bank Credit of credit equivalent amount of
off Balance Sheet Exposure, whichever is higher, has been
earmarked for advances to Weaker Sections. The Weaker
Sections under Priority Sector Lending include the
following:—

(a)‘ small and marginal farmers with land holding of
5 acres and less, and landless labourers, tenant
farmers and share croppers;

(b) Artisans, village and cottage industries where
individual credit limits do not exceed Rs. 50,000,

(c) Beneficiaries of Swarnjayanti Gram Swarozgar
Yojana (SGSY);

(d) Scheduled Castes and Scheduled Tribes;

(e) Beneficiaries of Differential Rate of Interest
(DRI) Scheme;
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(f) Beneficiaries under Swarna Jayanti Shahari
Rozgar Yojana (SJSRY),

(g) Beneficiaries under the Scheme for Liberation
and Rehabiiitation of Scavengers (SLRS);

(h) Advances of Self Help Groups;

(i) Loans to distressed poor to prepay their debt
to informal sector, against appropriate collateral
or group security.

(i) Loans granted under (a) to (i) above to persons
from minority communities as may be notitied
by Government of India from time to time. In
States, where one of the minority communities
notified is, in fact, in majority, tem (j) will cover
only the other notified minorities. These States/
Union Territories are Jammu and Kashmir,
Punjab, Meghalaya, Mizoram, Nagaland and
Lakshadweep.

Granting of Loan by Grameen Banks in
Jharkhand

2772. SHRI GHURAN RAM Will the PRIME

MINISTER be pleased to state :

(a) whether cases/reports of non-granting of agri-
cultural loan to customers/farmers in Jharkhand have come
to the notice of Union Government during the current
year;

(b) i so, the details thereof; and

() the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) to (c) No specific report of refusal of
agricultural loan to customers/ftarmers in Jharkhand has
come to the notice of the Government. All banks have
robust internal grievance redressal mechanism to address
customer complaints including denial of agricultural loans
to the farmers. Various instructions have been issued to
banks from time to time in this regard. Any genuine
grievance is attended to by the concerned bank.
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Besides, the Government of India has taken the
following steps to ensure intreased accessiility to credit
by the farmers:—

—  The Government of India (Gol) Is providing
intergst subvention to Public Sector - Banks,
Regional Rural Banks (RRBs) and Cooperative
Banks on their own funds and concessional
_refinance to Cooperative Banks and RRBs to
ensure Short Term crop loans upto Rs. 3 lakh
to farmers at interest rate of 7% per annum at
the ground level.

—  The fiow of agricultural credit has tripled in the
last four years from Rs. 88,981 crore in 2003-
04 to Rs. 2,43,570 crore in 2007-08.

— Banks have simpliied the procedure for
documentation for agricultural loans.

-— Loans upto Rs. 50,000/- have been made
collateral and margin free and the requirement
of ‘No Dues Certificate’ has been dispensed
with.

—  Banks have been advised to provide all efigible
farmers with Kisan Credit Cards.

- Banks have been instructed to achieve financial
outreach through provision of a General Credt
Card to housaholds, to open "No Frills* accounts
with limted overdraft facilities, to extend
financial eutreach by utilizing services of Civil
Society Organisation like Farmars Clubs, Non
Governmantal Organisafions (NGOs), Post
Offices as Business Facllitator/Business
Correspondent Model, etc.

[English]
implementation of Pension Order

2773. SHRI M. SHIVANNA Will the PRIME
MINISTER be pieased to state :

(a) whether the State Bank of India (SBI) has not
yet implemented revised pension as per the orders to the
recommendation of 6th Central Pay Commission;

(b) If so, the reasons therefor,
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(c) the number of branches of the Bank in Delhi
which have not yet implemented the above order,

(d)  whether the Government proposes to direct the
SBI to implement the new pension orders at the earliest;
and

(e) it so, the details thereof and the time by which
it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) to (e) State Bank of India has reported
that all the 8455 authorised branches of the bank in-
cluding those in Delhi have already implemented, in
majority of the eligible cases, the revised pensioners pay
scales as per the Government order with regard to
implementation of recommendation of the 6th Central Pay
Commission in the Country. However, some of the cases
are yet to be cleared due to certain technical reasons.
These have also been taken up by the bank for early
clearance.

Board of Directors in Banks and
Financial Institutions

2774. SHRI SHRIPAD YESSO NAIK : Will the PRIME
MINISTER be pleased to state :

(a) whether Board of Directors in Banks and
Financial Institutions have been reconstituted during the
last three years and the current year;

(b) It so, the details thereof,

(c) whether any violation of Government policy has
been reported by them; and

(d) it so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) Board of Directors of Nationalised
Banks are constituted under the provisions of Banking
Companies (Acquisition and Transfer of Undertakings) Act,
1970/1980 (the Act). The following amendments were given
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effect to, for reconstitution of the Boards of Nationalised
Banks.—

1. Reconstituted on 26.9.2006 by ame.nding the

Act namely, the Banking Companies (Acquisi-

tion and Transter of Undertakings) and Financial
Institutions Laws (Amendment) Act, 2006 (effec-
tive from 16.10.2006) ‘providing, inter alia, for
increase in number of whole time directors from
two to a maximum of foﬁr; provision of a director
representing SEBIUNABARD etc. deleted;
dependlng on sh:areholding pattern of the Bank,
not more than six pan-time non-official directors
are required to. be nominated by the Central
Government. In the case of those banks which
have raised capital by public issue of shares,
these six part-time non-official directors shall be
replaced in a phased manner by directors
olected by the share-hoiders other than the
Central Government, as indicated below:—

(a). Where not more than 16%
of the total paid up capital
is held by the public

not more than
1 director

(b) where more than 16% but
not more than 32% of the
total up capfital is held by
the public

not more than
2 directors

(¢) where more than 32% of
the total paid up capita is
held by the public

not more than
3 directors

it has further been provided that one director,
possessing necessary expertise and experience
in matters relating to regulation or supervision
of commercial banks, shall be nominated by the
Central Government on the recommendations of
the Reserve Bank. Further, by amending the
clause 9 (2) of the Nationalised Banks
(Management and Miscellaneous Provisions)
Scheme 1970/1980 (effective from 19.02.2007),
the tenure of directors nominated under clause
9(3)(9) and 9(3)(h) of the Banking Companies
(Acquisition and Transfer of Undertakings) Act
1970/1980, has been restricted to three years
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and they eease to exist after the expiry of their
tenure.

2. In so far ag Fis are concerned, there has not
been any amendment to the Act governing such
appointmoni, which may lead to reconstitution
of their Board.

(c) and (d) No violation of Government policy has been
reported while reconstituting the Boards.

[Translation]
Economic Package

2775. SHRI KAILASH NATH SINGH YADAV :
SHRI SHISHUPAL N. PATLE :

Will the PRIME MINISTER be pleased to state :

(a) Whether the Government has recently an-
nounced any economic package to boost economy and
overcome the recession in the country; and

(b) it so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) There is recession in the economy.
However, in the wake of global financial crisis, the
Government, with a view to safeguard the growth process,
has announced fiscal stimulus measures on 7.12.2008.
Some of the major announcements are:—

1. Central Excise : (i) The three major ad valorem
rates of Central Excise duty viz. 14%, 12% and
8% applicable to non-petroleum products have
been reduced by 4 percentage points each to
10%, 8% and 4% respectively. (i) The ad
valorem component of central excise on cars
has been reduced from 24% to 20%. (iil) In the
case of cement, which attracts either the ad
valorem rate of 12% or specific rates (Rs./metric
tonne) depending upon the retall sale price, the
specific rates have been reduced in the same
proportion as the ad valrem rate. The

" concesslonal rates for cement produced by mini-
cement plants have been reduced proportion-
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ately. Bulk cement would now be chargeable to
either 10% ad valorem of Rs. 280/- per tonne,
whichever is higher. (iv) The rate of duty on
cotton textiles and textile articles has been
reduced from 4% to Nil.

Custom duty: Import of Naphtha for generation
of electric energy has been fully exempted from
basic customs duty. This exemption will be
available upto 31.03.2009.

Export duty on iron ores: The export duty
of 8% on iron ore fines has -been withdrawn
while the rate of export duty on iron ore
lumps has been reduced from 15%_tp 5% ad
valorem.

Service Tax: (i) The bensfit of refund of service
tax paid by exporters has been extended to
services provided by clearing and forwarding
agent to exporters aiso. (if) The threshold limit
of refund of service tax paid by exporters on
foreign commission agent services has been
enhanced from 2% of FOB value to 10% of FOB
value of export goods. (lil) Drawback benefit can
now be avalled of simultaneously with refund of
service tax paid in respect of exports.

Other measures

— Additional plan expenditure of upto Rs.
20,000 crore in the current year.

— Ensure fuli utilisation of funds already
provided, so that the pace of expenditure
is maintained.

— The total spending programme in the
balance four months of the current fiscal
year, taking plan and non-plan expenditure
together is expected to be Rs. 300,000

crore.

— Additional funds of Rs. 1100 crore to
ensure full refund to Terminal Excise duty/
Central Sales Tax (CST), additional allo-
cation Rs. 350 crore for export incentive
schemes and Government back up
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guarantee to Export Credit and Guarantee
Corporation of India (ECGC) to the extent
of Rs. 350 crore to provide guarantees for
export to difficult markets/products have
been announced.

— Additional allocation of Rs. 1400 crore to
clear the entire backlog in Technology
Upgradation Fund (TUF) Scheme has been
announced.

— Inclusion of all items of handicrafts under
‘Vishesh Krishi and Gram Udyog Yojana'
has been announed.

— India Infrastructure Finance Company Lim-
ted (IIFCL) to raise Rs. 10,000 crore
though ex-free bonds by 31/3/2009 to
refinance bank lending of longer maturity
to eligible infrastructure projects, particu-
larly in highways and port sectors.

— The need for initiatives for increased funds
flow from public $ector banks to housing
and Micro, Small and Medium Enterprises
(MSME) have been announced.

[English]
Rural Heaithcare System

2776. SHRIMATI JAYAPRADA
DR. THOKCHOM MEINYA

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a)  whether the rural healthcare infrastructure in the
country is functioning only on papers as reported in the
‘Times of India' dated 02 October, 2008,

(b) It so, the details of the facts reported therein;

() whether the Supreme Court has expressed
concern over the functioning of the rural healthcare system
in the country;

(d) 1f so, the details thereof; and
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(e). the effective steps taken by the Government to
improve the conditions of rural heaithcare centres in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) No, Sir.

(b) Does not arise.

(c) and (d) No, Sir. No observation has come to the
notice of Government over the functioning 'of rural
healthcare system in any order of the Hon'ble Supreme
Count. There was, however, coverage in the Newspaper
regarding remarks of learned judges.

(6) The endeavor of the Govemment through
National Rural Health Mission (NRHM) is to provide
accessible affordable and quality health care to rural
population, especially to the vulnerable section wherein
upgradation/strengthening/establishment of new Sub-
centres, Primary Health Centres and Community Health
Centres is an ongoing process depending upon the need
on the basis of population, caseload and distance. The
need is projected by the Staté/UT Governments in their
annual Programme Implementation Plan (PIP) that are
approved by National Programme Coordination Committee
(NPCC) under NRHM, Infrastructure strengthening being
the major thrust area under NRHM.

Functioning ot Public Health System

2777. ADV. SURESH KURUP :
SHRI NARAYAN CHANDRA BORKATAKY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state

(a)  whether the functioning of public health system
is affected dué to non-availability of key health function-
aries, especially doctors and nurses;

(b) it so, the details thereof alongwith the States
worst aftazied; as a result thereof, and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) There is no shortage in the aggregate
number of doctors and nurses in the country. As per
information furnished by Medical Council of india at present
there are 7,13,428 allopathic registered doctors in the
country. Apart from this, there are 290 medical colleges
with 33,482 annual intake capacity of MBBS students and
students passing out from these medical colleges every
year are also adding to the strength of doctors in the
country. In addition, there are more than 6 lakhs
practitbnerg of Indian Systems of Medicine and Homeopa-
thy in the country. However, there is an imbalance in the
availabillty of doctors in the rural and urban areas of the
country. As regard nurses, the total number of registered
nurses with various state nursing Councils is 9.28 lakhs.
Currently, there are 1597 Graduate Nursing Midwifery
(GNM) Schools functioning in the country with an intake
capacity of 80000 students (approximately) per year. In
order to expand the facilities of Medical Education and
health related services, under Pradhan Mantri Swasthya
Suraksha Yojana (PMSSY) the Government has decided
to set up six AlIIMS like institutions in under served states:
and also to upgrade 13 existing Government Medical
College/institutions in ten States. Further, the Government
encourages setting up of new college in the Government
as well as private sector and also increase in intake
capacity of medical students. The Government has
approved the amendment to the Medical Council of india
regulations to allow .utilization of district hospital as teaching
hospital by the promater of private medical colleges under
public private partnership mode! in the underserved areas
in the country and National Rural Health Mission (NRHM)
focused States.

Under NRHM, all PHCs are envisaged to be
strangthened by upgrading single doctor PHC to 2 doctors
PHC by posing by AYUSH practitioners and skilled nurses
at PHC level. The States are encouraged to appoint
doctors, specialists and paramedics on contractual basis.
Mutti-skill tralhing of doctors and inservice training of ANMs/
Nurses is being done. The States have been requested
to strengthen their nursing cadre. Requirement of funds for
establishment/strengthening of nursing and Auxiliary Nurse
Midwite (ANM) schools, as incorporated in the Programme
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Implementation Plan (PIP) of some States under NRHM
(2006-07) has been approved.

Strategic frame work has been prepared to meét
shortage of nurses in future in thg following manner.—

(i) - Establishment Auxiliary Nurse Midwitery (ANM)
and General Nursing and Midwifery (GNM)
schools in those districts (230) which are not
having both these training programmes.

(i)  Establishing post graduation Nursing (M.Sc.
(Nursing)) Institutions.

(il Developing Cadre of nurse midwitery practitio-
ners and establishing training institutions.

Diversion of Funds for NER

2778. SHRI NARAYAN CHANDRA BORKATAKY : Will
the PRIME MINISTER be pleased to state :

(a) whether the funds allocated under the North
East Special Package were diverted for setting up of
Transmitters in West Bengal and Lakshadweep;

(b) if so, the details and amount of such diverted
funds alongwith the reasons therefor; and

(c) the action taken/steps taken by the Government
to restore the funds for North Eastern Region (NER)?

' THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) No, Sir.

(b) and (c) Does not arise.
Financial Crunch in Real Estate Industry

2779. SHRI ANIRUDH PRASAD ALIAS SADHU YADAV :
SHRIMATI NIVEDITA MANE :
SHRI EKNATH MAHADEO GAIKWAD :
SHRIMATI JAYABEN B. THAKKAR :
SHRI MADHU GOUD YASKHI :

Will the PRIME MINISTER be pleased to state :

(@)  whether the Indian Real Estate industry is facing
financial crunch at present
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(b) it so, the details thereof and the reasons
therefor;

(¢) whether the Reserve Bank of India (RBI) has
taken any steps in this regard; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) According to data made available
by the Reserve Bank of India (RBI), there was a sharp
deceleration in the half yearly credit growth in the real
estate and housing sector during the current financial year.
This was partly on account of the liquidity crunch following
the ongoing financial crisis. '

(c) and (d) The RBI has taken a number of steps to
improve liquidity for the Real Estate Sector. These
measures include reduction in risk weight on exposure to
Commercial Real Estate from 150% to 100% reduction in
provisioning requirement for all type of sub-standard assets
to a untform level of 0.4%, refinance facility for National
I:louslng Bank (NHB) for an amount of Rs. 4,000 crore and
concessional treatment to the commercial real estate
exposure restructured upto June 30th, 2009.

Controlling the Supply of Money

2780. SHRI SARVEY SATYANARAYANA : Wil the
PRIME MINISTER be pleased to state :

(a) whether the Government Is controlling the
supply of money to bring down the rates of essential
commodities and inflation in the country;

(b) if so, the details thereof, and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) to (c) While fiscal and administrative
measures are taken by the Government, monetary
measures are initiated by the Reserve Bank of India (RBI)
which in tandem facilitate growth and contain infiation.
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During periods of high inflation, the RBI regulates money
supply in order to control inflation and vice-versa.

During the current financial year, when inflation was
in double digit, steps were taken by the RBI to curtail
money supply by increasing the Cash Reserve Ratio (CRR)
and the Repo rate. With inflation coming down from its peak
level of August, 2008 and In the wake of global financial
crisis, contra measures were announced by the RBI, to
expand money supply, by reducing the CRR, Repo and
Reserve repo rates and the Statutory Liquidity Ratio (SLR).
A table on the movement of these rates is given below:—

Revision in Policy Rates \

SI. Date Repo Reserve CRR SLR
No. Rate  Repo
. Rate
1. As on August 30, 9.0 6.0 9.0 25.0
2008
2. October 11, 2008 9.0 6.0 8.5 25.0

3. October 20, 2008 8.0 6.0 85 250
4. October 25, 2008 8.0 6.0 60 250
5. November 3, 2008 7.5 6.0 6.0 25.0
6. November 8, 2008 7.5 6.0 55 240

7. December 6, 2008 6.5 5.0 5.5 240

Note:

Figures in bold indicate the change effected by RBI
CRR: Cash Reserve Radio

SLR: Statutory Liquidity Ratio

Estimates for Plantation

2781. SHRIMAT| PRIYA DUTT : Wil the PRIME.

MINISTER be pleased to state the details of estimates
made by the Planning Commission for plantation in the
country during the current Plan Period?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY) : As per the State of Forest Report,
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2005, the current forest,and tree cover Is 768751 sq. km
which account for 23.39% of the geographical area of the
country. The target for the current Plan period is to bring
1% of the total geographical area every year and a total
of 5% under forest and tree cover. During the Eleventh
Plan, a total outlay of Rs. 3700 cr. has been provided for
the National Afforestation Program (Rs. 2000 cr.) the
Integrated Development of Wildlife Hablitats (Rs. 800 cr.)
and Social Forestry with Communities (Rs. 900 cr.), which
involve plantation. A National Mission "Green India" to
achieve the target has been launched in 2008. The Mission
will be implemented by the National Afforestation and Eco- -
Development Board (NAEB) of the Ministry of Environment
and Forests. Rs. 250 cr. has been allocated to the NAEB
for the Eleventh Plan. In respect of rubber, tea and coffee
plantations the total outlay for the current plan period is
Rs. 569.17 crores. The area to be covered for plantation
and re-plantation for rubber and new tea plantation is 8350

ha and 8000 ha. respectively.

National Tiger Conservation Authority

2782. SHRI VIJAYENDRA PAL SINGH :
PRIME MINISTER be pleased to state :

Will the

(a) the difference in the role as per mandate
entrusted to the National Tiger Conservation Authority
(NTCA) and project Tiger in the mission towards protection
of Tigers;

(b) the extent of success achieved by NTCA and
Project Tiger respectively;

(c) whether the Government proposes to constitute
a National Tiger Conservation Authority; and

(d) if so, the details thereof alongwith the action
taken against the poachers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY):
(a) The National Tiger Conservation Authority is a statutory
body under the Ministry of Environment and Forests,
constituted under enabling provisions of the Wildlife
(Protection) Act, 1972, as 9mendod in 2006, for
strengthening tiger conservation, as per powers and
functions assigned to it under the said Act. ‘Project Tiger
is a Centrally Sponsored Scheme of the Ministry of
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Environment and Forests, providing funding support to tiger
range States, for in-situ conservation of tigers in designated
tiger reserves.

(b) The National Tiger Conservation Authority has
been successtul in fuffiling its mandate within the ‘ambit
of the Wiidlife (Protection) Act, 1972 for strengthening tiger
conservation in the country by retalning an oversight
through advisories/normative guidelines, based on ap-
praisal of tiger status, ongoing conservation initiatives and
recommendations of speclally constituted Committees.
Project Tiger has put the endangered tiger on an assured
path of recovery by saving it from extinction, as revealed
by the recent findings of the All India tiger estimation using
the refined methodology. This Independent report also
highligﬁts the achievement of Project Tiger by showing that
viable tiger population exists only in Project Tiger areas
under the jurisdiction of Project Tiger, while outside
populations are highly depleted.

(c) and (d) Based on enabling provisions made in the
Wildlife (Protection) Act, 1972, through an amendment in
2006, the National Tiger Conservation Authority and Tiger
and Other Endangered Special Crime Control Bureau
(Wildlife Crime Control Bureau) have already been
constituted and operationalised. Further, through the said
amendment, the penalty for offences relating to tiger
reserves has also been enhanced. Funding support to tiger
reserves is provided under the ongoing Centrally
Sponsored Scheme of Project Tiger, which includes
protection and antipoaching operations. Since day-to-day
management to Tiger Reserve is done by States, details
of action taken against individual poachers are not collated
at Government of India level.

Selection of MPs for International
Ministerial Delegations

2783. SHRI NAVEEN JINDAL : Will the Minister of
PARLIAMENTARY AFFAIRS be pleased to state :

(a) whether Members of Parliament are included
in various delegations for international/ministerial

conferences;

(b) i so, the details thereof alongwith the norms for
selection/nomination of such MPs;
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(c) whether the clearance from the Ministry of
Parliamentary Affairs or any other authority is mandatory;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) to (d) Members of Parliament are included
by various Ministries in the delegations sent by them for
International/Ministerial Conferences, whenever their pres-
ence is considered necessary. The selection of Members
of Parliament for inclusion in a Government sponsored
delegation is to be made by the Minister of Parliamentary
Affairs, wherever necessary, in consultation with Leaders
of various Parliamentary Partiesthe Minister in charge of
the administrative Ministry. While making the nominations,
the Ministry of Parliamentary Affairs keeps in view the
aptitude, experience and suitabilty of Members of
Parliament and also the need of their availability for other
urgent Parliamentary work. Clearance of the Ministry of
External Affairs from the political angle and that of the
Ministry of Home Aftairs, if foreign hospltality is availed,
are also necessary. .

Relaxation of Norms for Establishing Colleges

2784. SHRI S.K. KHARVENTHAN : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government proposes to relax
norms for establishing medical colleges in the country to
meet the shortfall of medical practitioners in the country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) The Government has conveyed
its decision to the Medical Council of India (MCI) to revise
the norms prescribed for opening ot new medical colleges
in MCI Regulations on Minimum Standard Requirement for
Medical colleges for 50/10/150 MBBS Admission Annually.
Relaxations have been given in the norms for land
requirement criterla for campus, bed strength, indoor
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occupancy for opening of medical colleges in the States
where National Rural Health Mission is operational, North
Eastern States, Hill states and Hilly districts in other States.
For opening of new Medical Colleges in these areas the
total land requirement will be 20 acres in not more than
two pieces of land separated by a distance of 15 km as
against 25 acres prescribed for other parts of the country.
The land separated by a road or canal connected with a
bridge shall be treated as one plece of land for opening
of Medical Colleges. The criteria relating to bed stfength
in the teaching hospitals at the time of starting Medical
College has been relaxed to 250 beds as against the 300
beds prescribe for other parts of the country. The criteria
for indoor bed occupancy in these areas as in relaxed to
60%. This will help in opening of new medical colleges
in unserved and under-served areas of the country and
aiso increase the number of medical colleges as well as
production of doctors in the country. These decisions wil
take effect anly on notification by the Medical Council of
India.

NH Projects in Karnataks

2785. SHRI G.M. SIDDESWARA : Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a) the detalls of National Highways projects for six-
laning, four-laning and two-laning undertaken/likely to be
undertaken in Karnatak®, Project-wise;

(b) the status of each of the projects;

(c) the fund released and spent theretrom on these
projects, Project-wise; and

(d) the time by which these projects ate likely to
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) and (b) During the last three years,
seven projects for four laning aggregating a length of 239
km and eightean projects for two faning aggregation a
length of 129 km have been completed. Two projects for
six laning aggregating a length of 34 km, thirteen projects
for four laning aggregating a length of 452 km and sixteen
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projects for two Taning aggregating a length of 151 km are
under progress.

(c) An amount of Rs. 555 crore on six laning,
Rs. 3399 crore on four laning and Rs 93 crore on two
laning has been spent.

(d) The projects in prograss are at various stages
of implementation and likely to ' be completed in two years
time.

Joint Power Venture of NTPC and CiL

2786. SHRI HITEN BARMAN
MINISTER be pleased to state :

: Wil the PRIME

~ (a)  whether the National Thermal Power Corpora-
tlon (NTPC) and Coal India Limited (CIL) propose to set
up two power plants in West Bengal in joint collaboration;

(b) 1 so, the details thereof, State-wise;

{c) the details of the funds allocated and spent
therefrom in this regard; and

(d) the time by which the work on these projects
is likely to commence?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHR! SANFOSH BAGRODIA) : {a) and () An MOU
has been signed between CIL and NTPC on 15.03.2007
to promote one or more Joint Venture Companies with the
aim of jointly undertaking development of coal blocks
(Including already Identified coal blocks viz. Chickro-
Patsimal and Brahmani) and Integrated Coal based Power
Plants.

() Onty MOU has been signed and so far no
expenditi’e has been incurred on this project.

(d) The time for commencement of the project can
be ascertained only “after the finalization of the Joint
Venture.

Rura! Business HUBS

2787. SHRI E.G. SUGAVANAM : Will the Minister of
PANCHAYATI RAJ be pleased to state :

(a) the detalls of the Rural Business Hubs (RBHs)
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in the villages located in different States alongwith the
benefit accrued as a result thereof, State-wise including
Tamil Nadu;

(b)  whether the Government proposes to broad-
base the scope of Rural Business Hubs (RBHs); and

{c) If so, the details thereof alongwith the steps
taken by the Government thersan?

THE MINISTER OF PANCHAYAT! RAJ AND MINIS-
TER OF DEVELOPMENT OF-NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR) : (a) As of now MoUs have
been signed for setting up 162 RBHs in 15 States, including
Tamil Nadu. Details are given in the enclosed Statement.
RBH initiative is aimed at linking the rural productsf
producers with the nationalinternational markets through
establishing business relationship and assured buy back
arrangements. The role and responsibility of the different
stake holders are clearly defined in the MoUs. Work on
30 RBHSs has started so far In different parts of the country.
These RBHs have facilitated the cultivation and marketing
of Jatropha in Haryana, Assam, Tripura and Jharkhand with
assured buy back of seeds based on a transparent pricing
mechanism. Through the RBHs, market linkages have been
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established for passion fruit in Manipur, frult and vegetables
in Uttarakhand, puises and chillies processing in Rajasthan
and lac. and- tamarind in Jharkhand. RBHs have also
provided marketing avenues in sericulture, dairy products,
vemi compost and compressed bricks In Tamil Nadu.
Besidas theas, hand knotted carpets in Rajasthan, bell
metal and wooden handicrafts in Chhattisgarh and folk arts
In West Bengal are being marketed threugh-RBI initiatives.

Thus,, the RBH Initiative is taking the benefits of
economic development to the rural areas ef the country
through pomotion of Public-Private-Panchayat Partnership.
This will also help in developing a holistic and integrated
partnership between decentralized rural production units
and larger marketing entities.

(b) and (c) Yes, Sir. While the present RBH initiative
a focused in 33 districts identified in consultation with the
State Governments and services of Gateway Agencies
have been made available to these districts for land holding
the Panchayats In getting the projects going, the Ministry
of Panchayati Raj, in partnership with State Governments,
plans to expand coverage to each of the 6100 intermediate
Panchayats of the country.

Statement

List of MOUs Signed Under the RBH Iniiative

Sl. Date of Name of GP/BP/Distriot/State Name of the Company Product

No. signing

1 2 3 4 5

1. 13.8.05 Ramgarh Block/Nainital/lUttaranchal Neemrana Group and ITC Ltd. Fruit Processing

2. 138.05 Betalghat Block/Nainital/Uttaranchal Jai kali Gramodyog Phal Frult Processing
Sangrakshan evam Prasodhan )
Ekai and ITC Ltd.

3. 138.05 Kashipur Block/Nainital/Uttaranchal Kashipur Agro Industries (P) Ltd. Fruit Processing
and ITC Ltd.

4. 138.05 Bhimtal Block/Nainital/Uttaranchal Sekho, Jan Shikshan Sansthan Fruit Processind'
and ITC Ltd.

5 13.8.05 Ramnagar Block/NainiteVUttaranchal  Delicia Foods (P) Ltd. and ITC Fruit Proéeufng

Ltd.




259 Written Answers DECEMBER 17, 2008 to Questions 260
1 2 3 4 5
6. 13.8.05 Bhimtal Block/Nainital/Uttaranchal Suruchi Fruit Products and ITC Fruit Processing
Ltd.
7. 13.8.05 Ramnagar Block/NainitalUttaranchal  Imaginations Agri Exports and Frult Processing
ITC Ltd.
8. 13.8.05 Haldwani Block/Nainital/Uttaranchal Hands K Enterprises (P) Ltd. Fruit Processing
and ITC Ltd.
9. 138.05 Bhimtal Block/Nainital/Uttaranchal Nainital Fruit Products and ITC Fruit Processing
Ltd. ,
10. 13.8.05 Kashipur Block/Nainital/Uttaranchal Jindal Frozen Food Products (P) Fruit Processing
Ltd: and ITC Ltd.
11. 13.8.05 Haldwani' Block/Nainital/Uttaranchal Bliss Food Products and ITC Frult Processing
Ltd.
12. 9.10.05 Pinagwan/Punhana/Mewat Haryana DI Oils India Pwt. Ltd. Jatropha plantation and
Bio diesel
13. 9.10.05 Hodal and Hasanpur Blocks/ DI Oils India Pvt. Ltd. Jatropha plantation and
Faridabad/Haryana Bio diesel
14. February, Bllaspur, Chhacchrauli, Jagadhri. DI Oils India Pvt. Ltd. Jatropha plantation and
2006 and Sadhaura Blocks/Yamuna Bio diesel
Nagar/Haryana
15. 23.01.06 Gauriganj Block/District Sultanpur/ Selt Employed women's Handicrafts and Handloom
Uttar Pradesh Assoclation (SEWA) products
16- 22 MoUs  Different Gram Panchayats in Malavalli Power Plant Ltd., Electricity generation/
37 signed on  State of Karnataka Bangalore Electric Supply Distribution
24.2.2006 Company,
Mangalore Electric Supply
Company,
Hubli Electric Supply Company,
Gulbarga Electric Supply
Company,
Chamundeshwari Electric Supply
Company
38- 5§ MoUs Five Gram Panchayats in Hampi,  National Institute of Fashion Art works/Desligns of Garments
42 signed on  State of Karnataka Technology
24.2.2006
43. 29.7.20068 Movalur Panchayat, Mayiladuthurai Classic Bio Mass Bio Gasifier

Block, Nagapattinam District
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44. 20.7.2008 Kodimangalam Village, Block Cholan- Bio Mass Bio Gasifier
Mayilduthurai, Nagapattinam Dt
45. 20.7.2008  Kodimangalam Viilage. Block Shameena Food Industries Quality atta and value added
Mayiladuthurai, Nagapattinam Dt products.
46. 29.7.2006  Vallalaharam Village, K.M.R. Industries Desiccated Coconut Powder
Mayiladuthurai Block, Nagapattinam and allied coconut products
District
47. 29.7.2006 Kappur Village, Kuttalam Block, ACT Chamber Bricks Industries Quality Chamber Bricks
Nagapattinam District
48. 30.7.2006 Kanjanagaram Village, Siva Sakthi Seeds Cuttivation of paddy seeds.
Sembanarkoil Block, Nagapattinam
Disrict
49. 30.7.2006  Annavasal Village, Sembanarkoll N.A.C. Farm Products Production of organic
Block, Nagapattinam District bananas and processed
Products.
50. 30.7.2006 Semangalam Village, Sembanarkoll R.K.S. Diary Farm Quality milk processing
Block, Nagapattinam District packing it and other pro-
cessed products
51. 20.8.2008  Thiruvengadu Village, Sirkali Block, Sivasakthi Dairy Farm Quality milk processing
Nagapattinam District packing it and other
processed products
§2. 20.8.2008  Thiruvengadu Panchayat Village, Sri Balaji Milk Dairy (Chilling Milk chilling plant
Sirkali Block, Nagapattinam District  Plant)
53. 20.8.2006 Balaji Nagar, Sattanathapuram Sri Apsara Garments Ready made Garments
Village, Sikali Taluk, Nagapattinam
District
54. 20.8.2006 Gandhi Nagar Pullivalam, Sri Durga Vilas Groundnuts Productsvx
Thiruvarur District
55. 20.8.2008 Chidambaram Main Road, St Abirami Saw Mil Timber Saw Mil and
Alkondanatham-Po. Kattumanarkoll manufacturing of furniture and
Taluk, Cuddalore District fittings.
56. 14.06.06 Tehsils Ratngarh and Churu, Jaipur Rugs Company Ltd. Carpet Weaving Cluster

District + Urmul Rural Health
Research and Development
Trust, Bikaner




(Karanpur, Dahikonga and
Sonabal) ‘
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57. 18.05.06 Panchayat Samiti-Dudu, Jaipur M/s Neerja International Inc. Blue Pottery Artisans Group
and RUDA
58. 26.10.06 Sikrai Block, Dausa, Jaipur Kamtech Associates Pvt. Ltd. Sandstone Crafts
-569. 31.10.06 Sujangarh Block, Churu M/s HDN Textiles, Churu Bandhe] (Tle and Dye)
60. 23.02.07 Perunthottan/Sirkali/Nagapattinam Sri Balaji Mitk Dairy (Chilling Milk
Plant '
61. 23.02.07 Vanagiri/Sirkal/Nagapattinam Balaji Milk Dairy with Gomatha Milk
Milk Producers Society
62- 26.02.07 Villupuram/Marakanam Block-4 Auroville — Pithcandkulam Compressed Bricks
65. Panchayats (PBRC-NGO)
66- 26.02.07 Villupuram/Marakanam Block-6 Auroville — Pithcandkulam Spirulina
71. Panchayats (PBRC-NGO)
72- 26 MoUs  Different Gram Panchayats in Rural BPOs Computer Centre
97. signed on Nagapattinam
28.02.07
98. 31.07.07 Jalukie Town Council, Peren Jaipur Rugs Company Pwi. Sumake carpets
District, Nagaland Ltd. Jaipur
98. 31.07.07 Ungma village Councll, Nagaland Foods Pvt. Ltd. Pineapple and Passion fruit
Mokokchung, Nagaland Dimapur
100. 12.09.07  Zila Parishad, Ajmer Neelkamal Bio-fuels Pvt. Ltd. Floriculture
Jaipur
101. Nov., 07 Chaltaberia BP/North 24 Marwarl Traders Terracota utility kems
Parganas, West Bengal
102. 10.12.07 Chattaberia, Duttapukur-ll Gram Marwari Traders, Udaipur Tarracota pottery
Panchayat North 24 Parganas,
West Bengal
103. 17.12.07 Kathori Gram Panchayat and Rangotri, Jaipur Wollen Shaw! (pattu) -
Jalsalmer Zilla Panchayat
104. 22.12.07 Muohaiphel, saidan and Passion Fruit Growers Frults storage
Thenmuuyol Vil Council Saikot, Association, Manipur
Churachandpur
105. 30.12.07 Kondagaon Block Panchayat SAATHI, Kondagaon (NGO) Bell metal crafts
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106. 30.12.07 Farasgaon and Kondagaon SAATHI, Kondagaon (NGO) Wrought iron handicrafts
Block Panchayats (Umargaon)
107. 30.12.07 Kondagaon Block Panchayat Adrash Shilp Sakthi Bell metal crafts
(Dahikonga) Mahasamug (NGO)
108. 30.12.07 Kondagaon Block Panchayat Bastar Craft Development Wooden crafts
(Golawand) Association (NGO)
100. 30.12.07 Bastar Block Panchayat (Bhond)  Baster Craft Development Wooden crafis
Association (NGO)
110. 30.1207 Kondagaon Block Panchayat and  Hastshlip Udhyog Sahakari Bell metal crafts
Barkai of Makdi Block, Bastar Sanstha Samiti
(Kumharpara)
111. Dec., 07 Joypur BP/Purulla/West Bengal D.K. Enterprises Incense Stricks
112. Jan, 08  Nanoor BP/Birbhum/West Bengal = Waeavers Studio Resource Katha Stitch
Centre
113. Jan, 08 Manbazar - |BP/Purulia/West Woeavers Studio Resource Tassar
Bengal Centre
114. 08.02.08 Panchayat Samiti of Village Mia Dastkar Zariwala Pvt. Ltd. Chicken Work
Mahsona, Vikas Khand Bhyander and Kalatmak Handicrafts SHG
Sandila, Hardoi, Uttar Pradesh Foundation
115. Feb., 08 Pingla BP/Pashim Medinipur/ SASHA/Sarva Shanti Ayog Patachitra, Stationery, apparel,
Waest Bengal leather and Patachitra
products
116. Feb., 08 Pingla BP/Pashim Medinipur/ Weavers Studio Resource Patachitra, Stationery, leather,
West bengal Centre pottery products devaloped in
workshop as part of Action
Research
117. Feb.,, 08  Coochbehar-l BP/Coochbehar/ Weavers Studio Resource
West Bengal Centre
118. Feb., 08  Bolpur-Sriniketan BP/Birhum/ Weavers Studio Resource
West Bengal Centre
119. Feb., 08  Chaltaberia BP/North 24 Weavers Studio Resource
Parganas/West Bengal Centre
120. Feb., 08 Chaltaberia BP/North 24 Project Sukanya Terracota docorative and

Parganas/West Bengal

utility items
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121. Feb., 08 Tamiuk BP/Purba Maedinipur/ Project Sukanya Jute diversified products
West Bengal
122. Feb., 08  Patashpur-I BP/Purba Medinipur/  Project Sukanya Madurkathi bags, folders,
West Bengal curtains and mats
123. Feb.,, 08  Bolpur Sriniketan/Birbhum/West Proejct Sukanya Embroidery, Batlk, Costume
Bengal jewellery
124. Feb., 08  Bolpur Sriniketan/Birbhum/West Project Sukanya Attistic leather goods
Bengal
125. 18.02.08 Soron Block, Ethah District, Mayana Gramodyog Sewa Organic farming and vermin
Uttar Pradesh Sansthan, Bulandsher (NGO) compost
and Nethaat Delhi (Pvt)
126. 22.02.08 Charkipari village, Deoghar Jalpur Rugs Foundation Sumak carpet
Block, Deoghar District,
Jharkhand
127. 06.03.08  Mizoram Indodelhna Programme Mizorganic Producer Co. and Fresh fruits and vegetables
(MIP) Government of Mizoram Mizoram Village Council (Horitculture)
- Assoclation, Mizorganic Limited
128. 11.03.08 Kamarchalk GP, Kulpi Block, Jaipur Rugs Foundation and Sumak carpet
South 24 Parganas, West VSSuU
Bengal
129. 11.03.08 Ghateswar GP, Mondir Bazar Jaipur Rugs foundation and Sumak carpet
Block, South 24 Parganas, VSSsU
West Bengal
130. 12.03.08 Sankampur GP, Mathurapur BP, Jaipur Rugs foundation and Sumak carpet
South 24 Parganas, West vVssuU
Bengal
131. 17.03.08 Mundamundi village, Devipur Jalpur Rugs Foundation Sumak carpet
Block, Deoghar, Jarhkhand
132. 17.03.08 Gabberla GP and Mondirbazas- Vivekanada Sevakendra-O- Organic manure, Dairy
GP, South 24 Parganas, West Sishu Uddyan (VSSU) farming and Organic farming
Bengal
133. 20.03.08 Bhaurkanda Village, Sarwan Jaipur Rugs Foundation Sumak carpet

Block, Deoghar District,
Jharkhand




269 Written Answers AGRAHAYANA 26, 1930 (Saka) to Questions 270

1 2 3 4 5

134. 29.03.08 Nigai GP, Chopan Block, Jalpur Rugs Foundation Sumak carpet
Sonbhadra, Uttar Pradesh

135. 29.03.08 Kudwa Qram Panchayat, Chopan Jalpur Rugs Foundation Sumak carpet
Block, Sonbhadra, Uttar Pradesh

136. March, 08 Illambazar BP/Birbhum/West Project Sukanya Kantha embroidery
Bengal

137. 04.0408 Kunjwa GP in Beheta BP and Gramin Vikas Pratisthan and Harbal and Aromatic Plants
Masoda-Jalpura GP in Paliganj, Aushadhiya avam Sugandhit Common Facility Centre
Paliganj, Bihar Paudha Utpadak Sangh, Bihar

138. 10.04.08 Sabhapati, Panchayat Samiti, i-Land Informatics Pvt. Ltd. Promotion of Folk Art
Jhalida Il Block, Purulia, West
Bengal

139. 10.04.08 Sabhapati, Panchayat Samiti, i-Land Informatics Pvt. Ltd. Promotion of Folk Art
Balrampur Block, Purulia, West
Bengal

140. 11.04.08 Gidhia GP, Chopan BP, Jaipur Rugs Foundation Sumak Carpet
Sonbhadra District

141. 110408 Devatan GP, Chopan BP, Jaipur Rugs Foundation Sumak Carpet

’ ‘Sonbhadra District

142. 23.05.08 Juniya, Dewarawas, Santhli, Access Development Services Red chiliis' procurement and
Banthli GPs in Deoll blocks, Pvt. Ltd., farmers groups marketing
Tonk, Rajasthan

143. 23.05.08 Khureda, Galodh, Dowadi, Ariya Access Developmetn Service Pvt. Red chillis' procurement and
and Devpura GPs in Tonk Ltd., farmers groups marketing
block, Tonk, Rajasthan

144. May, 08  Manbazar-| BP/Purulia/Waest Fab India (sourcing company Tassar
Bengal at Kolkata-Bengal artisans)

145. 04.06.08‘ Medi GP, Panchayat Samiti Seva Mandir, Udaipur Sehkari Dal processing centre (Mill)
Kotra, Udaipur Rajasthan Uphogta Thok Bhandar, Nala

Dal Utpadak Sangh

146. 06.06.08 Valor BP, Darbhanga District Shakti Sudha Udyog, Khet se Makhana (Cash crop)
Bihar Bazar tak and Farmer Groups'

147. 06.06.08 Nehra BP, Darbhanga District Shakti Sudha Udyog, Khet se Makhana (Cash crop)

Bihar

Bazar tak and Farmer Groups'
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148. 06.06.08 Ujjan BP, Darbhanga District Shakti Sudha Udyog, Khet se Makhana (Cash crop)
Bihar Bazar tak and Farmer Groups'
149. 06.06.08  Jagdishpur BP, Darbhanga Shakti Sudha Udyog, Khet se Makhana (Cash crop)
Dist. Bihar Bazar tak and Farmer Groups'
150. 06.06.08 Qangoli Kanakpur BP, Darbhanga Shakti Sudha Udyog, Khet se Makhana (Cash crop)
District Bihar Bazar tak and Farmer Groups'
151. 14.07.08 Lala BP, Hylakandi district, D 1 Willamson Magor Bio Jatropha Cuitivation and
Assam Fuel Ltd. procuremant directly from the
farmers
152. 14.07.08 Zila Panchayat, Ambikapur and Jaipur Rugs Foundation Woeaving of Hand Knotted
Manipat BP, Sarguja District, carpets
Chhattisgarh
153. 23.07.08 Chhan and Allahpur GP, Khandar Access Development Services Red chillis’' procurement and
BP, Sawal Madhopur, Rajasthan  Pvt. Ltd., Farmers Groups marketing
154. 24.07.08 Chiakki Panchayat, Medinagar Atternative for India Develop- Lac cultivation
BP, Sawai Madhopur, Rajasthan ment, (NGO) and Krishi
Vigyan Kendra
155. 24.07.08 Mahuatand Panchayat, Lathehar Alternative for India Develop- Tamarind and forest produce
District, Jharkhand ment, Aggarwal Traders and
Large Area multipurpose
Cooperative Societies
156. 21.08.08 Markhal and Janwada GP, SAHAYOG (NGO), SBI and Bidrt craft
Bidar BP, Bidar, Karnataka Karnataka State Handicraft
Development Corporafion
1587. 22.08.08 Zila Parishad, Barpeta town, Dhriiti (NGO) and Tambul Arecanut Leaf Plates
Barpeta District, Assam Plate Marketing Company
158. 16.11.08  Devgaon, Latratu GP/Lapung Gramin Vikas Trust and Decentralized Power
BP/Ranchl/iJharkhand Jharkhand Renewable Energy Generafion
Development Agency
159. 16.11.08  Jamtoli, ta GP/Bero BP/RanchV/ Gramin Vikas Trust and Decentralized Power
Jharkhand Jharkhand Renewable Energy Generation
Development Agency
160. 16.11.08 Murma Nayasaral GP/Tindul H Gramin Vikas Trust and Diversified Jute Products

BP/RanchiJharkhand

Chotanagpur Craft Development
Society (CCDS)
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161. 16-11-08 Dahu GP/Ormanjhi BP/Ranchi/ Gramin Vikas Trust and Bamboo based craft
Jharkhand JHARCRAFT
182. 10-12-08 Karidhya GP/Suri-l BP/Birbhum/ Bibhum Thalassemia Welfare Hand Embroidered Product
West Bengal Society and Common Interest
Group
[Translation] The News Broadcasters Associations has prescribed

Live Telecast of Mumbai Incident

2788. SHRI HARISHCHANDRA CHAVAN : Wil the
PRIME MINISTER be pleased to state :

(a) whether the Government had imposed any
restriction on the live telecast of recent terrorist attacks in
Mumbai by the news channels;

(b) if so, the details thereof and the reasons
therefor;

(c) whether the Government proposes to bring out
guidelines on such live coverage in view of security
concerns; and

]
(d) If so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) to (d) Keeping in mind the
public interest and interest of national securlty, Ministry of
{&B vide communication dated 27.11.2008 (copy as
enclosed Statement) directed ali the News and Current
Affairs TV channels to ensure that the coverage of the
incidents relating to the recent terrorists attacks in Mumbai
does not focus on or report the location, strength,
movement strategy or any related operations being
followed by the security forces engaging with the terrorists
as it may jeopardies their position. The Channels were also
directed that close-ups and images of blood or gore,
dismembered or disfigured limbs or bodies or images of
dead or serlously wounded people which may seriously
distress a substantial number of viewers or cause panic
and Incite further violence may not be carried.

~

its own self-regulation guidelines and has agreed to
incorporate an ‘Emergency Protocol' to supplement these
Guidelines to address such concerns.

Statement

No. 1501/35/2008-TV ()
GOVERNMENT OF INDIA
MINISTRY OF INFORMATION AND BROADCASTING

New Delhi, 27th November, 2008
To,
All News and Current Affairs TV Channels.

Subject: Directive in public interest and interest of
National Security in respect of objectionable
content/communication inconsistent with
public interest and National Security.

Whereas all possible steps are being taken by security
agencies to engage with the terrorists and bring the
situation under control in the matter of the recent terrorist
attacks in Mumbal. It has been brought to the notice of
this Ministry that the media and video coverage of
locations, strength, movement, strategy or any other related
operations of the security forces can have adverse effect
on the operation and also compromise their security and
of the public in general.

2. Now therefore, all News and Current Affairs channeis
broadcast in India are hereby directed In public interest
and in the interest of national security under Clauses 5.9
and 8.1 of the Uplinking Guidelines and Clauses 5.8 and
6.1 of the Downlinking Guidelines to ensure that the
coverage of the incidents relating to the recent terrorist
attacks in Mumbal does not focus on or report the location,

L}

re
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strength, movement, strategy or any related operations
being followed by the security forces engaging with the
terrorists as they are reportedly jeopardizing their positions.
Close-ups and images of blood or gore, dismembered or
disfigured limbs of bodies or images of dead or seriously
wounded people which may seriously distress a substantial
number of viewers or cause public panic and inclte further
violence may not be carried.

3. The above directives may be treated with utmost
seriousness by all TV Channels. Fallure to comply with
these directives will attract action under Clauses 5.9 of the
Uplinking Guidelines and Clauses 5.8 of the Downlinking
Guidelines. The use of SNG/DSNG vans may also have
to be prohibited in the case of defaulting channels under
Clauses 6.4 and 6.10 of the Uplinking Guidelines.

(Prawin Kumar)
Director (BC)
Tele No. 23381246
[English]

Proposal to Provide Labour Rooms in PHCs

2789. SHRI M. SREENIVASULU REDDY : WIll the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether there is any proposal under National
Rural Health Mission to provide labour rooms in all Primary
Health -Centres (PHCs) located in various parts of the
country; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI) : (a) and (b) National Rural Health Mission
(NRHM) recognizes the need for upgradation which include
labour rooms in Primary Health Centres (PHCs). For this,
adhoc first grantVmaintenance grant, support under RCH-
Ilunder NRHM is provided for undertaking basic upgradation
in PHCs as per Indian Public Health Standards (IPHS)
formulated and circulated to all the States/UTs.

Achievements of Chandrayaan-1

2790. DR. THOKCHOM MEINYA : Will the PRIME
MINISTER be pleased to state : :
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(a) the major achievements of the Chandrayaan-i,
and

(b) the details of experiments so far conducted by
this mission along with the results achieved?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI PRITHVIRAJ CHAVAN) : (a) The Major Achieve-
ments of Chandrayaan-1 are:—

1. Successful and meticulous planning and
execution of all aspects of the mission with
clinical precision, starting with the launch using
improved version of indigenous Polar Satellite
Lunch Vehicle (PSLV), accurate orbit manoeu-
vre of the spacecraft for reaching deep space
and finally placing it in a lunar polar orbit, in
the very first attempt. :

2. Precise release of the Moon Impact Probe for
landing in a predetermined zone near the South-
pole, with all the three instruments on board
working perfectly.

3. Successful commissioning of various Instru-
ments as per plan. Performance of all the
instruments commissioned has been found to be
excelient with data from some of them being
collected regularly.

4. Paving the way for International Collaboration in
future planetary exploration with Chandrayaan-
1 as the forerunner with a sulte of Indian
payloads as well as foreign payioads from
Europe and America.

(b) Chandrayaan-1 mission carried total eleven
(11) payloads/experiments onboard, five Indian and six
from foreign investigators, details of which are provided
below:—

indian payloads/experiments:—

—  Terrain Mapping Camera (TMC) commissioned
on 13 November, 2008 in the moon orbit is
collecting data for preparation of high spatial
resolution 3D atlas of the lunar surface.
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—  Moon Impact Probe (MIP) impacted on the
surface of the Moon at a pre-selected location
near the South Polar Region on 14 November,
2008, MIP has taken close up pictures of the
lunar surtace where it impacted.

- Hyper Spectral Imager (HySl) was commis-
sloned on 16 November, 2008 and obtained
data for mineralogical mapping of the lunar
surface.

- Lunar Laser Ranging Instrument (LLRI) was
commissioned on 16 November, 2008 and
collected data to determine the height difference
between the spacecraft and the lunar surface.

—  High Energy X-ray Spectrometer (HEX) was
commissioned on 5 December 2008. Adequate
data have been received.

international payloads/instruments:

—  Radiation Dose Monitor (RADOM) from Bulgaria
was commissioned on 23 October, 2008 in the
Earth Transfer orbit. It has provided information
on Earth and Moon radiation environment.

—  Miniature Synthetic Aperture Radar (MiniSAR)
from National Aeronautics and Space
Administration (NASA) was commissioned on 17
November, 2008 and collected data.

_ Moon Mineralogy Mapper (M3) from National
Aeronautics and Space Administration (NASA)
was commissioned on 18 November, 2008 and
is collecting data on Moon mineral resources.

- Near IR Spectrometer (SIR-2) from European
Space Agency (ESA) was commissioned on 19
November, 2008 and Is collecting data on a
lunar mineralogy.

—  Chandrayaan-1 X-ray Spectrometer (C1XS)
from Rutherford Appleton Laboratory, UK and
ISRO Satellite Centre (ISAC), Indian Space
Research Organisation (ISRO) was commis-
sioned on 20 November, 2008 and Is collecting
data on elemental abundances on the lunar
surface.
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~ —  Sub keV Atom Reflecting Analysér (SARA) from
Swedish Institute of Space Physics and Vikram
Sarabhal Space Centre (VSSC), ISRO was
commissioned on 8 December, 2008 for a short
time to collect sample data.

Detalls observational plans for all the instruments have
been chalkéid out. The Data obtained so far show that all
the instruments are working well.

Strengthening of Bilateral Relations
with Myanmar

2791. SHRI K.C. PALLANI SHAMY : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) "whether 'ahy bilateral discussions were held
recently between India and Myanmar on trade and
development and on a bilateral access route to the
North-East;

(b) 1 so, the details thereof; and

() the steps taken by the Government in
pursuance thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE : (a) to (c) The Minister of State
for Commerce and Power Shri Jairam Ramesh visited
Myanmar in July, 2008 and later on October 14-15, 2008
for holding the 3rd Session of India-Myanmar Joint
Trade Committee. Foreign Secretary visited Myanmar in
November, 2008 for annual Foreign Office Consultations.
The Minister of Commerce of Myanmar, H.E. Brig. Gen.
Tin Naing Thein also visited India.in July 2008.

During the visit of the Minister of State for Commerce
to Myanmar in July 2008, the two countries signed Bilateral
Investment Promotion Agreement (BIPA) and agreements
on banking arrangements between the two countries. At
the 3rd Session of Jaint Trade Committee, the two countries
agreed inler alia to:—

—  convert the existing border trade at Moreh in
Manipur and -Zowkhathar in Mizoram into normat
trade;

- develop Avankhung in Nagaland as a third
border trade point with Myanmar;
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— expand the list of commodities under Indo-
Myanmar Border Trade Agreement from the
existing 22 items to 40 items; and

—  operationalise the banking arrangements.

As regards access route to the North-East, a
framewprk Agreement on the Kaladan Multi-Modal Transit
Transport Project, a Protocol on the Transit Facilitation of
the’ Project and a Protocol on the Maintenance and
Administration of the Project were signed during the visit
of Senior General Maung Aye to India on 02 April, 2008.
The Kaladan Multi-Modal Transit Transport Project
envisages connectivity between Indian ports on the eastern
seacoast and Sittwe Port in Myanmar and then through
riverine transport and by road to Mizoram.

Coal Blocks of Kerala Electricity Board

2792. SHRI M.P. VEERENDRA KUMAR : WIll the
PRIME MINISTER be pleased to state :

(a) whether the Government has received any
proposal from Kerala State Electricity Board for allocation
ot coal blocks to generate electricity;

(b) if so, the details thereof, and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) Yes, Sir.

(b) and (c) M/s Kerala State Electricity Board, a PSU
ot State/Government of Kerala has been allocated Baitarni
West coal block with geological reserves of 200.66 million
tonnes jointly with two other Public Sector Undertakings
viz. M/s. Orissa Hydro Power Generation Corporation and
M/s Gujarat Power Generation Corporation on 25th July,
2007 for Power generation.

Villages Adopted by Banks

2793 SHR!I PRATIK P. PATIL
MINISTER be pleased to state :

: Wil the PRIME

(a) whether some banks have adopted villages in
Maharashtra;
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(b) It so, whether these banks are now refusing
lands to villagers;

(c) it so, the reasons therefor; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR

'BANSAL) : (a) to (d) Banks are impiementing Service Area

Approach as per Reserve Bank of India (RBI) guidelines
with effect from 01.04.1989. Under Service Area Approach
Bank branches are catering to credit needs of the villages
through credit plans. From December 2004, RBI relaxed
Service Area norms and it is applicable now for
Government Sponsored Schemes only. As regards the
refusal of loans to villagers, it has been informed by the
Bank of Maharashtra, the conventor banks for the State
Level Banker's Committee (SLBC) that they are considering
all viable proposais for loans by villagers.

Cll on Giobal Financial Meltdown

2794. SHRI M.K. SUBBA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Confederation of Indian Industry
(Cll) has submitted a five point agenda to insulate India
from the global financial meltdown;

(b) If so, the details thereof, and
(c) the response of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) Yes, Sir.

(b) and (c) The five-point agenda includes—commu-
nication and confidence, domestic liquidity and interest
rates, foreign exchange management, credit flow and
impetus to growth, fiscal and export promotion imperatives
fo help real economy.

The details of the agenda are avallable at the Cli web
site at following web address: http:Awww.ciionline.org/
full_story.php?menu id=78&news id=1924
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Some of the measures taken in India with regard to
domestic liquidity, interest rates, credjt flow and impetus
to growth include:—

(a)

(b)

(c)

(@)

(o)

U]

Monetary measures: Reduction in the following
rate: Repo-6.5% from 9%, Reverse repo 5%
from 6%, CRR to 5.5% from 9% and SLR to
24% from 25%.

Bank Overseas borrowings: October 15, 2008:
Banks permitted to borrow funds from their
overseas branches and correspondent banks up
to a limit of 50 per cent of their unimpaired Tier
| capital as at the close of the previous quarter
or USD 10 million, whichever is higher, as
against the existing limit of 25 per cent.

External Commercial Borrowings:

ECB up to USD 500 million per borrower per
financial year permitted for Rupee expenditure
and/or foreign currency expenditure for permis-
sible end — uses under the Automatic Route.
In addition the all in cost limits were enhanced.

Participatory Notes:

October 7, 2008: SEBI decided to lift curbs on
the issuance of the Participatory Notes by the
Foreign Institutional investors. The regulator will
remove the 40 per cent restriction for issuance
of PNs for both case and derivative segments.

Fil Investment in debt:

October 15, 2008: Following the Government of
India's .announcement, SEBI enhanced the Fil
investment in cosporate debt limit from US § 3
billion to US$ 6 billion. Further in order to accord
tlexibility to the Fils to allocate the investments
across equity and debt, it has been decided to
do away with the conditions pertaining
to restrictions of 70:30 ratio of investment in
equity and debt respectively, with immediate
effect.

Banks, NBFCs and Mutual Funds:

Liquidity windows opened.
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NRI Deposits:

September 16, 2008: Increase in Interest rate
ceiling on FCNR (B) deposits by 50 basis points,
i.e., to Libor/Euribor/Swap rates minus 25 basis
points.

Increase in interest rate ceiling on NR(E)RA
deposits by S0 basis points, /e, to Libor/
Euribor/Swap rates plus 50 basis points.

October 15, 2008: Increase in interest rate
ceiling on FCNR (B) deposits by 50 basis points,
i.e., to Libor/Euribor/Swap rates plus 25 basis

points.

Inérease in interest rate ceiling in NR(E)RA
deposits by 50 basis points, ie., to Libor/
Euribor/Swap rates plus 100 basis points.

Some other measures

Measures announced by RBI on November 28,
2008 are available at: http./rbi.org.in/scripts
BS_PressReleaseDisplay. aspx?prid=19568

Measures taken in December, 2008 include:

(a) RBI's Growth Stimylus as announced on
December 6, 2008. The details of the same
are avallable at: http./bi.org.in/scripts/
BS_PressReleaseDisplay.aspx?prid=18612

(b) Further Measures announced by RBI on
December 11, 2008 to Stimulate Growth
are available at. http/bi.org.in/scripts/
BS_PrassReleaseDisplay.aspx?prid=19637

(¢) Measures announced by Government for
stimulating the economy (Press release
from the Prime Minister's Office dated
7th December, 2008 is available at:
http /fpib.nic.in/release release.asp?relid=
45376&kwd.

PPP Projects

2795. SHRI JASUBHAI DHANABHAI BARAD : Wil the

PRIME MINISTER be pleased to state :
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(a) whether Gavernment has Issued guidelines for
Public-Private partnership (PPP) projects in infrastructure;

(b) if so, the détails thereof;

(c) whether a small group of contractors and
companies are monopolizing all Government sector
projects; and

(d) i so, the steps taken by the Government to
widen the base and increase competition in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) and (b) The guidelines for Formulation,
Appraisal and - Approval of Public Private parnnership
projects in the Central Sector have been notitied. The

- guidelines, inter alia, provide for appraisal of PPP projacts
where the capital costs or underlying value of the assets
in Rs. 250 crore of more (Rs. 500 crore or more in respect
of National Highway Developrrant Project (NHDP) propos-
als) by the Public Private pan.hership Appraisal Committee
(PPPAC), headed by Secretary (Economic Affairs). Ap-
praisal mechanisms have also been separately prescribed
for Central sector PPP projects with project cost of less
than Rs. 250 crore (less than Rs. 500 crore in respect of
NHDP proposals).

(c) and (d) No, Sir. The guidelines for formulation,
appraisal and approval of the Public Private Partnership
(PPP) Projects in the Central Sector mandate the procedure
for appraisal and approval of central sector PPP projects.
During appraisal/approval of projects, it is ascertained that
the PPP projects are bid/procured in a transparent and fair
manner, which helips in increasing private participation and
competition and allows all companies to bid for projects.

Expenditure on Mass Welfare Schemes

2796. SHRI K.S. RAO : Will the PRIME MINISTER be
pleased to state :

(a) whether the Government proposes to develop
new methodology and techniques to closely and effectively
monitor the expenditure sanctioned and transferred to States
on mass welfare schemes to ensure that money reaches the
intended beneficiary without dilution enroute; and
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(b) i so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL) : (a) Yes.

(b) In phase |, generation of Unique sanction 1D for
all the sanctions for the release of funds under Central
Plan Schemes by all the Central Ministries has been
introduced on e-lekha portal of the Office of Controller
General of Accounts w.e.f. 01-04-2008.

in phase |l pilots to develop new methodology are
going to be conducted in two States.

Smuggled Goods

2797. SHRI DALAPAT SINGH PARSTE : WIlI the
Minister of FINANCE be pleased to state :

(a) the value of smuggled goods, narcotics, gold,
electronic goods, etc., seized in Delhi, Bombay, Madras,
Kolkata and Hyderabad during the last three years, year-
wise,

(b) the details of persons apprehended, arrested
and convicted in this regard; and

(c) the amount realised out of the disposal of seized
goods and the manner in which such goods was disposed
of?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The value
of smuggled goods seized during last three years are as
under.—

(Rs. in crores)

Year Gold Electronic  Narcotics  Misc
2005-2006 1.87 8.74 46.78 143.91
2006-2007 0.71 11.08 27.91 227.53
2007-2008 1.60 8.44 77.46 192.17
2008-2009 1.74 41.98 34.61 197.96

(upto Nov'08)
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(b) The details of persons arrested and convicted employees in CBI to improve the working of the said

during last three years are as under— investigating agency?
Year No. of persons No. of persons THE MINISTER OF STATE IN THE PRIME MINISTER'S
arrested convicted OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
2005-2008 130 | 2 (SHRI PRITHVIRAJ CHAVAN) : (a) and (b) As on
2006-2007 162 2 01.12.2008, out of the 230 sanctioned posts of law officers
in the CBI, 74 posts were lying vacant as per detalls

2007-2008 166 1 below:—

2008-2009 127 - Post Sanctioned In position Vacancy

(upto Nov'08)

Additional Legal Advisor 6 3 3
(¢) The amount released out of the disposal of

seized goods and the manner in which such goods was Deputy Legal Advisor 20 18 2
disposed of are as under—

Senior Public Prosecutor 67 51 16
Year The amount realized Mode of disposal Public Prosecutor 96 60 36
(Rs. in crores)
Assistant Public Prosecutor 41 24 17
2005-2006 61.92 E-auction/Tender-cum-
Public auction/cash/ Total 230 156 74
NCCF
Some of reasons for delay in filling up of vacancies
2006-2007 127.93 -do- are:—  ° .
2007-2008 106.38 -do- — " Lengthy procass of filling up of vacancies.
2008-2008 87.35 do- —  'Non-avallablity of sultable candidates in the
(upto Nov'08) . feeder grades.
* h Mint, Mumbali and Narcotics goods
Gold: depo:tod wh (c) Occurrence of vacancies and their filling up Is
are yed. a continuous process. However, Government has taken all
Shortage of Law Officers in CBI necessary steps to ensure filling up of vacancies in time,

. which inter-alia include:—
2798. SHRI HANSRAJ G. AHIR : Will the PRIME
MINISTER be pleased to state : 0] Grant of Special Incentive Allowance @ 25%
of Pay-Deamess Allowance upto the level of
. Senior Superintendent of Police and @ 15% for
ct: officers above that rank to attract officers on

(a) whether there is shortage of law officers in-the

(b) i so, the details thereof and the reasons deputation.

therefor;, and
(i) Amendment of recruitment rules for various

(c) the steps taken by the Government to increase posts from time to time to meet the requirement
the number of posts of investigating officers and other ot the CBI. -
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(i)  Decentralization of induction of Inspector on
deputation in order to ensure speedy and
smooth recruitment process.

[Translation]
Number of Tigers in Reserve Forests

2799. SHRI SHAILENDRA KUMAR : Will the PRIME
MINISTER be pleased to state :

(a) the number of tigers and tigresses in the
Reserve Forests in the country as per the latest Tiger
Census; and

(b) the manner in which this is likely to help in re-
enforcing the efforts towards tiger protection?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR!I S. REGUPATHY) :
(a) As per the findings of the recent all india Estimation
of tiger using refined methodology, the total country-leve!
population of tiger is 1411 (mid value); the lower and upper
limits being 1165 and 1657 respectively. The details are
given in the enclosed Statement. The recent assessment
of tiger population is based on determining spatial
occupancy of tigers throughout potential tiger forests and
sampling such forests using camera traps in a statistical
framework. This assessment is not comparable to the
earlier total count using pugmarks owing to several
shortcomings in the latter. The new findings indicate a
poor status of tiger population in areas outside tiger
reserves and protectea areas. The tiger population, by and
large, in tiger reserves and protected areas of such
States are viable, while requiring ongoing conservation
efforts.

(b) The findings of the recent All India tiger
estimation in the Geographical Information System domain
has provided a knowledge of the status of existing source
population of tiger and its habitat, which, interalia, include
areas fequired urgent, enhanced protection, establishing
inviolate areas for tiger, active management and restorative
inputs for securing corridor connectivity across tiger
landscapes. The current estimation gives us population
extant, its limit and potential for genetic connectivity with
other tiger populations.
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Statement

Forest occupancy of leopard in tiger States, and
population of liger as estimation by the
refined methodology

State Leopard Tiger Numbers
(km?)

No. Lower Upper

limit limit

1 2 3 4 5

Shivalik-Gangetic Plain Landscape Complex

Uttarakhand 3683 178 161 195
Uttar Pradesh 2036 109 91 127
Bihar 552 10 7 13

Shivalik-Gangetic 7171 297 259 335
(Total)

Central Indian Landescape Complex and Eastern Ghats

Landscape Complex
Andhra Pradesh 37609 95 84 107
Chhattisgarh 14939 26 23 28

Madhya Pradesh 34736 300 236 364

Maharashtra 4982 103 76 131
Orissa 25516 45 37 53
Rajasthan - 32 30 35
Jharkhand** 131 Not Assessed

Central Indian 117913 601 486 718

(Total)

Western Ghats Landscape Complex

Karnataka 20508 290 241 339
Kerala 8363 46 39 53
Tamil Nadu 144847 76 56 95

Waestern Ghats
(Total)

43353 412 336 487
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North East Hills and Brahmaputra Flood Plains

Assam* 1500 70 €0 80
Arunachal Pradesh* 670 14 12 18
Mizoram* 2324 6 4 5
Northern West 1135 10 8 12
Bengal*

North East Hills, 5620 100 84 118
and Brahmaputra

(Total)

Sunderbans - Not Assessed
Total Tiger Poputation 1411 1165 1657

*Population estimates are based on possible density of
tiger occupied landscape in the area, not assessed by
double sampling.

**Data was not amenable to population estimation of tiger.
However, available information about the landscape
indicates low densities of tiger in the area ranging from
0.5 to 1.5 per 100 km®.

[English]
Development of Sports Infrastructure

2800. SHRI NAND KUMAR SAI :
SHRI KISHANBHAI V. PATEL :
SHRI SUGRIB SINGH :

Wil the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state :

(a) the proposals for development of sports and
sports infrastructure received from Chhattisgarh, Gujarat
and Orissa during the last three years and the current year,

(b) the action taken by the Union Government on
such proposals; and

(c) the funds allocated for various projects/schemes
during the above period?
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THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL) : (a) to
(c) Centrally Sponsored Sports Infrastructure Schemes
have been transferred to State Sector w.ef. 1.4.2005.
Therefore, the question of considering proposals from any
State Governments including Chhattisgarh, Gujarat and
Orissa does not arise.

[Translation]
Promotion of Traditional System of Medicines

2801. DR. DHIRENDRA AGARWAL :
SHRI MANSUKHBHAI D. VASAVA :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Government proposes to promote
traditional system of medicines in view of the adverse
effects of allopathic medicines;

() I so, the details thereof, and

(c) the steps taken by the Qovernment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI) : (a) Yes, Sir.

(b) and (c) The Government has estabiished a
separate Department of Ayurveda, Yoga and Naturopathy,
Unani, Siddha and Homosopathy (AYUSH) to ensure the
optimal development and propagation of these systems of
health care. The Department has over the years, developed
a broad Institutional frame work to carry out the activities
in the field of AYUSH consisting of (1) two regulatory bodies,
(i) four Apex Research Councils, (ili) six Apex Educational
Institutions and (iv) two Apex Laboratories.

Further departments like Indian Councii of Medical
Research (ICMR), Council of Scientific and Industrial
Research (CSIR), Department of Science and Technology
(DST) and Indian Councll of Agriculture Research (ICAR)
also undertake focused research programmes related to
specific aspects of AYUSH. A National Medicinal Plants
Board has also been set up to coordinate activities relating
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to conservation, cultivation, marketing support and export
promoiion and policy making for the development of the
medicinal plants sector. The Department of AYUSH Is
implementing various Central Sector and Centrally Spon-
sored Scheme under which grant-in-aids are given to the
States and Central Government organizations, autonomous
bodies, private organizations pertaining to Ayurveda, Yoga
and Naturopathy, Unani, Siddha and Homoeopathy of
overall development of these systems.

Mainstreaming of AYUSH under National Rural Health
Mission (NRHM) and health care delivery system of the
country has long been a major policy objective of the
Department, so as to meet the unmet health needs of the
Indian population. Towards this end, under the NRHM,
AYUSH faciitties are being set up in PHCs and CHCs which
are being manned by qualified AYUSH physicians.

[Engllsp]
Poor Quality of X-Ray Image

2802. SHRI UDAY SINGH : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) - whether a large number of X-ray tests done in
various Government hospitals have been found to be of
poor image quality;

(b) i so, the details thereof;

(¢) whether due to poor image quality of X-ray, the
patients are not properly treated; and

(d) if so, the corrective steps proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (d) Health being a state subject,
information pertaining to this is not centrally maintained.
However, as reported by Delhi Government X-Rays tests
done In various hospitals of the Government of National
Capital Territory of Delhi are of good quality. But in some
rare cases X-ray test may be required to be repeated due
to technical reasons.

in so far as Central Government Hospitals are
concerned X-Rays test done are of goods quality.
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[Translation]
Swasthya Nagar Scheme

2803. SHRI MAHAVIR BHAGORA : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state :

(a) whether the Government has formulated the
Swasthya Nagar scheme;

(b) it so, the aims and objectives of the scheme;

(c) the cities Iidentified under the scheme, State-
wise alongwith the norms fixed in this regard; and

(d) the expenditure likely to be Incurred in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) ‘o (d) No, Sir. There is no such scheme
by the name Swasthya Négar Scheme formulated by this
Ministry.

[English]

Raising Jammu and Kashmir issue in
the United Nations

2804. SHRI CHANDRA BHUSHAN SINGH :
SHRI M.K. SUBBA :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a)  whether Pakistan has raised the issue of Jammu
and Kashmir in various International fora including the
United Nations; and

(b) it so, the details thereof; including the reaction
of India in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) Pakistan has raised
the Kashmir issue repeatedly at various international fora.
Government's principled and consistent position on the
issue of Jammu and Kashmir is that the entire State of
Jammu and Kashmir is an integral part of the indian Union.
A part of the teritory of the State is under the illegal
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occupation of Pakistan. The issue that remains to be
resolved in Jammu and Kashmir Is the vacation by Pakistan
of the area under its illegal occupation. India remains
committed to resolving all outstanding issues with Pakistan
bilaterally and peacefully in accordance with the Simla
Agreement and the Lahore Declaration.

Misuse of Drugs

2805. SHRI RAYAPAT! SAMBASIVA RAO : Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a)  whether cases of misuse of certain drugs in the
country has come to the notice of the Government;

(b) it so, the detalls thereof, and

(c) the steps taken by the Govermnment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) The reports of misuse of Ketamine
in the country were received earlier by the Government.
Ketamine is used for the induction of Dissociative
Anesthesia and is a prescription drug under the Drugs and
Cosmetics Rules, 1845.

(¢) The Narcotics Control Bureau had sought the
consent of Ministry of Health and Family Welfare on their
proposal to put the drug Ketamine under the purview of
Naicotic Drugs and Psychotropic Substanqas (NDPS) Act.
The required consent has been glven.'

Primary Health Centres

2806. SHRI VIJOY KRISHNA : Wil the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state

(a) whether the existing structure and the functions
assigned to Primary Health Centres (PHCs) is commen-
surate with the basic health requirements of the rural

people;

(b) it so, the details thereof outlining the role of
Accredited Social Health Activists (ASHA); and
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(¢) the steps proposed to be taken by the
Government to revamp the PHCs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT!I PANABAKA
LAKSHMI) : (a) Yes, Sir. Primary Health Centre (PHC) Is
the first contact point between village community and the
Medical Officer. A PHC is opened on the basis of
population, caseload/workload and distance. it is manned
by a Medical Officer and .other staff. It acts as a referral
Unit for 4-8 Sub-Centres and has 4-8 beds for patients.
It performs curative, preventive, promotive and Family
Woelfare services. As on March, 2007, there are a total of
22370 PHCs functioning across the nation. Indian Public
Health Standards specifying human resources, physical
Infrastructure, equipments and service guarantee have
been formulated for PHCs.

(b) ASHA is a health activist in the community who
creates awareness on health and its social determinants
and mobilizes the community towards local health planning
and increased utilization and accountability of existing
health services. She I8 a promoter of goods health
practices.

(¢) Upgradation of PHCs is an ongoing process.
Under National Rural Health Mission (NRHM), funds are
released to State/lUT Govemnments for upgradation of
existing PHCs and for establishment of new PHCs on the
basis of annual Programme Implementation Plan (PIP)
submitted by the States which are approved by the National
Programme Coordination Committee (NPCC). These funds
are released as a flexipool for states to be spent on the
basis of activities prioritized by them under the Flexipool
approved by the NPCC.

Malaria Treatment Policy

2807. SHRI L. RAJAGOPAL :
SHRI BRAJA KISHORE TRIPATHY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether according to WHO, India has adopted
wrong treatment of malaria policy in the country;
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(b) | so, the details thereof and the reaction of the
Union Government thereto;

(c) the comective measures taken by the Union
Government in view of the above revelation; and

(d) the details of strategy adopted by the Union
Government to check the spread of malaria in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) No, Sir. National Vector Bome
Disease Control Programme (NVBDCP), Government of
India is using the WHO fecommehded malaria treatment
policy for treatment of both P.vivax and P faiciparum.

Under the National Drug Policy on Malaria, treatment
of P.vivax cases is with clioroquine 25 mg/kg body weight
divided over three days alongwith Primaquine in dose of

0.25 mg/Xg. bw dally for 14 days.

Chioroquine @ 25 mg/kg body weight divided over
three days along with Primaquine single dose of 0.75 mg/
kg bw on day 1 are 10 be given for of cases.

In chioroquine resistant areas Artesunate Combination
Therapy (ACT) l.e. artssunate pius sulfa pyrimethamine is
o be given to treat the confim Pt cases. At present such
regimen is being used in 117 most Pt endemic districts
and another 253 Public Heakth Centres (PHCs) having
chioroquine resistance and surmounding cluster of block in
the country.

(d) For eftective control of malaria, under NVBDCP,
the revised malaria control strategy includes, Inter alia, the
following:—

- Use ot Rapid Diagnostic Kits for the Pf case
diagnosis in the remote and inaccessible areas
having no microscopy centre.

—  Use of ACT for treating confirmed Pf cases in
all high Pt predominant areas.

—  Use of impregnated bed nets for Vector control
in high transmission areas with operational
difficulties in canrying out indoor Residual Spray.
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[Transiation]
Population Stabilization Fund

2808. SHRI HEMLAL MURMU : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

() whether the Government has recently decided
to initiate selection process of 500 youths (age group 16-
20) from various States of the country especially from the
neglected villages of Jharkhand State to participate in the
awareness programme on population and health issues
and 10 provide assistance under Population Stabilization
Fund; ’

) It s0, the details thereof,

(c) the details of works done by the Government
and the Non-Governmental Organisations (NGOs) in this
regard;

(d) whether the works done by the Government
organizations and NGOs for checking the growth in
population of the country have been reviewed recently; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) On the World Population Day
(WPD) on July 11, 2007, the Jansankhya Sthirata Kosh
(JSK) organized a programme for youth and adolescents,
in which rore than 500 youth of 16-20 age group
participated. They came from under developed villages of
the eight Empowered Action Group (EAG) States namely
Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Orissa,
Rajasthan, Uttar Pradesh and Uttarakhand. The young
people were identified by combining GIS mapping and
census data, an initiative of JSK whereby every district,
taluka and village can be viewed in terms of its population
and distance from a Primary Health Centre. 72 participants
attended from Jharkhand as detailed below:—

Name of No. of Name of No. of
districts  participants districts participants
1 2 3 4

Ranchi 14 Gumla 11
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1 2 a 4
Chatra 10 West Singhbhum 10
Godda 16 Sahebgan 9
Dumka 02

The aim was to sensitize the adolescents who
comprise a major section of our population on e skilis
so that they develop communication skills to make informed
choices in matters relating to age of marriage and chiid
bearing. This effort has helped in creating awareness
regarding the impact of population growth on the health
of women and chiidren and the well being of the country.

(c) to (e) Information is given in the enclosed
Statement.

Statement

The Government reviews the State of population
stabilization measures from time to time. Various initiatives
taken by the Government are given below:—

1. National Family and Health Survey (NFHS 2005-06)

The ﬂhdlngs emerging from the National Family and
Health Survey (NFHS-2005-08) are encouraging on the
population front. The total fertility Rate dropped to 2.68
in 2005-06 from 3.39 in 1992-83.

National Health and Family Survey (NFHS-2005-08)
on population front

- india's population policy has an impact.

— Total facilty Rate dropped to 2.68 in 2005-06

from 3.39 in 1992-83.
v

—  Total facility rates range from 1.8 (in Goa,

Andhra Pradesh, and Tamil Nadu) to 4.0 in

Bihar.

_ Nineteen States have TFRs lower than the
national TFR of 2.7.

—  Skewed pattern in TFR is due to relatively high
fertility States namely, Bihar (TFR of 4.0), Uttar
Pradesh (3.8), Rajasthan (3.2), and Madhya
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Pradesh (3.1). Jharkhand, Arunachal Pradesh,

Meghalaya and Nagaland (TFRs 3.0 and
above).

- Fertility in West and South regions except
Gujarat (TFR of 2.4) and Delhi, Himachal
Pradesh, Sikkim and Punjsb have sttained
replacement level fertility 2.1,

—  Eleven States have TFRs between'2.2 10 2.9.

—  Between TFHS (1982-93) and NFHS- (1968-96)
the TFR fell by 0.54 children, from 3.39 10 2.85
(a decline of 16 per cent).

—  Between NFHS- (1998-98), and NFHS~ (2005-
06), the TFR however, declined by a meager
0.17 child, from 2.85 to 2.68 (a decline of 6 per
cent).

The Government accords high priority to the issue of
population stabiiization in the country and has initiated
following measures for the same:—

Reproductive and Child Health Programme-ii

The RCH Il programme envisages a paradigm shift in
the manner in which the program has been planned
and to be implemented. The main objective is to bring
about a change in the three critical health indicators.
Total Fertility Rate (TFR), Infant Mortality Rate (IMR)
and Material Mortality Ratio (MMR) consistent with
the goal enshrined in the National Popuiation Policy
2000.

—  Adoption of Sector-Wide Approach, which
effectively extends the programmes reach
beyond Reproductive and Child health to the
entire family welfare sector. Building State
ownership by involving States and UTs from the
outset in development of the programme.
Decentralization through development of District
and State level need based plans. Flexible
programming with a view to moving away trom
prescriptive scheme based micro-planning and
instead allowing States to develop need based
Work plans with freedom to decide upon
programme inputs.
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National Rural Heaith Mission (NRHM)

The main aim of NRHM is to provide accessible,
affordable, accountable, effective and reliable primary
health care facilities, espscially, to the poor and
vulnerable sections of the population. The Mission

further seeks to build greater ownership of the

programme among the community through involvement

of Panchayati Raj Institutions, NGOs and other staké °
hoiders to achieve the goals of National Population

Policy 2000 and National Health Policy.

NRHM framework puts thrust on creating a fully
functional platform for health care at all levels, from
the village, the Sub-Centre, the PHC, the CHC, the

District Hospital to the District and State levels.

Meeting people's health and family planning needs in
rural areas through quality services that are affordable,
accessible and accountable Is its prime objective, The
NRHM Mission document has also articulated the need
for partnerships with the Non-Governmental Sector.

‘NRHM encourages training and up-gradation of skills

for non-governmental providers wherever such efforts
are likely. to improve quality of services for the poor
including family planning services.

The pertormance in sterllization-Corrective Actions
taken under NRHM:

It is observed that sterilization had a marginal increase
from 2000-01 till 2003-04. Thereafter subsequently
there was a drop in sterilization by 4.1% in 2005-06
over 2004-05 and a further drop of 3.8% in 06-07 over
05-06. However, the following steps were taken by the
Government of India to address the concemns of the
providers and acceptors alike and the programme in
general:—

(a) National Family Planning Insurance Scheme
since 29.11.05: which covers both the steriliza-
tion acceptors as well as the providers (doctors/
heatth facilities) against any mishaps llke
deaths, complications and fallures and the
ensuing litigations due to sterllizations.

(b) Orders dated 26th July, 2007 of Hon'ble
Supreme Court: The orders relating to criteria
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of 5 years experience for performing steriliza-
tions were waived off.

(¢) The revision of Compensation package In
September, 2007 to compensate for loss of
wages and also to provide compensation' to
providers of services. It also provided for
partnerships with the non-governmental sector.

(d)  Promoting Acceptance of No Scalpel Vasectomy
to ensure male participations.

~(e) Promoting IUD 380A intensively as a spacing

method because of its longevity of 10 years and
advantages over other IUDs.

LU} Fixed day Fixed Place Family Planning Services

round the year-— made possible on account of
growing number of 24x7 PHCs and better
functioning CHCs and other health facilities
under NRHM.

(g) Increasing the basket of choice of systematically
and carefully introducing new and effective
contraceptives in the programme. The outreach
activities through the institution of ASHAs and
Monthly Health and Nutrition Days under NRHM
have also heiped.

Improved performance in sterilisation in 2007-08:

As a result of the focused strategy at the Government
with close State wise monitoring as also the
opportunities afforded under National Rural Health
Mission (NRHM) in terms of plugging the loopholes and
boistering the demand side financing in the view
revised compensation scheme, the deficit has not only
been wiped out but has also shown a healthy 9.4%
increase over 06-07. Performance this year (07-08)
has been 49,8411 as against 45,14,092 in 06-07.

To sum up Population stabilization Is one of the
objectives of NRHM. It provides a thrust for reduction
of child and maternal mortality and reduces the fertility
rates. The approach to population stabilization is to
provide quality health services in remote rural areas
with a wide range of contraceptive choices to meet
the unmet demands for these services. Efforts are on
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to provide quality Reproductive Health Services
(including delivary, safe abortions, treatment of
Reproductive tract infections and Family Planning
Services to meet unmet needs, while ensuring full
reproductive choice to women). The strategy also is
to promote male participation in Family Planning.
Reduction of population stabllization and Infant
Mortality Rate requires greater convergent action to
influence the wider determinants of health care like
female literacy, sanitation, nutrition, gender and social
empowerment, early childhood development, marriage
after 18, spacing of children and behavioural changes
etc.

[English]
Irregularities In Purchase of Scraps

2809. SHRI RAVI PRAKASH VERMA :
SHR!I CHANDRAKANT KHAIRE :

Will the PRIME MINISTER be pleased to state :

(a) whether large scale irregularities have been
reported in the purchase of scraps in various coal
companies of WCL;

(b) if so, the details thereof, and

(c) the action taken by the Government in this
regard? '

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) WCL does not
purchase any scrap.

(b) and (c) Do not arise in view of the above.
Toll on Raill Overbridges

2810. SHRI RUPCHAND MURMU : Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state :

(a' whether the Government proposes to levy toll
on the busy rall overbridges (ROBs) on National Highways;

(b) I so, the details thereof, and

(c) the action taken by the Govermnment in this
regard?
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* THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) to (c) The National Highways Fee
(Determination of Rates and Collection) Rules, 2008 as
notified on 5.12.2008. prescribe the rate of fee for use of
permanent bridge, bypass or Tunnel. In the case of a
bridgé costing more than Rs. 10 crores but less than Rs.
50 crores forming part of the section of National Highway,
user fee is to be levied as part of the section length of
the highway. In case of a bridge costing more than Rs.
50 crores and forming part of a section of the National
Highways, the length of the bridge is to be reduced from
the section length for working out the user fee for the
section and the user fee for the bridge is to be worked
out as per prescribed rates and added to the user fee of
the section of the highway.

Pending NHDP Projects at RFQ Stage

2811. SHRI BRAJA KISHORE TRIPATHY : Wil the
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state :

(a) whether a large number of NHDP projects are
pending before NHAI for approval,

(b) If so, the details thereof alongwith the names
of the projects pending at Request for Qualification (RFQ)
stage; and

(c) the steps taken by the Government to check
such pendency?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRI K.H. MUNIYAPPA) : (a) to (c) No, Sir. At present,
no projects are pending at Request for Quallfication
(RFQ) stage with National Highways Authority of India
(NHAI).

AIDS due to Blood Transtfusion

2812. SHRIMATI MANEKA GANDHI : Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether some Thalassemic patients get AIDS
after blood transfusion in  the hospitais;
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) i so, the details thereof, and

(c) the steps taken by the Government to check that
HIV infected blood i not put into blood banks?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI : (a) to (c) Thalassemic patients are among one
of the group of multiple transfused patients who are at a

high risk of acquiring Transfusion Transmissible Infections
such as HIV infection.

Under the provisions of the Drugs and Cosmetics Act,
1840 and the rules therein, every unit of blood is
mandatorily screened for Transfusion Transmissible Infec-
tions (TTI) viz. HIV, Hepatitis B (HBsAg), Hepatitis C,
Syphilis and Malaria. Only the blood units found negative
for these markers is used for transtusion purposes and
the saro-reactive blood units are discarded as per
guidelines. )

[Translation]
Infrastructure in AIIMS

2813. SHRI RAMDAS ATHAWALE : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state :

(a) whather building for new workshop, laundry,
Trauma Centre, Rotary Cancer Institute and New
Emergency Department have been constructed in the All
India Institute of Medical Sciences (AlIMS), New Delhi;

(b) if so, the details thereof and the expenditure
Incurred thereon;

(¢) whether these buildings are being used entirely
‘for the patients by the Institutes;

(d) it so, the detalls thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI) : (a) and (b) The All India Institute of Medical
Sciences (AlIMS), New Delhi has reported that the following
new buiklings have been constructed in the recent past.—

0] The Buiding of Laundry-cum-workshop was
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completed in September, 2002 and is fully
functional. The expenditure incurred to construct
the building was Rs. 4.00 crores approx.

(i) The Building of Jai Prakash Narayan Trauma
Centre at AlIMS is completed in March, 2007
and is fully functional. The expenditure incurred
on revised EFC is Rs. 138.53 crores plus 3%
contingencies.

(i) The expansion of Dr. B.R. Ambedkar Institute
for Rotary Cancer Hospital (RCH) has been
completed in 2006 with an expenditure of
Rs. 98.41 crores.

(v) As regards, New Emergency Department, no
such building has been constructed.

(c) to (e) These faclliities are operational and
buildings are being used for patient care service by the
Institute.

{English]
indo-Arab Investment Conference

2814. SHRI ADHIR CHOWDHURY : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Indo-Arab Investment conference
was held at New Delhi recently;

(b) If so, the details thereof alongwith the discus-
sions held therein; and

(c) the benefits that are likely to accrue as a result
thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Indo-Arab
Investment Projects Conclave was organized by Indo-Arab
Economic Forum (IAEF), special initiative of Federation of
Indian Chambers of Commerce and Industry (FICCI) on
April 18-19, 2008 at New Delhi.

(b) Highlights of the event are as under—

1. The conclave was inaugurated by Hon'ble
Minister of External Affairs, Shri Pranab
Mukherjee.
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2. Delegations from Algeria, Baharain, Egypt, lraq,
Kuwait, Libya, Lebanon, Oman, Palestine,
Qatar, Saudi Arabia, UAE and Sudan partici-
pated in the event.

3. The conclave had discussions focused on
various sectors like Agriculture and Food
Processing, Engineering and Construction,
Banking, Venture Capital, Insurance, Education,
IT and ITES, Chemicals and Petrochemicals,
Minerals and Metals, Oil and Gas (Upstream
and Downstream), Infrastructure-Rail, Road,
Airports, Ports, Energy, Communication, Real
Estate, Special Economic Zones (SEZs),
Healthcare and Tourism.

4, The conclave have focused plenary sessions
on the investment opportunities present in the
States of West Bengal, Rajasthan, and Tamil
Nadu and two exclusive country sessions on
Egypt and Saudi Arabia.

(¢) The conclave provided a platform for bringing
together businessmen from the India and the Arab region
in an effort to foster a stronger commercial trade and
commercial relations between India and the Arab region.

Afforestation by CIL

2815. SHRI CHANDRAKANT KHAIRE : Will the

PRIME MINISTER be pleased to state :

(a) whether Coal India Ltd. (CIL) and its subsidiary
companies encourage afforestation on a large scale in the
vicinity of Coal Mines to protect environment;

(b) if so, the details thereof alongwith the cites
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identified and the names of trees short listed for the
purpose;

(c) whether some environmentalists and scientists
have raised any objections to this;

(d) if so, the details thereof alongwith action taken
thereon;

(e) whether it is a fact that for the implementation
of afforestation programme outer agencies ara given
the contract for this by neglecting the local dispiaced
people;

) if so, the reasons thereof, and

(g) if not, the details of priorities being given to the
coal displaced people?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) and (b) Yes, Sir.
7.08 crore of plantation has been done upto November,
2008 in the subsidiary companies of Coal india Limited
(CIL) since 1993-94. The plantations raised are multi
species and are planted mainly on the following sites:—

(i) Around infrastructure and colonies

(i)  Along coal transportation roads in mine area
(i) Top soil dumps

(iv) Overburden dumps

(v) On back filled areas and reciaimed lands
(vi) Avenue plantation etc.

The multi species plantations raised include the
following:—

SI.No. Types Plants Approx.%

1 2 3 4

1. Fruit bearing Ber, Jamun, Amrud, Imli, gangaimli, Sitaphal, 15
Mango, Mahua

2. Medicinal/Herbal Neem, Karanj, Behra, Awala, Arjun, Shekakai 25

3. Commercial and Timber yielding tree

Teak, Kusum, Shivan/Ghamar, Shishoo, Kala

.Sisam. Safed Sirus, Bamboo
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1 2 3 4
4. Ornamental trees and other including endangered Guimohar, Amaltas, Saptapani, Gravelia, Peepal, 20

species (Planted around periphery and for Avenue
plantation)

Paim Casia semmia, Babul Glecidia, Maharrook,
Elaceocarpus manorial etc.

(c)  No specific objection from environmentalists and
scientists has been received in this regard.

(d) Does not arise in view of (c) above.

(e) In all the subsidiary companies, afforestation
proéramme is executed only through the State Forests
Corporation as per the directives of the Govemment.
Engagement preference to local population/project
affected people is ensured by including a mandatory clause
in the contract agreement with the State Forest
Corporations.

(f) Large scale plantation is done every year by
the concerned State Forest departments who are having
sufficient knowledge and expertise in the matter. They
are the Nodal agency for forestry work in the concerned
states.

(g) As mentioned at (e) above, the local displaced
people/villagers are preferably engaged by the State Forest
Cofporations for tree plantation work, if available and
agreed upon.

. Malaria cases from Goa

2816. SHRI REWATI RAMAN SINGH : Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state :

(a) whether 19 Malaria cases, has been reported
as imported largely from Goa to Europe;

(b) it so, the details thereof during the last two
years;

(¢)  whether the Government has sounded an alert
to Public Health Authorities in Goa; and

(d) if so, the details thereof if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) and (b) Yes, Sir. In the Euro surveillance
Vol. 13, Issue 1-3, Jan.-Mar. 2008, 19 Malaria cases have
been reported since 2006 from India, largely from Goa.
Further, during 2006-07 Eight P falciparum cases were
reported from among tourists retuming from Goa to the
European Network on Imported Infectious Disease Surveil-
lance.

(c) and (d) The situation of malaria is monitored
continuously and the State Government is taking control
measures, which include intensive surveillance, screening
of migratory laborers, complete treatment of malaria
positive cases, intensive larviciding in and around
construction sites and mobilization of community as well
as builders for taking up control measures. The State has
also introduced bye-laws under which all labour population
is screened for malaria on their arrival and provided
treatment.

Comprehensive Plan for Promotion of
Medical Tourism

2817. SHRI SUGRIB SINGH :
SHRI KISHANBHAI V. PATEL :
SHRI NAND KUMAR SAI :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Government has drawn up any
comprehensive plan for promotion of medical tourism in
the country,

(b) if so, the details thereof;

(c) whether the Government proposes to upgrade
and integrate various hospitals according to their
specialization;
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‘(d) if so, the details thereo!; and

(e) the time by which a final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMAT! PANABAKA
LAKSHMI) : (a) and (b) The Ministry of Tourism in
collaboration with the Ministry of Health and Family Welfare
has initiated several measures to promote Medical Tourism
which include promotion in overseas markets and
production of publicity materials like brochure, CDs and
films etc. and their distribution in target markets. Specific
promotion at various international travel fairs such as
World Travel Mart, London and ITB, Berlin etc. is also
undertaken.

A new category of ‘Medical Visa' has been introduced
for foreign tourists coming to India for medical treatment.

(c) to (e) No such proposal is under consideration of
the Government.
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Matemnity Benefit to Female Workers In
Coal Sector

2818. SHRI FRANCIS FANTHOME :
SHRI JASUBHAI DHANABHAI BARAD :

Will the PRIME MINISTER be pleased to state :

ot

(a) the number of female workers working in coal
Sector as on 31 March, 2008, company-wise;

(b)  whether the Matemity benefits are extended to
them under the Matemity Benefit Act, 1961.

(c) if so, the details thereof during each of the last
three years and the current year; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI SANTOSH BAGRODIA) : (a) 29252 female
workers are employed in Coal India and its subsidiaries
as on 31st March, 2008. The company-wise details is given
below:—

Category-wise/Company-wise strength of female empioyees as on 31.3.08.

Category ECL BCCL CCL WCL SECL MCL NCL NEC CMPDIL DCC CiL Total
(HQ)
Executive 67 61 98 89 73 29 29 4 24 3 25 502
MRated 1261 1276 856 1104 929 314 225 91 65 12 117 6250
D/Rated 3811 4102 2689 1828 2432 670 325 161 89 19 1 16117
P/Rated 2898 1164 1446 84 125 35 0 0 0 0 0 5752
Casual 0 0 92 0 0 0 0 0 0 0 0 92
Badli 0 2 0 0 0 0 0 0 0 0 0 2
Co.(T) 210 178 27 37 85 0 0 0 0 0 0 537
8247 6783 5208 3142 3644 1048 579 256 158 34 163 29252
(b)  Yes, Sir. 2005 2006 2007 2008
(c) Number of female employees availing the (uptg Nov., og)
benefits of Maternity Benefit Act, 1961 in Coal india Limited 265 332 342 302

and its subsidiaries are given as under—
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(d) Not applicable in view of reply to (b) above.
Maternity Deaths due to ‘various diseases

"2819. SHRI P. RAJENDRAN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether a large number of maternity deaths
occur in the rural areas due to various diseases;

(b) if so, the details thereof alongwith the names
of the diseases; and

(c) the specific measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI : (a) to (c) The latest survey report titled
“Maternal Mortality in India: 1997-2003 trends, causes and
risk’ factors” published in the year 2006 by the Registrar
General of India — Sample Registration System, gives the
leading causes of maternal mortality as "hemorrhage-38%",
“sepsis-11%", "abortion-8%", "obstructed labour-5%", "hy-
pertensive disorders-5%" and “other conditions-34%". The
same report States that the risk of a female dying of these
causes is higher in the rural areas.

The National Rural Health Mission (NRHM) (2005-
2012), and under its umbrella, the Reproductive and Chiid
Health Programme Phase I, launched by the Govemment
of India in the year 2005, aims to improve access to
equitable, affordable, accountable and effective primary
health care, in the rural areas of the country, especially
for poor women and children, with a special focus on
18 States which have weak public health indicators and
weak infrastructure. Under the Mission, the following key
strategies and interventions are being implemented to
accelerate the pace of reduction in maternal mortality due
to different causes, namely Janani Suraksha Yojana
(JSY), a cash benefit scheme to promote Institutional
Delivery with a special focus on Below Poverty Line (BPL)
and SC/ST pregnant women; Operationalizing Community
Health Centres as First Referral Units (FRUs) and Primary
Health Centers for 24 x 7 services; Augmenting the
availability of skilled manpower by means of different skili-
based trainings such as Skilled Birth Attendance; training
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of MBRS Doctors in Life Saving Anesthetic Skills and
Emergency Obstetric Care including Caesarian Section;
Provision of Ante-natal and Post Natal Care services;
prevention and treatment of Anemia by supplementation
with lron and Folic Acid tablets during pregnancy and
lactation; Organizing Village Health and Nutrition Day at
Anganwadi Centers; Appointment of an Accredited Social
Health Activist (ASHA) to facilitate accessing of health
care services by the community including pregnant
women; Strengthening of Health Facilities, that is, District
Hospitals, Community Health Centers (CHCs) Primary
Health Centres (PHCs) and Sub Centres (SCs), by
providing them with funds including untied grants, Annual
Maintenance Grants (AMG) and Corpus Funds to improve
service delivery.

Policy on Broadcast of Mobile T.V.

2820. SHRI AJOY CHAKRABORTY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government proposes to aliow the
opening up of Terrestrial Television (TT) broadcasting so
that operators can offer mobile television services in the
country;

(b) if so, the details thereof;

(¢) whether the Government proposes to impose
any limit‘cap on Foreign Direct Investment (FDI) in
companies offering mobile TV broadcasting;

“

(d) if so, the details thereof;

(e) the recommendations made by the Telecom
Regulatory Authority of India in this regard; and

)] the manner in which the available infrastructure
could be shared between mobile companies and TV

companies?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) to (f) A policy to allow the
opening up of terrestrial television broadcasting so as to
enable the operators to offer mobile TV services is under
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consideration of Govemment. The proposed policy inter-
alia covers all issues such as licensing, regulatory
mechanism, cross-medial restrictions, foreign investment,
sharing of infrastructure etc.

TRAI has, in its recommendations dated 23.01.2008
recommended composite foreign investment limit including
FDI of 74% for mobile TV service while reiterating its earlier
recommendations for a complete review of FDI policy
relating to carriage aspects of electronic media as a whole
so that it is consistent across all sectors. Authority has
further recommended that foreign investments upto 49%
may be permitted under the automatic route, beyond which
FIPB approval will be required. The detailed recommen-
dations are available on TRAI website www.trai.gov.in. and
include recommendations regarding sharing of infrastruc-
ture.

[Translation]

Threat from the Rivers Flowing into
India from Tibet

"2821. SHRI SUBHASH SURESHCHANDRA
DESHMUKH : Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the rivers flowing from Tibet into India
pose any threat;

(b) if so, the details thereof;

(c) whether the Government has taken up this
matter with the Government of China; and

(d) it so, the details and the outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) to (d) Government has taken
up with the Chinese side matters relating to trang-border
rivers. India and China have signed MoUs upon Provision
of Hydrological Information of Yalung Zangbo/Brahmaputra
River and Sutlej/Langqen Zangbo River in Flood Season
by China to India in January 2002 and April, 2005
respectively. The MoU relating to Brahmaputra has been
renewed in June, 2008. Both countries have also
established an Expert Level Mechanism on Trans-Border
Rivers to discuss interaction and cooperation on the
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provision of fiood sesaon hydrological data, emergency
management and other issues. Two meetings have been
held in September, 2007 and April, 2008. The next
meeting is likely to be held in China in the first half of 2009.

[Engligh]

Lack of Transparency in Procurement of
Equipment

2822. SHRI ANANDRAO VITHOBA ADSUL :
SHRI ADHALRAO PATIL SHIVAJIRAO :
SHRI RAVI PRAKASH VERMA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Comptroller and Auditor-General of
India in their report has pointed out lack of transparency,
accountability, faimess and competitiveness in the pur-
chase of equipment and materials by the Department
of Space or reported in The Hindu dated 26 October,
2008;

(b) if so, the details thereof;

(¢) whether the Govemment has conducted any
inquiry in this regard;

(d) if so, the outcome thereof, if not, the reasons
therefore; and

(e) the corrective steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE AND MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI PRITHVIRAJ CHAVAN) : (a) and (b) Yes, Sir. The
Comptroller and Auditor-General (CAG) of India in their
report No. PA 2 of 2008 (Scientific Departments) has
observed adoption of exceptional mode of tendering limiting
competition; changes in techno-commercial terms; ad-
vances overdue for settlement; overstocking of components
efc., in procurement of certain equipment/material in
Department of Space (DOS).

(¢) No, Sir.

R,
(d) Procurement of critical/strategic components
has been carried out as per approved/published Purchase
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and Stores procedures of DOS, taking into account the
state-of-the-art technology, vendor development policies,
space quality and heritage aspects, and the need to
safeguard the programmatic requirements.

However, as per the existing procedure, after the
CAG's report is tabled in the Parliament, Department will
furnish the Action Taken Note to the Audit for vetting,
before sending to the monitoring cell in the Ministry of
Finance.

‘(e) The Department has further strengthened
the procurement procedures in order to ensure judicious
choice of tendering mode; rigorous evaluation of tenders;
monitoring of advances and optimization of the inventory.

[Translation]
Declining Freight in the Shipping Industry

2823. DR. CHINTA MOHAN :
SHRI SURAJ SINGH :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :

(a)  whether the freight on the international shipping
routes has registered a steep decline during the past three
months;

(b) it so, the details thereof and the reasons
therefor; and

(c) the extent to which this decline has affected the
major waterways of the world and the Indian Shipping
Trade? ‘

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU) : (a) Yes, Sir. Ship
freight on international waterways has been continuously
declining from past three months in the Linera as well as
in the Dry bulk Sector.

(b) and (c) The Liner Container Services have been
impacted due to the steep cut in freights on international
routes.

in general, the decrease is ranging between 50-70%
from the Indian sub-continent to Far East sector, Middle
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East Sector and Europe sector. Similarly, freight is also
declining on the return legs ranging from 35-50%.

On Far East sector, i.e., from India to China, Korea,
Hong Kong, Singapore and Malaysia, the decline in
freight rates is about 50%. From Far Eastern Ports (i.e.
China, Korea, Hong Kong, Singapore and Malaysia) to
India Sub-continent, the decline in freight rates is about
60%.

From India to Middle East sector (namely UAE,
Jebelali, Dammam, Kuwait, Muscat, Bahrain and Abu
Dhabi), the decline in freight rate is about 45-50%.
And ex-Middle East sector to India, the decline is about
40%.

From India to Europe sector (namely, Germany,
Netherlands, United Kingdom, Spain, Italy, Poland,
Denmark, France, Turkey, Egypt, St. Petersburg, Ukarine,
Portugal, Sweden etc.) the decline in freight rate ranges
between 65-70%.

The reduction in freight rate from Europe to India is
about 50%.

The freight for breakbulk cargoes especially from
Europe to India has registered a reduction over the last
three months after September, 2008. This is mainly due
to the reduction in the Bunker prices and the Bunker
Adjustment Factor (BAF) has now reduced by about 55%
over the last three months.

The Baltic Dry Index (BDI serves as an indicator
of the Dry Bulk market and its steep fall reflects the freight
situation in the Dry Bulk market. The monthly average of
BDI for July, 2008 to November, 2008 is as follows:—

Month July, August, September, October, November
2008 2008 2008 2008 2008

Month 8934 7407 4975 1808 824

Average BDI

Percentage 12.80% 17.09% 32.83% 63.68% 54.42%

change from

previous month
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The overall fall in BDI from July, 2008 to November,
2008 works out to a fall of 90.78%.

With reference to Tanker sector the Baltic Dirty Tanker
Index as on 1st July, 2008 was 1866 and as on 28th
November, 2008 was 1073, a drop of 42.5% during the
period. The Baltic Clean Tanker Index Figures prevailing
for the same dates are 1454 and 880 respectively, a drop
of 39.48%.

The chemical market especially Easychems viz.
Benzene, Toluene, Xylene too has softened by about 10-
15% especially in the East of Suez Markets.

The decrease in freight charges is on account of the
following reasons:—

(i) The financial crisis which orginated in United
States of America and has spread to Europe
and other countries.

(i)  China, a major engine for growth, has a large
stockpile of iron ore and coal.

(i) The prices of major traded commodities, for
example, iron ore, steel, other ores, metals etc..
have decline due to lack of demand; primary
industries have been affected the most and the
slump in demand and high inventory of raw
materials of these industries has affected the
trade in these commodities.

(iv) Trade has also been hampered by the lack of
confidence between Banks from whom the
Letters of Credit are routed.

(v} The export of iron ore from India has also
declined due to pricing issues and a reduction
of demand in China.

(vi)  In Tanker trade, the reduction in fuel prices and
fall in demand has been a major factor for fall
in freight rates.

Ship owners are now receiving retums far below
breakeven levels for their vessels. While instances of
bankruptcies have occurred of intemational shipowners,
the. Indian industry is struggling to cope with the
downstum.

AGRAHAYANA 26, 1930 (Saka)

to Questions 318

[English)]

Specialised Agency for International
Cooperations

2824. SHRI SURESH ANGADI : Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether there is any proposal to create an
agency on the lines of Japan International Cooperation
Agency and South Korean International Cooperation
Agency for handling development aid;

(b) if so, the details thereof including the funds
earmarked for the purpose; and

(c) the benefits likely to accrue as a result thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes. Pursuant to the
announcement of Finance Minister in his budget speech
for FY 2007-08, setting up of an autonomous agency is
under congideration of the Govemnment.

(b) The proposed Agency is envisaged to have
under its mandate the entire range of existing activities
relating to India's overseas development cooperation
including disaster and humanitarian relief assistance and
Lines of Credit to developing countries in the spirit of South-
South cooperation. The agency will seek funds from MEA's
budget as required.

(c) The proposed agency is envisaged as an
effective mechanism and umbrella institution for implement-
ing the entire range of Government of India's overseas

development assistance.

Extension of Amenities to Newspaper
Employees

2825. SHR! P.C. GADDIGOUDAR : Will the PRIME
MINISTER be pleased to state :

(a) the details of the accredited newspapers
including that of the local dailies operating in the country;

(b) whether the Government proposes to provide
basic amenities to the employees of these news agencies/

papers;

(c) it so, the details thereof outlining the names of
the facilities likely to be extended; and
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(d) if not, the reasons therefor?

_THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
INFORMATION AND BROADCASTING (SHRI ANAND
SHARMA)
accreditation to any newspaper. Ministry of Information and
Broadcasting is concemed only with accreditation of
Joumnalists through Press Information Bureau [PIB] by
providing Press Accreditation Cards, as per Accreditation
Guidelines. PIB also issues railway concession coupons to
Accredited Media Persons and makes recommendations to
the Directorate of Estates for allotment of quarters under
Joumalist Quota. l

(a) to (d) Government does not give

[Translation] !
International Assistant for Road Projects

2826. SHRI RAMJI LAL SUMAN :
SHRI SURAJ SINGH :

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state :
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(a) whether certain road projects are being imple-
mented with the financial assistance of the World Bank and
other international financial institutions;

(b) it so, the details thereof including the time-frame
fixed for the completion of these projects and percentage
of work completed so far, Project-wise; and

(¢) the names of the projects which are not likely
to be completed within the stipulated time frame and the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA) : (a) to (c) The details of the road
projects including the time-frame fixed for the completion
of these projects and progress of work, undertaken with
financial assistance of the World Bank and other
international financial institutions are given in the enclosed
Statement. As indicated in the Statement, completion of
some of the projects. has been delayed. Various reasons
for the delay include initial delays in land acquisition and
utility shifting, delays in obtaining clerances for rail
overbridges and poor performance by contractors etc.

Statement

Details of Extemally Aided NHDP Projects

Sl Stretch NH Total Completed Awarded Physical Date of Date of
No. No. Length Length Cost Progress Completion Completion
(Rs. in (%) as per
crore) Contract
1 2 3 4 5 6 7 8 9
Asian Development Bank (ADB)
(4 Laning completed projects)
1. Shivpuri Bypass and upto MP/ 25,76 53 53 29498 100.00 Feb.-2008 Oct.-2008
RJ Border (EW-Il — MP-I)
2. Gurgaon-Kotputli 8 126 126 265 100.00 Mar.-2001 Mar.-2001
3. Atul-Kajali 8. 38.6 38-6 162.05 100.00 Apr.-2003 Jan.-2004
4. Nandigama-Vijayawada 9 48 48 58.7 100.00  Apr.-2000 Apr.-2000
5. Sira-Tumkur 4 414 41-4 153.23 100.00 Aug.-2004 Jan.-2005
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1 2 3 4 5 6 7 8 9
"6. Chitradurga-Sira 4 66.7 66-7 253.24 100.00 Aug.-2004 May-2005
7. RJ/MP Border to Kota (RJ-11) 76 70 70 278.09 100.00 Mar.-2008  Oct.-2008
8. Jhansi-Shivpuri (EW-Il — MP-2) 25 35 35 157.36 100.00 Feb.-2008 Nov.-2008
9. Bhiladi to Porbandar (Package-!) 8B 50.5 50-5 193.23 100.00 Nov.-2007 May-2007
10. Barwa Adda-Barakar 2 43 43 134 100.00 Dec.-2001 Dec.-2001
11. Raniganj-Panagarh 2 42 42 161 100.00 Nov.-2007  Nov.-2001
12. Radhanpur to Gagodhar (Package-V) 15 106.2 106-2 288.54 100.00 Nov.-2007 May-2008
13. Deesa to Radhanpur (Package-VI) 14 85.4 85-4 326.04 100.00 Nov.-2007  Sep.-2008
14. Eluru-Vijayawada Package V 5 72 72 275 100.00 Jan.-2002 Jan.-2002
15. Kajali-Manor 8 57.4 57-4 168.85 100.00 Oct.-2003 Nov.-2003
16. Surat (Chalthan) — Atul 8 79.6 79-6 23488 100.00 Oct.-2003 Jun.-2005
(Under implementation projects)
1. RJ/MP Border to Kota (RJ-10) 76 59.85 49 347.36 78.42  Oct.-2008 Jun.-2002
2. Hyderabad Bangalore section (ADB-11/ 7 424 0 174.81 26.85 Aug.-2009  Aug.-2009
c-11)
3. Hyderabad Bangalore section (ADB-11/ 7 45.6 0 218.29 34.70 Aug.2009  Aug.-2009
C-15)
4. Chitradurga Bypass 4 18 18 103.93 25.10 Sep.-2008  Apr.-2009
5. .Hyderabad Bangalore section (ADB-11/ 7 426 0 21345 23.58 Sep.-2009  Sep.-2009
C-12)
6. Harihar-Chitradurga 4 77 62-92 196.65 0.00 Jun.-2010  Jun.-2010
7. Hyderabad Bangalore section (ADB-11/ 7 40 0 167.39 22.26 Aug.-2009  Aug.-2009
C-10)
8. Haveri-Harihar 4 56 46-85 207.58 0.00 Jul.-2010 Jul.-2010
9. Lalitpur Sagar (ADB-II/C-3) 26 38 0 140.387 12.61 Nov.-2008  Nov.-2009
10. Sagar Bypass (ADB-II/C-5) 26 26 0 116.073  27.40 Oct.-2008  Nov.-2009
11. Saga; Rajmarg choraha (ADB-11/C-7) 26 42  36-03 189637 76,52  Oct-2008  Dec.-2009
12. Rajmarg Choraha to Lakhandon (ADB- 26 54-7 0 203.504 147 Oct.-2008  Nov.-2009
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1 2 3 4 5 6 7 8 9

13." Hyderabad Bangalore section (ADB-11/ 7 40 0 231.27 19.61 Sep.-2009  Sep.-2009
C-13)

14. Hyderabad Bangalore section (ADB-11/ 7 42 0 183.98 31.19 Aug.-2008  Aug.-2009
C-14)

15. Gagodhar to Garamore (Package-1V) 15, 8BA 90-3 83 339.02 80.48 Nov.-2007  Jun.-2009

16. Garamore to Bamanbore (Package-Iil) 8A 71-4 64 289.92 79.67 Nov.-2007  Mar.-2009

17. Jetpur to Bhiladi (Package-Il) 8B 64.5 64 299.84 96.76  Nov.-2007 Feb.-2009
18. Jhansi-Shivpuri (UP/MP-1) (UP-11 km 25 41 35 150.03 76.00  Apr.-2008 Dec.-2008
and MP-30 km)
19. Jhansi Bypass (UP-3) 25 15 0 115.24 47.32 May-2008  Dec.-2009
20. Orai to Jhansi (UP-4) 25 66 0 414,88 49.98 Apr.-2008  Dec.-2009
21. RJ/MP Border to Kota (RJ-9) 76 43.15 25 286.65 77.79  Apr.-2008  Jun.-2009
22. Lalitpur-Sagar (ADB-11/C-4) 26 55 0 171.463  35.39 Oct.-2008  Mar.-2009
23. Chittorgarh Bypass (RJ-6) 76 40 40 314.41 94.75 Apr.-2008  Dec.-2008
24. Sagar-Rajmarg Choraha (ADB-11/C-6) 26 44 0 163.87 13.66 Oct.-2008  Nov.-2009
25. Rajmarg Choraha to Lahknadon 26 54 0 219.01 25.14 Oct.-2008  Dec.-2010
(ADB-1I/C-8)
26. Kota to Chittorgarh (RJ-8) 76 65 59 39744  94.06  Apr.-2008 Dec.-2008
27. Kota to Chittorgarh (RJ-7) 76 63 59 375.98 95.09 Apr.-2008  Dec.-2008
28. Orai to Jhansi (UP-5) 25 50 0 30297 24.10  Mar.-2008 Dec.-2009

Japan Bank for International Cooperation (JBIC)
(4 Laning completed projects)

1. Chandikole-Jagatpur 5 27.8 27.8 105.61  100.00 Feb.-2003  Jan.-2003

2. Vijayawada-Chilkaluripet Package | 5 25 25 60.16 100.00 Mar.-2002 Jan.-2003

3. Ghaziabad-Hapur and Hapur Bypass 24 33 33 81.1 100.00  Apr.-2002  Sep.-2002

4. Cable Stayed bridge on river Yamuna 27 6 6 219.78 100.00 Feb.-2004  Jul.-2004
near Naini

5. Vijayawada-Chilkaluripet Package-I| 5 32 32 59.43 100.00 Mar.-2002 Jan.-2003

6. Vijayawada-Chilkaluripet Package-Iil 5 23.78 23.78 65.19 100.00 Mar.-2002  Jan.-2003

7. Vijayawada-Chilkaluripet Package-1V 5 2.88 2.88 52.8 100.00 May-2002  May-2002
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‘World Bank (WB)
(4 Laning completed)

1. Sasaram-Dehri on-sone (GTRIP/IV-C) 2 30 30 19795 100.00 Mar.-2005  Jul.-2008
2. Aurangabad-Barachatti (TNHP/V-A) 2 60 60 284.878 100.00 Mar.-2005  Jul.-2007
3. Dehri-on-Sone-Aurangabad (TNHP/IV-D) 2 40 40 21799 10000 Feb.-2004  Nov.-2005
4. Mohania-Sasaram (TNHP/IV-B) 2 45 45 229.96 100.00 Feb.-2004  Mar.-2006
5. Khaga-Kokhraj (TNHP/IIl-A) 2 43 43 179.85 100.00 Jun.-2004  Jan.-2005
6. Allahabad Bypass Contract-| (Bridge) 2 1.02 0 108.23 100.00 Mar.-2006  Oct.-2008
7. Barachatti-Gorhar (GTRIP/V-B) 2 80 80 434 .68 100.00 Mar.-2005  Jul.-2007
8. Handia-Varanasi (TNHP/IiI-C) 2 72 72 265.38 100.00 Jul.-2004 Apr.-2008
9. Shikohabad-Etawah (GTRIP/I-B) 2 59.02 59.02 23698 100.00 Sep.-2007 Sep.-2008
10. Etawah-Rajpur (GTRIP/I-C) 2 72.825 72.83 32395 100.00 Mar.-2005 May-2008
11. Sikandara-Bhaunti (TNHP/II-A) 2 62 62 289.3 100.00 Aug.-2004  May-2007
12. Kanpur-Fatehpur (GTRIP/I-B) 2 51.5 515  496.11  100.00 Mar.-2005 May-2008

World Bank (WB)
(Under Implementation projects)

1. Kotwa to Dewapur (LMNHP-10) 28 38 0 263.97 16.59 Nov.-2008  Dec.-2009
2. Kasia to Gorakhpur (LMNHP-7) 28 40 4 25312 37.00 Dec.-2008 Dec.-2009
3. Uttar Pradesh/Bihar Border to Kasia 28 41115 45 259.77 33.59 Dec.-2008  Dec.-2009
(LMNHP-8)
4. Ayodhya-Lucknow (LMNHP-1) 28 36 16.8 198.06 51.84 Oct.-2008  Jun.-2009
5. Ayodhya-Lucknow (LMNHP-2) 28 47 20.4 212.33 60.19 Oct.-2008  Jun.-2008
6. - Ayodhya-Lucknow (LMNHP-3) 28 41925 165 24995 5583  Nov.-2008  Jun.-2009
7. Gorakhpur-Ayodhya (LMNHP-4) 28 29 1 255.21 51.00 Nov.-2008 Dec.-2009
8. Gorakhpur-Ayodhya (LMNHP-5) 28 44 0 266.06 20.00 Oct.-2008  Dec.-2009
9. Gorakhpur-Ayodhya (LMNHP-6) 28 437 0 262.6 51.00 Oct.-2008  Jun.-2009
10. Mehsi to Kotwa (LMNHP-11) 28 40 0 318.77 18.88  Sep.-2008 Dec.-2009

11. Fatehpur-Khaga (TNHP-II-C) 2 77 7329 29553 8720  Oct-2008  Mar.-2009
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12. Deewapur to Uttar Pradesh/Bihar Border 28 41.085 0 357.14 15.12 Nov.-2008  Dec.-2009

(LMNHP-9)

13. Allahabad Bypass Contract-Ii 2 38.987 38.5 446.99 82.20 Dec.-2006 Dec.-2008
14. Varanasi-Mohania (GTRIP/IV-A) 2 76 73.97 396.47 89.02 Mar.-2005  Jun.-2009
15. Agra-Shikohabad (GTRIP/I-A) 2 50.83 49.89 328.49 97.97  Mar-2005 Mar.-2009
16..Gorhar-Barwa Adda (TNHP/V-C) 2 78.75 71.69 299.711 85.66 Mar.-2005 Mar.-2009
17. Allahabad Bypass Contract-Iil 2 44.708 40 505.27 80.00 May-2007  Feb.-2009
18. Muzzaffarpur to Mehsi (LMNHP-12) 28 40 0 311.13 18.19 Sep.-2008  Dec.-2009
[English)] This will help in creating advocacy for Indian Systems

National Centre for Natural Products
Research

2827. SHRI KISHANBHAI V. PATEL :
SHRI NAND KUMAR SAI :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Government proposes to sign any
Memorandum of Understanding (MoU) with the National
Centre for Natural Products Research;

(b) if so, the salient features thereof; and

(¢) the manner in which the Indian system of
medicine is likely to be benefited?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI) : (a) to (c) The Government has aiready signed
A Memorandum of Understanding (MoU) with the National
Centre for Natural Products Research (NCNPR), University
of Mississippi, USA. The MoU aims at setting up an
Indo-US Joint Center for Research Indian Systems of
Medicine (CRISM) at NCNPR by Department of AYUSH.
The primary mission of the CRISM would be to facilitate
scientific validation and dissemination of information in
Ayurveda, Siddha and Unani medicines, through collabo-
rative research.

of Medicine (ISM) in the US, encourage research in ISM
through modemn science and create a market for both ISM
and ISM products in the US.

[Translation]
Press release by PIB in English

2828. SHRI GIRIDHARI YADAV :- Will the PRIME
MINISTER be pleased to state :

(a) whether most of the press releases are
prepared in English language only and Hindi language
is being ignored in the Press Information Bureau (PIB);

(b) if so, the reasons therefor;
(c) the criteria followed in this regard;

(d) the corrective measures taken/being taken by
the Government to ensure all press releases to be released
in both English and Hindi language?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND BROADCASTING
(SHRI ANAND SHARMA) : (a) to (c) No, Sir. press releases
are released in English and later translated into Hindi by
Press Information Bureau.

(d) Does not arise.
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[English]
Ban on Plastic Bags

2829. SHRI N. JANARDHANA REDDY :
SHRI FRANCIS FANTHOME :
SHRI RANEN BARMAN :
SHRI E.G. SUGAVANAM :
SHRI JASUBHAI DHANABHAI BARAD :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government proposes to ban the
use of plastic/polythene bags in the country;

(b) if so, the details thereof;

(c) the extent of adverse impact on environment
caused by the use of plastic bags in the country alongwith
the steps taken to check the menace;

(d)  whether the Government proposes to take steps
and encourage plastic bag manufacturers to set up state-
of-art plastic recycling units and to take up research for
the development of biodegradable plastics;

(e) if so, the details thereof;

(h  whether the Government is aware of any eco-
triendly technology being adopted by any other country for
preparing food wrappers as a substitute to plastic bags;
and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) Considering the volume of plastic
bags used, size of plastic industry and the non-availability
of cheaper substitutes, at present there is no proposal with
the Government of India to call for a complete ban on the
usage of plastic bags all over the country, However, in
some of the hill stations, tourist and pilgrimages places,
the use of plastic carry bags has been prohibited/restricted
by the local authorities.

.(c) The virgin plastic bags are not per-se injurious
1o health and hazardous to environment. The indiscriminate
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littering of used plastic bags and the recycled/coloured
plastic bags containing certain chemical additives may
pose environmental problems including making land
infertile, choking open drains, ground water contamination,
etc. The Government of India has notified "Plastics
Manufacture, Sale and Usage Rules, 1999 as amended in
2003. As per the provisions of these Rules, carry bags and
containers made of virgin plastic shall be in natural shade
or white.

(d) and (e) Recycling of plastic bags if carried out
in unsound manner can result in emission of toxic gases
which may affect environment and pose health risks.
According to the Plastic Manufacture, Sale and Usage
Rules, 1999, as amended in 2003, the recycling of
plastic wastes is required to be undertaken by the
registered units only and as per the norms prescribed
under these rules. The Government provides financial
assistance for management of plastics including R and
D activities.

(f) and (g) Some of the developed co